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J. Hari Narayan

O
ne significant aspect of the Indian insurance

domain has been the lack of credible data,

historically. This factor has played a major role

in the revision of rates and perhaps is one important

reason for the rates not being adjusted to match the

risk profile as closely as possible. However, this

important issue has been taken up as a priority by the

majority of players over the last few years; and as a

result, the quality of data has certainly improved. It is

hoped that the industry would make a judicious

assessment of the data in pricing the risks; and desist

from throwing caution to the winds, in their urge for

shoring up their top-lines.

One significant character of a liberalized regime is that

there should be a freedom for the players to price their

products. Going by this dictum, a total pricing freedom

has been introduced in the market a few years ago after

duly testing the waters. The immediate fallout of the

pricing freedom was the absolute downward revision

of prices in the segments that were newly detariffed.

Consequently, the rates that were offered earlier in the

already non-tariff classes could not be sustained any

more. This led to a situation where the rates were not

commensurate with the risks in any of the classes;

ending in several players declaring operational losses.

While offering a price discount has been the hallmark

of business success over the years, losing sight of the

risk profile certainly smacks of poor and irresponsible

management.

By virtue of the very nature of their business, insurers

are endowed with the leverage to make huge

investments. Further, the science of successful

management emphasizes the importance of making

an optimum use of the funds; and in that sense, players

should look for lucrative opportunities in profitably

investing their funds, however within the ambit of

regulatory prescriptions. Nonetheless, investment

income should not be used as an alternative for

offsetting the operational losses, as emphasized from

time to time. At a time when the performance of the

industry is being observed closely by the policy-makers,

this is an important area for the top management to

concentrate upon. It is hoped that by adopting a

genuine 'price-for-risk' initiative, the insurance

industry will demonstrate its health by generating

operating surpluses in the near future.

'Pricing in Insurance' is the focus of this issue of the

Journal. The role of reinsurance in the entire value chain

of insurance business cannot be over-emphasized.

'Reinsurance' will be the focus of the next issue of the

Journal.
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from the editor

more exposed to an accident than the

other; and should be charged a higher

premium. While such factors bring in an

element of severe complication, there

should be means to reduce such

disparities to the extent possible.

Similarly, in the domain of life insurance,

the rapid improvements in medical

research and associated fields would

bring about frequent changes in the

mortality statistics; and would need to be

factored in while deciding the price of

insurance. While it is easier said than

done, insurers should lose no opportunity

to offset the imbalances that can creep in

inadvertently. It is often commented that

it is the group insurance portfolio,

especially in the Health domain, that is

responsible for the severe setbacks in the

performance of insurers. A high degree of

objectivity in the assessment of risks; and

pricing thereof should certainly bring

about a positive turn in these lines – in the

not-too-distant future.

'Pricing in Insurance' is once again the

focus of this issue of the . We open

the debate with an article by Ms. Priya

Sharma and Ms. Jyoti Ahluwalia who write

that in the domain of Health insurance,

irrespective of whatever supportive tools

insurers make use of, the ultimate

objectivity should be brought in while

Journal

T
wo very vital factors that go into

reckoning while arriving at pricing

decisions in insurance are the

frequency and severity of the likely event.

In order that insurers make a sound

judgement of pricing their products

suitably, the statistical information that

supports such judgements should be

wholesome and reliable. This is one area

where the Indian insurance industry

needs to cover a lot of ground, although

we have been steadily showing some

improvement over the last few years.

Besides, the twin aspects of frequency and

sever i ty have themse lves been

undergoing a great deal of shift and the

supporting data may need to be revisited

every now and then to be in tune with the

latest developments. It is here that the

actuarial skills of the insurers need to be

properly deployed.

Further, prudence demands that the

pricing of a risk is directly proportional to

the intensity of the risk so that the

incidence of cross-subsidization is

reduced to the barest minimum. As a very

basic example, if a vehicle that is driven a

hundred kilometres in a day and another

vehicle that is used for only about ten

kilometres in a day are charged the same

amount of premium, would it not amount

to a travesty of justice? Clearly, the vehicle

doing a hundred kilometres is ten times

pricing a product, in order to render justice

to the policyholders. Management gurus

always emphasize on the importance of

striking the right balance between risk

and return. Mr. M.S. Sreedhar takes a cue

from the management dictum, and

elaborates on the importance of splitting

various components that go into pricing;

and arriving at the ultimate premium that

is chargeable, in the several classes of

non-life insurance.

In the next article, Mr. YRC Bharadwaj takes

a critical view of the prevailing practices in

the Indian non-life insurance domain

where he says a proper and analytical

assessment of the various factors is not

really being practised. The analysis of

various clauses in the Motor class

has always remained enigmatic .

Mr. H. Ananthakrishnan takes up the case

of interpretation of some of these clauses

in his article in the end-user section.

To imagine that insurers can continue to

be in business without the necessary

support from reinsurers would be too

ambitious, as reinsurance is an integral

part of the entire business cycle. The focus

of the next issue of the will be on

'Reinsurance'.

Journal

U. Jawaharlal

Matching with the Risk
- Pricing in Insurance
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Circular
Ref: IRDA/Life/GDL/Agn/134/06/2012 Date: 15.06.2012

Guidelines on Servicing of Orphan

policies

Introduction:

Guidelines on Servicing of Orphan

Policies

Definitions:

Insurance agents play a key

role in conservation of insurance business

by rendering valuable post sale service to

policyholders. Whenever an agent

discontinues his agency or is terminated

by the Insurance Company, the policies

secured by the agent are left behind

orphaned. In order to fill the gap created

by the exit of insurance agents in servicing

the insurance policies as also to promote

the persistency of insurance policies, the

Authority issues the following guidelines

under Section 14 (2) (e) of Insurance

Regulatory and Development Authority

Act, 1999.

1. 'Orphan life insurance policies' for the

purpose of these Guidelines, means the

policies initially effected by an individual

insurance agent whose services were

subsequently terminated or removed or

deleted from the rolls of the insurer

excluding those policies to which the

effecting agent is entitled to renewal

commission under provisions of Section

44 of the Insurance Act. The policies that

are considered eligible under section

40(2A) of Insurance Act also do not fall

under the purview of this definition.

2. "Allottee Agent" for the purpose of

these guidelines is an individual insurance

agent who has completed at least 2 years

of service as an insurance agent and on

the rolls of the life insurance company to

whom the orphan, lapsed life insurance

policies are allotted for the purpose of

conservation and rendering policy

services.

3. 'A lapsed life insurance policy' for the

purpose of these guidelines is a policy on

which premium remains unpaid even

after six months from the due date

4. Insurance companies are allowed to

allot any of the lapsed orphan life

insurance policies to individual insurance

agents whose license is in force for the

purpose of conservation and rendering

e f fe c t i v e p o l i c y s e r v i ce to t h e

policyholders. Only an orphan life

insurance policy that is in lapsed condition

on the date of allotment is eligible for

allotment.

5. Single Premium Life Insurance policies

or life insurance policies on which no

further premiums are due for payment

(Limited Premium Payment Policies after

the expiry of Premium Paying Term) are

not eligible for allotment under these

guidelines. Life Insurance Products

designed with specific marketing

features, inter alia, say direct / online

marketing where no commission outgo is

projected under respective File and Use

are also not eligible for allotment.

6. The Life Insurers shall notify the

particulars of 'Allottee Agent' to the

concerned policy holders.

7. The 'Allottee agent' shall be provided

with a list of such allotted life insurance

policies along with the addresses for

policy servicing. While submitting the list,

it shall be stipulated that the purpose of

submitting the said list is for rendering

required policy services including revival

and any details thereof shall neither be

parted with to any third party / entity nor

be used for any other business purposes.

However there is no bar in an 'Allottee

Guidelines:

agent' canvassing new policies to the

policyholder after reviving the lapsed

allotted policies.

a. As a prudent measure, in the event of

surrender of an allotted policy after

a l l o t m e n t , b u t b e fo re re v i v a l /

reinstatement, no new business shall be

accepted by Life Insurer from the same

allottee agent on the life of the same

policyholder until the expiry of 6 months

from the date of surrender of the orphan

lapsed life policy.

8. It shall be specified to the 'Allottee

agent' that the objective of the allotment

is the conservation/revival and further

servicing of the policies.

9. Regulation 8 of IRDA (Licensing of

Individual Agents) Regulations, 2000

(Code of Conduct) applies to the ‘Allottee

agent’ in respect of all the allotted policies.

It shall be disclosed upfront to the 'Allottee

agent'.

10. While allotting the policies for

servicing, the life insurers shall direct the

Allottee agents that all policy services shall

be rendered similar to how an insurance

agent would do to those policies that

were otherwise effected by him / her.

11. The insurers are allowed to pay the

following remuneration to the ‘Allottee

agent’ towards policy service in respect of

the policies allotted to him/her.

a. Equivalent to the commission rates

mentioned in the respective File & Use.

b. The remuneration referred to in 11 (a)

above is payable only on revival of a

lapsed orphan policy on account of

arrears premiums received on or after the

date of allotment and also on subsequent

renewal premiums paid under the policy.
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c. No upfront/advance payments to

agents are allowed on account of the

policy allotments referred herein.

d. The payment of remuneration shall

cease with the exit of an 'Allottee agent' by

any means and such 'Allottee agent' will

not be eligible for the benefits accorded by

Section 44 of the Insurance Act.

12. The policies that are allotted for

servicing shall not be counted for

persistency of the ‘Allottee agent’.

13. The allotment of lapsed policies shall

be done judiciously by the life insurers

keeping in view the ability/feasibility of

the insurance agents to service the

policies allotted subject to the following

condition.

a. The number of policies allotted to an

agent shall not exceed 20% of the total

number of policies that were introduced

by him/her and in force as on the date of

allotment.

14. Insurers shall also take into account

the track record of the agent and

complaints registered against an agent

etc. while allotting the orphan policies.

15. Insurers shall have in place a Board

approved policy for allotment of lapsed

orphan policies which is in compliance

with these guidelines.

16. The Life Insurers shall take an

undertaking from the agents regarding

their willingness for the proposed

allotment and their consent for rendering

the required policy services.

17. Where the lapsed orphan policy

allotted is not revived / reinstated within 6

months from the date of such allotment,

life insurers shall have the discretion to

undo the allotment by issuing a formal

notice to the 'Allottee agent' and re-allot

to any other agent as per the norms

prescribed herein.

18. An allotted policy which was revived or

reinstated but lapsed subsequently may

also be allotted in accordance with the

provisions of the within referred

stipulations, despite the 'Allottee agent'

being an active agent on the rolls of the

Life Insurer.

19. Allotting the lapsed orphan policies by

a life insurance company is only an option.

20. The Insurers shall put in place

procedures for capturing the details of

allotment of lapsed orphan policies and

the Allottee agents who are servicing the

allotted policies, in order to ensure that

the objectives of allotment are met.

21. All Life Insurers shall put in place

measures in accordance to Point no. 2

and. 2 (b) of IRDA Circular No.

31/IRDA/CA/CIR/Sep-09 dated 02.09.2009

to service all lapsed orphan policies that

do not fall within the definition of these

guidelines.

22. All Life Insurers shall submit the

periodical reports relating to allotments

referred in these guidelines in the

specified format, if any, as and when

called for by the Authority.

23. These Guidelines will come in to force

with immediate effect.

Order
Ref: IRDA/LIFE/ORD/MISC/146/06/2012 Date: 28.06.2012

Final Order in matter of M/s HDFC

Standard Life Insurance Company Ltd.

Chaired by Sri J Hari Narayan, Chairman,

IRDA

Based on Reply to Show Cause Notice

Dt18th Aug 2011 and Submissions made

in Personal Hearing on February 14, 2012

at 03.00 PM at the office of Insurance

Regulatory & Development Authority,

3rd Floor, Parishram Bhavanam,

Basheerbagh, Hyderabad.

T h e I n s u ra n ce R e g u l a t o r y a n d

Development Authority (hereinafter

referred to as "the Authority") carried out

an onsite inspection of M/s HDFC Standard

Life Insurance Company Ltd (herein after

referred to as "the insurer") between 26th

July 2010 to 30th July, 2010 which inter-

alia revealed violations of the provisions

of the Insurance Act, 1938 (the Act),

various regulations/guidelines/circular

issued by the Authority.

The Authority forwarded the copy of the

inspection report to the insurer under the

cover of letter dated 28 September 2010

and sought the comments of the insurer

to the same. Upon examining the

submissions made by the insurer vide

letter dated 18 October 2010, the

Authority called for further information

vide its letter dated 30 March 2011 which

was responded to by the insurer vide

letters dated 20 April 2011 and 10 May

2011. Finally, the Authority issued notice
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to show-cause dated 18th August, 2011

which was responded to by the insurer

vide replies dated 09th September, 2011.

As per the request, a personal hearing was

given to the insurer by Chairman, IRDA on

February 14, 2012. Mr. Amitabh

Chaudhury, MD&CEO and his team were

present in the hearing. On behalf of IRDA,

Mr. Kunnel Prem, CSO (Life), Mr. Suresh

Mathur, Sr. JD (Intermediaries), Mr. M. Pulla

Rao, Sr. JD ( Inspect ions) , Mr.SN

Jayasimhan, JD (Investments), Ms. Mamta

Suri, JD (F&A), Ms. Meena Kumari,

HoD(Actl), Mr. V. Jayanth Kumar, JD (Life),

Mr D V S Ramesh, D D (Life) and Mrs R Lalita

Kumari, A D (Life) were present in the

personal hearing. The submissions of the

insurer in their written reply to the

following charges levelled in the Show

Cause Notice as also those made during

the course of the personal hearing were

taken into account and a decision on each

of the charges is issued hereunder.

The investments made by

the insurer were not adhering to the

exposure/prudential norms at ‘investee

company’ level and deviations were also

noticed where investments made by the

insurer in respect of ULIPs at segregated

fund level were not adhering to the

ceilings prescribed - Violation of the

provisions of Regulation 5 of IRDA

(Investment) Regulations, 2000.

In response to the charge the

insurer submits that based on its

understanding exposure/prudential

norms limits for Unit Linked Funds are

monitored at a consolidated ULIP Fund

level and submits that it started

monitoring exposure norms at each

'segregated fund' level since 1 November

2010 with appropriate system safeguards.

Taking into account the submissions of

the Insurer, the Authority cautions insurer

to ensure compliance to all provisions of

IRDA (Investment) Regulations.

In Aug 2005 Insurer has

1) Charge 1:

Decision:

2) Charge 2:

taken 2% exposure in subscribed equity

shares of a private company. In April, 2009

Insurer increased its stake up to 2.74% of

subscribed equity shares of the company

with book value of 13.87 cr. All

investments pertaining to this company

was made from Life fund in contravention

to the proviso of section 27A (5) of

Insurance Act, 1938.

In response, the insurer submits

that at the time of investment on 13

August 2005 it was of the understanding

that the restriction of not investing in a

Private company did not apply to

Infrastructure investments, hence

considered as part of approved

investments. The Insurer confirms that as

per direction from the Authority these

investments have been transferred from

Par Fund to Shareholder Non Solvency

Fund on 28th April 2011 at the fair value of

167.86 per share and as a result it is now

compliant with Section 27 A (5) of

Insurance Act 1938. Section 27A (5) of the

Insurance Act 1938 prohibits investments

to be made in Private Ltd. company. On

examining the submissions of the insurer

I am of the considered opinion that the

insurer has violated provisions of Section

27A (5) of Insurance Act, which is regarded

as a serious violation. Taking into account

the seriousness of the violation, the

Authority hereby imposes a penalty of

1,00,000 (Rupees One Lac only) under

the provisions of Section 102 of the

Insurance Act, 1938.

Insurer has invested 45.90

Cr in the PTCs of Indian Railways Finance

Corporation Limited (IRFC) where the

underlying assets were locomotives and

categorized as Approved Investment

under " Inf rast ructure" - Wrong

Classification and violation of Investment

Regulations.

The Insurer submits that it has

invested into the Pass through Certificates

R

R

R

R

Decision:

3) Charge 3:

Decision:

of IRFC, whose underlying stocks are

Railway stocks like Locomotive etc,

re a d i n g R e g u l a t i o n 3 o f I R D A

(Investments) Regulations, 2008 in

conjunction with Regulation 2 (h) of IRDA

(Registration of Indian Insurance

Companies) Regulation, 2000 and

classified these investments as part of

approved infrastructure category. On

examining the submissions it is concluded

that the underlying assets of PTC which

are locomotives, do not fall within the

definition of Regulation 2 (h) of

Infrastructure as per IRDA (Registration of

Indian Insurance Companies) 2000. On

considering the matter, the Authority

hereby directs the insurer to de-classify

the investments from the approved

investments and reclassify the same

under the appropriate head. The Insurer is

also directed to ensure compliance to all

the relevant regulations while reporting

the investment classifications.

In respect of certain

Investments made in Mutual Funds it was

found that they were in excess of

prescr ibed 5% under approved

investment category. Investment policy of

the insurer was also silent on the

concentration of MF investments in a

single fund/scheme. It was also noticed

that the Insurer was in practice of

investing significantly in Mutual Funds at

various segregated fund levels as against

investment pattern filed with the

Authority. Further, Investments in Mutual

Funds were being held under various

segregated funds of ULIPs for a period of

more than 6 months - Violation of IRDA

(Investment) Regulations and IRDA

Circular Inv/Cir/020/2008-09 dated 11th

November, 2008.

The insurer, in response,

submits that the Mutual Fund limits are

monitored at Life Fund level and the

mutual fund exposure up to 5% of the

AUM of Life Fund was reported as

Approved Investments and balance being

4) Charge 4:

Decision:
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as other Investments and based on its

understanding that the Mutual Fund

I n v e s t m e n t s a re m o n i t o re d a t

consolidated ULIP Fund level. The Insurer

submits that it has started monitoring

Mutual Fund Investment limits at each

‘segregated fund’ level since 10th April,

2011. As regards investment policy on

c o n c e n t ra t i o n o f M u t u a l Fu n d

Investments, the Insurer submits that it

has been investing liquid mutual fund

schemes of approved fund houses to

avoid concentration and the revised

exposure limit for each mutual fund

house has been approved in the

Investment Committee meeting held on

17th March, 2011. On the issue of

deviating from the norms approved by

the Authority regarding investment

pattern under File and Use, the insurer

admits the violation and seeks lenient

consideration as investment in liquid

mutual funds are made based on

mandate to invest in Money Market

Instruments. It also confirms that it has

strengthened its process and system to

avoid such non compliance. On holding

Mutual Fund investments for a period of

more than 6 months the Insurer submits

that all the investments less than 12

months are considered by it as short term

investment and in all the cases the period

is less than one year. On considering all the

submissions, the issues are not pressed

and the Insurer is directed to ensure

compliance to all applicable regulations /

guidelines.

Insurer has categorized

some investment that has a rating of AA-

as "Approved Investment", though, the

rating for the security was subsequently

downgraded - Violation of Regulation 3

(2) of IRDA (Investment) Regulations,

2000.

Insurer submits that in respect

of these investments made on 05 March

2007, the rating was subsequently

downgraded to 'AA-' on 02nd March, 2009

5) Charge 5:

Decision:

and the security matured on 06th July,

2009. It also submits that there was no

market at the time of down grade. Taking

in to consideration the submissions made

the charges are not pressed.

The insurer is not in practice

of computing the daily NAV in respect of its

ULIP funds, in the manner prescribed by

the Authority - Violation of IRDA Circular

0325/IRDA/Actl/Dec 2005 dated 21

December 2005.

The submissions of the Insurer

are that the load factor used is based on

the actual expenses that would be

incurred in the purchase/sale of the

same/similar assets and that the

approach is transparent. The Insurer

further confirms that it has implemented

the Unit Price Methodology based on NAV

process Guidelines dated 29th July, 2011.

Taking into consideration the submissions

made the issue is not pressed.

Under guise of utilizing

network for marketing and advertisement

campaigns the sums ranging from 0.06

Crores to 286.92 Crores were paid to

HDFC, HDFC Bank, HDFC Securities and HDB

Fin Services who are the "Corporate

Agents" of the Insurer.

Payments on account of the above were

also made to various other corporate

agents and Brokers which were in the

range of 10000 - 5 lacs. It is observed

that the Insurer is paying heavy amounts

to the employees of some of its Corporate

Agents in the name of "Skill Building

Programme" and "Training". Payments on

account of 'Marketing Expenses' are in

violation of Section 40 A of Insurance Act,

1938 and point no. 21 of Corporate

Agents ' Guidel ines (C i rcular No.

017/IRDA/Circular/CA Guidelines/2005

dated 14th July, 2005). Payments made to

employees of Corporate Agents noticed to

be in violation of Section 40 (1) of the

Insurance Act, 1938.

Considering the submissions of

6) Charge 6:

Decision:

7) Charge 7:

Decision:

R

R

R R

the Insurer on the "Skill Building

Programme" and "Training" that the

programmes are conducted for the

employees of channel partner for

educating them in skills required for

conduct of business, charges are not

pressed with a direction to the Insurer

that no payments in any form on account

of insurance solicitation shall be made to

any person who is not licensed for the

purpose.

With reference to payment of marketing

expenses to various other corporate

agents and brokers, charges are not

pressed considering the quantum

involved. However, Insurer is directed to

ensure compliance to the relevant

provisions of Insurance Act, Corporate

Agents' Guidelines and IRDA (Insurance

Brokers) Regulations, 2005.

As regards charge on payment of

marketing expenses to the Corporate

Agents referred (HDFC, HDFC Bank, HDFC

Securities and HDB Fin Services), the

Insurer submits that it is commercially

logical for it to advertise and market life

insurance and pension products via the

network of Banks and there was no

restriction on payment of such expenses

prior to issuance of Corporate Agency

Guidelines dated 14th July, 2005 which

are taken into consideration. It also

requests the Authority to view the

marketing expenses as an effort to reach

out to prospects and also to reach out to

large base of untapped customers.

Considering the submissions of the

insurer, payment of other expenses

(Marketing, Advertisement etc.) made to

HDFC Ltd. HDFC Bank Ltd., HDFC Securities

Ltd. and HDB Financial Services Ltd from

the Financial Year 2008-09 onwards are

comprehensively examined and the

fo l lowing analys is revealed the

magnitude of payments.

Corporate Agent / Description

i ------------------------i· 
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2008-2009 2009-2010 2010-2011

HDFC LTD.

HDFC BANK LTD.

HDFC SECURITIES LTD.

HDB FINANCIAL SERVICES LTD.

Marketing Expenses paid by Insurer - 1600 -

% of Marketing Expenses on First Year Premium - 7.88 -

% of Marketing Expenses on First Year

Premium and Single Premium (Incl Top up) - 1.11 -

Marketing Expenses paid by Insurer 2844313 2067268 4277404

% of Marketing Expenses on First Year Premium 32.38 16.68 25.19

% of Marketing Expenses on First Year

Premium and Single Premium (Incl Top up) 31.39 16.21 20.65

Marketing Expenses paid by insurer 7460 57647 133273

% of Marketing Expenses on First Year Premium 9.55 20.78 28.41

% of Marketing Expenses on First Year

Premium and Single Premium (Incl Top up) 8.82 19.91 27.45

Marketing Expenses paid by insurer - 2380 17065

% of Marketing Expenses on First Year Premium 6.00 30.56

% of Marketing Expenses on First Year

Premium and Single Premium (Incl Top up) 5.97 30.43

R in crores

As noticed, the extent of marketing

expenses paid, as a percentage on First

Year Premium and Single Premium/Top

Up premium, to the Corporate Agents

referred herein were in the range of 16%

to 31% in case of HDFC Bank Ltd., 9% to

27% in case of HDFC Securities Ltd. and 6%

to 30% in case of HDB Financial Services

Ltd. On examining I consider that these

payments are in no way reasonable and

also not in commensurate to the First Year

premium income generated. The

payments made to all these four

Corporate Agents are examined as a

percentage on First Year Premium, Single

Premium/Top up Premium as the

marketing expenses paid are purportedly

to reach the prospects for customers and

to reach out to large base of untapped

customers.

On a comparison of the marketing

expenses paid by the insurer as a

percentage of the advertisement and

publicity expenses actually incurred by

those entities by themselves, the

following is the position.

Description 2008-09 2009-10 2010-11

HDFC - 0.16% -

HDFC Bank Ltd. 254% 248% 269%

HDFC Securities Ltd 24% 270% 461%

HDB Financial Service Ltd. - 0.04% 0.8%

As could be noticed that the actual

expenses on advertisement and publicity

etc. incurred by those entities, is far less

than the marketing expenses paid by

Insurer in case of HDFC Bank Ltd in all the

years and HDFC Securities Ltd for the years

2009-10 and 2010-11. The submissions of

the insurer that taking into account only

the marketing expenses incurred by these

four Corporate Agents may not be a

correct comparison and that expenses

under various other heads like Printing &

Stationery, Postage & Telegram shall also

be considered as these entities book the

costs of acquisition under different heads

is considered totally untenable.

O n a n a l y t i c a l l y e x a m i n i n g t h e

submissions of the Insurer, I conclude that

the marketing expenses paid by the

Insurer to the Corporate Agents referred

herein are completely in violation of

Section 40 A of Insurance Act, 1938 and

point no. 21 of Corporate Agents’

Guidelines (Circular No. 017/IRDA/

Circular/CA Guidelines/2005 dated 14th

July, 2005). It is observed that there are

nine instances of such wrong payments.

However, the payments made to M/s HDFC

Limited (in 2009-10) and to M/s HDB

Financial Services Ltd. (in 2009-10) are

considered as a negligible percentage and

hence, the Authority concludes that there

have been seven instances of wrongful

payment and thus the Authority imposes

a penalty of 5 lakh for each incidence

amounting to a total of 35,00,000

(Thirty Five Lakhs only) under provisions

of Section 102 of the Insurance Act.

The penalty referred herein is to be paid

by insurer without prejudice to the action

which the AUTHORITY would take against

the Corporate Agents who have by

receiving such payments also violated the

regulatory instructions, the onus of which

would equally lie on insurer.

Provision was not made

R

R

8) Charge 8:
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appropriately towards outstanding

premium and commission leading to a

reduction of amount shown - Violation of

IRDA (Preparation of Financial Statements

and Auditor's Report of Insurance

Companies) Regulations.

In its submission the insurer

informs that the outstanding premium in

case of such policies where premium was

outstanding for more than grace period

was not included in provisional

outstanding premium figures of financial

statements for the year 2009-10. As

regards outstanding commission the

insurer states that it started making

provision for outstanding commission

from the year 2009-10. On examining the

submissions of the Insurer as also keeping

in view the impact of the deviations on the

Financial Statements the matter is not

pressed and the insurer is advised to

ensure compliance to the Regulations

referred herein.

There is no separate product

wise review of the losses incurred on the

rural business of the insurer under various

products - Violation of File and Use norms.

The Insurer submits that the

loss associated with the rural products has

been fully borne by the shareholder fund

of the Insurer. In light of these

submissions the matter is not pressed

further.

In case of HDFC

Endowment Super product, the Authority

had directed the insurer to retrospectively

delete the condition that 'bumper

addition is not payable at maturity in case

any partial withdrawals are taken under

the policy'. However, some policy

contracts issued by the Insurer contain

this clause - Violation of File and Use

Circular provisions.

The Insurer submits that it has

removed the condition on all affected

Decision:

9) Charge 9:

Decision:

10) Charge 10:

Decision:

policies sold from launch of the product

and that there is no financial effect on

policyholders as maturities are yet to fall

due in all such cases. In light of this the

charges are not pressed further.

Urban business is

classified as rural business- Submission of

wrong data relating to Rural and Social

Sector Obligations.

As per the submissions of the

insurer, after its' checking and reviewing

the data there found few policies which

were inadvertently reported as rural and

that it was compliance to the rural

obligations even after revising the data.

Insurer further confirms that the error in

the classification of business as rural

business has been corrected. In light of

this, the charges are not pressed. However,

the Insurer is cautioned to ensure data

accuracy while complying with rural and

social sector obligations.

Verification with the list of

banned entities and those reported to

have links with terrorists/terrorist

organisations is taking place after the

issuance of the new policy on a fortnightly

basis - Violation of Authority’s guidelines

on Anti Money Laundering (No. IRDA/F&I/

CIR/AML/158/09/2010 dated 24th

September, 2010).

The insurer submits that it

carries out name matching exercise on a

weekly basis and so far no instances of

actual match with banned entities have

surfaced. During personal hearing the

Insurer sought further time up to

September, 2012 to put in procedures for

verifying the data prior to issuance of

contract. In light of the submissions the

matter is not pressed and I hereby direct

the Insurer to complete the process by

September, 2012 and report the

compliance accordingly by October 10,

2012.

11) Charge 11:

Decision:

12) Charge 12:

Decision:

13) Charge 13:

Decision:

a) The Insurer has availed

the services of individuals and Corporates

which are not licensed by the Authority for

Soliciting or procuring insurance business.

Instances are also noticed where the

Insurer has solicited and procured

business from some unlicensed entities

and it is being logged in the name of

specified persons of Corporate Agents.

These are in violation of Section 40(1) of

Ins Act.

b) Further the insurer has engaged the

services of "Gruh Finance Ltd." a non

banking entity promoted by HDFC Ltd., as a

Referral partner in violation of IRDA

Circular No. IRDA/CIR/010/2003 dated

27/03/2003.

a) The submissions of the

Insurer that while it had availed the

services of 12100 individuals and 4

corporates as Referrals, it had terminated

all these arrangements as of 30th August

2010 in compl iance wi th IRDA

Regulations have been considered.

However the submission of the Insurer on

logging in business procured by

unlicensed entities through specified

persons of corporate agents, that some of

the Specified Persons are operating with

multiple codes for MIS purposes is not

acceptable. I am of the considered opinion

that the insurer solicited insurance

business from unlicensed individuals and

entities in violation of Section 40 (1) of the

Insurance Act. Under the powers vested

with the provisions of Section 102 of

Insurance Act a penalty of 5,00,000

(Rupees Five Lacs) is imposed.

b) The Insurer submitted that 'Gruh

Finance' was engaged as a referral partner

since there was no explicit prohibition

with regard to NBFCs to be appointed as a

referral in IRDA Circulars on the subject.

The approach of the insurer that lack of

explicit prohibition allows them to deviate

from the spirit of the circular is

unacceptable however, taking into

R
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consideration the insignificant business

volume involved and the fact that the

arrangement has been terminated as of

30th Aug 2010, the charges on the insurer

engaging 'Gruh Finance Ltd.' as referral

partner is not pressed. However the

Insurer is advised to strictly ensure

compliance to IRDA (Sharing of Data Base)

Regulations, 2010 while engaging referral

partners / referral companies.

There are common

Directors amongst the Insurer and its

Corporate Agents HDFC Ltd., HDFC Bank -

violation of regulation 9 (2) (iv) of the IRDA

(Licensing of Corporate agents)

(amendment) Regulations, 2010.

The submissions of the Insurer

that the common directors have held the

position of a director in other companies

referred is examined and considering that

this is an industry wide matter the

charges are not pressed.

15) Charge 15-a) Insurer has paid various

amounts to the Brokers towards

Marketing Expenses in addition to the

Brokerage paid. However, Insurer informs

that the payments made were towards

'Data Sharing Arrangements' and the

entities are not Broking firms. On

examining the agreements there is a

reference to payment as a percentage of

'Net Effective Premium' which are on the

lines of referral agreements which is a

violation of IRDA Circular on referrals

dated 14.2.2003.

b) It is further noticed that the insurer had

also remunerated in respect of Group

Policies solicited by one of the Brokers in

excess of the prescribed limits - which is in

violation of Regulation 19 of IRDA

(Insurance Brokers) Regulations, 2002.

a) The Insurer has confirmed

that no payments were made to brokers

towards marketing expenses and the

payments pertain to Integrated

14) Charge 14:

Decision:

Decision:

Entrepreneurs Pvt Ltd and Religare

Marketing Services pvt Ltd as part of data

sharing arrangement. It is observed that

there is a mention to pay 7.5% of Net

Effective Premium in the said agreements

which shows that these agreements are

akin to referral agreements. The insurer's

contention that they have entered into

referral arrangements principally in line

with Sharing of Database regulations is

not acceptable. However, the submissions

of the Insurer that both these

arrangements were terminated in

compliance with IRDA Sharing of

Database Regulations is taken into

account and charges are not pressed.

b) With regard to the excess remuneration

paid to Religare Insurance Broking Ltd, the

insurer submits that the amount stands

fully recovered. Considering that the

amount involved is not so significant as

well as it stands recovered, charges are

not pressed.

- In respect of its Group

Business Death claims under Non-

employer employee Group Policies were

settled in favour of Master Policy Holder

(MPH) and No surprise inspection of the

books and records of the Group organizer

are carried out as prescribed. It is also

noticed that no member data is

maintained in respect of the members

c o v e r e d u n d e r c e r t a i n g r o u p

Schemes–Violation of Clause 5, Clause 7

and Clause 11 of Group Insurance

Guidelines (Circular No. 015/IRDA/Life/

Circular/GI Guidelines / 2005 dated 14-07-

2005).

As regards carrying out the

surprise inspection onto the records of

Master Policy Holder the Insurer's

submission that it has put in place

procedures for conducting the said

inspection is considered. Similarly with

regard to maintenance of membership

data the submission of the insurer that

the member-wise data is maintained as

16) Charge 16:

Decision:

per the norms is also taken into

consideration and no charges are pressed

and Insurer is advised to ensure

compliance to Clause 5 and Clause 11 of

Group Insurance Guidelines dated 14th

July, 2005.

However, as regards the practice of the

insurer issuing claim cheques in favour of

Master Policy Holders of various

unorganised affinity groups, its contest

that this practice is to ensure the timely

payment of the claims and in the interest

of the beneficiary is found untenable.

Hence, under powers vested under

section 102 of the Act, a penalty of

100000 (Rupees one lakhs only) is

imposed. The Insurer is hereby directed to

ensure compliance to Clause 7 of Group

Insurance Guidelines dated 14th July,

2005.

- It is observed from the

processing of death claims in respect of

GTI Schemes of Non- Employer- employee

groups, the settlement of claims are

substantially delayed - violation of

Regulation 8 of IRDA (Protection of

Policyholders' Interests) Regulations,

2002.

As a similar matter relating to

the violation referred herein was

examined vide order dated Ref: IRDA/Life/

Ord/Misc/228/10/2011 dated 04th

October, 2011 and an appropriate

regulatory action was already taken the

charges are not pressed again.

-Insurer has outsourced

t h e v a l u a t i o n o f G r a t u i t y o r

Superannuation benefits to the external

Actuaries (Mercer Consulting (India) Pvt.

Ltd) meeting the cost of the valuation

unduly - Violation of File and Use.

Submission of the Insurer that

the valuation of retiral benefit liabilities

such as gratuity and leave encashment is

an optional service offered to all clients

R

17) Charge 17

Decision:

18) Charge 18

Decision:
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without discrimination is taken into

consideration and no charges are pressed.

- 'Status' of policy is not

correct ly updated in the pol icy

administration software of the insurer, for

death claim cases leading to inconsistency

in reporting the data - Violation of Clause 5

(e) (Annexure - I) of Corporate Governance

Guidelines (IRDA/F&A/CIR/025/2009-10

dated 05th August, 2009).

In its compliance Insurer

confirms that the Claims Reconciliation

process is put in place and the figures as

per Claims data & Public disclosures are

tallied up to December 2010 and also

confirms that it is taking steps to

automate the claims process by 31st

January 2012. In light of these

submissions no charges are pressed.

Insurer is cautioned to ensure accuracy of

data in all its disclosures.

- Insurer has not paid

interest for delayed settlement of certain

death claims and in respect of those cases

where interest is settled the same is not in

accordance to the relevant regulations -

Violation of 8 (5) of Protection of

Policyholders' Interests' Regulations.

Insurers submission that the

violat ion occurred due to their

interpretation of the regulation is not

accepted and the same is a blatant

Violation of 8 (5) of Protection of

Policyholders' Interests' Regulations.

However, keeping in view the submission

of the insurer while forwarding

compliance that it has subsequently

settled the interest in respect of all the

cases no charges are pressed. I am

constrained to reprimand the insurer for

the said violation in respect of certain

death claims and Insurer is directed to be

more prudent while settling death claims.

- Death Claim under Home

Loan Protection policies was denied

19) Charge 19

Decision:

20) Charge 20

Decision:

21) Charge 21

where death occurred within 90 days

from the date of commencement of the

policy despite the authority advising the

Insurer to delete this exclusion clause at

F&U approval stage of the product.

Violation of File and Use.

The insurer filed for F&U

clearance for Home Loan Protection Policy

on 03rd September, 2003 which included

a provision of waiting period of 90 days for

consideration of death claim. The

Authority while considering the F&U

clearance for this product had noted the

profile and the targeted market segment

which was to be addressed. This market

segment consists of persons who had

primarily obtained a home loan and the

policy was supposed to cover the

outstanding home loan. For this reason, as

there was no possibility of an adverse

selection the IRDA while clearing the

policy vide its letter of 6th October 2003,

specifically directed the insurer to remove

all exclusion clauses other than suicide

clause. This would mean removing the

clause relating to 90 day waiting period.

However, during inspection, a few cases

were found where death claims were

rejected on the ground that death

occurred within the so called waiting

period of 90 days. On a further

examination, it was found that there were

21 cases which were rejected as the death

occurred during the said waiting period.

The insurer sought a lenient view on the

ground that from 15th April 2011 they

were not applying this particular

provision and further since there are only

21 cases, a lenient view sought.

This contention of the insurer is totally

unacceptable; in the first instance, the

insurer had no business inserting a clause

of 90 day waiting period knowing fully

well that the Authority had specifically

directed that such clause may not be

included. This clearly shows the scant

regard paid by the insurer to the

Decision:

directions of the Authority on a matter

which critically affects the policyholder

welfare. It is always open for any insurer to

consider the settlement of a death claim

in accordance to the provisions of Section

45 of the Insurance Act, 1938. In the

instant cases, the insurer has merely

applied the 90 day waiting period and has

rejected the claim. For this gross and

serious violation of the directions of the

Authority under File and Use, the

Authority has concluded that this is a fit

case where a penalty on each occurrence

of up to 5 lakhs should be imposed and,

consequently, a penalty of 1,05,00,000

(One Crore Five Lakhs only) is imposed for

this violation.

Further, the Insurer is directed to reopen

all the 21 rejected claims and settle them

within thirty days of receipt of this order.

Insurer is also directed to forward a

communication as an endorsement to the

original policy contract specifically

deleting the clause in respect of all the

policy contracts that were issued since the

launch of the product and are in force. This

task shall be completed within 30 days

from the date of receipt of this order and

shall confirm to the Authority the action

taken report accordingly.

- As regards policy claims

administration; it is observed that

procedures are not in place to capture the

detailed claim records. It is also observed

that all policy benefits/claims in respect of

rural policies are settled in cash to the

agents by the insurer without putting in

place procedures to ensure their actual

reach to the beneficiaries - violation of

Section 14 (b) of the Insurance Act, 1938

and absence of prudent claims settlement

procedures.

The Insurer submits that in

respect of those cases where the

customers do not hold bank accounts and

also cannot visit office in person - they

were settling the maturity/claim proceeds

R

R

22) Charge 22

Decision:

i ------------------------i· 

■ 



ir
d

a
jo

u
rn

a
l J

u
ly

2
0

1
2

14

in the air

through the Agents. It also submitted that

it has now stopped this practice and now

settling claims directly to the claimants.

From the submissions and records it is

noticed, that there are no tracking

procedures to ensure the receipt of claims

by the ultimate beneficiary which

seriously jeopardises the interests of

policyholders. Reasons stated for lack of

appropr iate procedures are not

acceptable and the Insurer is warned not

to put the interests of claimants at risk and

is advised to make any claim payments

directly to the beneficiaries. The Insurer is

directed to ensure compliance to Section

14 (b) of the Insurance Act, 1938.

- On repudiation of claims

the value of units were credited to

Surrenders leading to misstatement of

surrender benefits paid under financial

statements - Violation of General

Accounting Principles.

The Insurer's submission that it

has inadvertently credited to Surrender

Account which is insignificant as

compared to surrender cost is considered

and no penalty is imposed. However, the

insurer is warned to show greater

diligence in such matters.

- On exercising Free Look

Options Mortality Costs are recovered

under all "Suvidha" plans even though

death cover is excluded in the first 90 days

- Violation of IRDA Circular: IRDA/Life/

Cir/13/2009 dated May 27, 2009.

The Insurer submits that the

mortality costs were recovered in respect

of 971 policies that work out to

approximately 25.7 on an average per

policy during 01st June 2009 to 28th

October, 2009. The F&U of this policy is

examined and is noted that Suvidha

products are limited underwritten

contracts and the policy was proposed to

be issued by the life insurer only on the

basis of a short medical questionnaire

23) Charge 23

Decision:

24) Charge 24

Decision:

R

without full medical underwriting and

consequently there was a risk of adverse

selection and hence a specific 90 day

waiting period was allowed for death

claims. The IRDA has noted that for all the

971 policies, the insurance company has

collected a premium of 4.19 crores and,

after deducting stamp duty, mortality

charges, service taxes etc and crediting

increase in fund value from the date of

allocating units, has refunded 4.28

crores to all the 971 policyholders. In

these circumstances, even though the

proport ionate mortal i ty charges

amounting to about 25,000 for the free

look period was also deducted in violation

of the Circular cited, this charge is not

pressed. However, the insurance company

is directed to ensure that henceforth, in

such circumstances, the proportionate

mortality charges are also refunded to

policyholders by duly complying with

IRDA Circular dated May 27, 2009.

–(a) It is noticed that free-

look cancellations were done beyond Six

months period in case of ULIPs. Further,

during Financial Year 2009-10 insurer

refunded full premiums on 1555 ULIP

policies where policy duration was less

than 3 years. These are akin to

circumventing 3 year lock in period

imposed under ULIP guidelines.

(b) It is also observed that ULIP policies

issued after 01.01.2007 were surrendered

within three years, the prescribed lock in

period, from the date of policy - Violation

of ULIP Guidel ines (Circular No.

032/IRDA/Actl/Dec 2005 dated 21st

December, 2005).

(a) The Insurer submits that it

has entertained Free Look cancellations,

beyond stipulated period, as these were

primarily from aggrieved policyholders.

As regards refund of premiums, within the

lock-in period, Insurer submits that some

of refunds are owing to an identified mis-

R

R

R

25) Charge 25

Decision:

sale while some are on customer requests

during proposal stage, but received after

conversion. Noting the submissions, it is

reiterated that regulatory objective of

Regulation (6) of IRDA (Protection of Policy

Holders' Interests) Regulations, 2002 is to

avoid a potential mis-sale so that the

customer is entitled for the refund of

premium, subject to regulatory

provisions, in the event of disagreement

with the terms and conditions of the

pol icy document . Indiscr iminate

consideration of such requests, during the

lock-in period, adversely affects the

interests of continuing policyholders.

Insurer is hereby directed to ensure

compliance to the provisions of IRDA

(Protection of Policyholders’ Interests)

Regulations.

(b) As regards surrenders the Insurer

submitted that it did not have a system

control to ensure that the proceeds of

policies surrendered before the lock-in

period are blocked from eventual payout

till the expiry of lock in period. As per ULIP

guidelines, surrender value acquired

under a ULIP policy shall be payable only

after the expiry of lock in period. From the

submissions, it is considered that there

are no internal controls put in place to

meet regulatory requirements. Hence, I

am constrained to reprimand the insurer

for violation of the ULIP Guidelines and for

not having in place effective internal

controls for complying with the regulatory

requirements. I also direct the Insurer that

it shall ensure compliance to all regulatory

instructions without fail.

Accordingly, in exercise of the powers

conferred upon me under the provisions

of the Insurance Act, 1938, I hereby direct

the insurer to remit the penalty of

1,47,00,000 (Rupees One Crore Forty

Seven Lacs Only). A penalty of this nature is

a regulatory necessity in order to impress

upon the management of any insurance

company that regulatory prescriptions

R
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have to be complied with at all times and

failure to do so will entail appropriate

regulatory action. If, however, such a

penalty is debited to the policyholder's

account, then, in effect, the cost would be

borne by the policyholders and not by the

management. And, in that sense, the

regulatory purpose of any regulatory

action would be blunted. Consequently,

such penalties including the one now

imposed shall be debited only to the

shareholder's account and no part of the

s a m e s h a l l b e d e b i te d to t h e

policyholder's account.

Hence, as directed, the penalty of

1,47,00,000 (Rupees One Crore Forty

Seven Lacs Only) shall be remitted by the

Life Insurer, within a period of 15 days

from the date of receipt of this Order

through a crossed demand draft drawn in

favour of Insurance Regulatory and

R

Development Authority and payable at

Hyderabad which may be sent to Mr. V

Jayanth Kumar, Joint Director (Life) at the

Insurance Regulatory and Development

Authority, 3rd Floor, Parisrama Bhavan,

Basheerbagh, Hyderabad 500 004.

Insurer is also advised to confirm the

compliance in respect of all other

directions referred in this order within 15

days from the date of receipt of this order.

Circular
Ref: 461.1/F&A/1/BC-NLI/2006-07 to 2008-09/90/July 2012 Date: 05.07.2012

M/s Indusind Bank Ltd.

Mr. Romesh Sobti

Levy of penalty u/s 102 of the Insurance

Act, 1938

Managing Director & CEO,

Indusind Bank Ltd.,

8th Floor, Tower 1,

One India Bulls Centre, 841,

S.B. Marg, Elphinstone Road,

Mumbai - 400013

T h e I n s u ra n ce R e g u l a t o r y a n d

Development Authority (herein after

referred to as "the Authority") has granted

license to you M/s Indusind Bank Ltd.

(herein after referred to as "the Corporate

Agent") bearing number 1749817 valid

up to 29th July, 2013 to act as a Composite

Corporate Agent of MS Choamandalam

General Insurance Co. Ltd. and Aviva Life

Insurance Co. Ltd. In terms thereof, the

Corporate Agent was subject to the terms

and conditions of the license issued to it

and was also required to abide by the

relevant provisions of the Insurance

Act,1938, the Insurance Regulatory and

Development Authority Act,1999 (herein

after referred to as "the IRDA Act, 1999"),

t h e I n s u ra n c e R e g u l a t o r y a n d

Development Authority (Licensing of

Corporate Agents) Regulations, 2002

(herein after referred to as "the

Regulations") and other directions issued

by the Authority from time to time by way

of circulars and/or guidelines particularly,

C i rcu lar no .017/ IRDA/C i rcu lar/CA

Guidelines/2005 dated 14th July 2005

(herein after referred to as "the

Guidelines")

On review of the data submitted by MS

Cholamandalam General Insurance Co.

Ltd. (hereinafter referred to as "the

insurer") with the Authority in accordance

with IRDA circular no. IRDA/F&I/

CIR/F&A/008/01/2010 dated 21st January

2010, it was observed that the corporate

agent has received payments from the

insurer over and above the permissible

commission limits in the form of "Data

base Sharing/incentives to the employees

of the corporate agent and infrastructure

setting up costs" during the financial

years 2007-08, 2008-09 and 2009-10.

The Authority issued a show cause notice

to the Corporate agent on 30th August

2011 for having violated clause 21 of the

Guidelines and Sec 40A(3) of the

Insurance Act, 1938 read with the

provisions of the circulars 033/IRDA/Brok-

Comm/Dec-06 dated 04th Dec 2006 and

011/IRDA/Brok-Comm/Aug-08 dated

25th August, 2008. The Corporate agent

submitted its reply in response to the

Show Cause notice on 18th October, 2011.

It is mentioned in the response that the

insurer has entered into an infrastructure

services agreement with the Indusind

Bank and it is a co-incidence that the bank

is also a corporate agent to the insurer. It is

further indicated that the payments

which were alleged to be in excess of the

commission caps were not in the nature of

commission and were not received in

their capacity as the corporate agent. The

payments were for infrastructure services

which cannot be characterized as

disguised commission. The corporate

agent further requested the Authority to

provide them with an opportunity to

present their case personally.

Accordingly the Authority vide letter 14th

November, 2011 called the corporate

agent for personal hearing on 28th

November, 2011. The Corporate agent

was also intimated to carry along

agreement copy of the infrastructure

arrangement and to submit the details on

the basis of which the calculation of the

fees was agreed/received/substantiate on

the payments received in relation to the

services provided etc. On examination of

the reply submitted in response to Show

Cause notice /minutes of personal hearing

and letters dated 05th December

2011/11th January 2012 (in response to

the other details called vide IRDA letter

dated 14th November 2011), the

following is observed.

i ------------------------i· 
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in the air

a. There was no infrastructure agreement

per se between the two parties.

b. The infrastructure arrangement was

discussed in a meeting held between the

two parties on 12th December 2008.

However, in the minutes of the meeting,

there is no mention on the exact cost

structure for the infrastructure services. It

is just indicated that the services shall be

for commercial terms as may be agreed

upon mutually from time to time.

c . W h e r e a s t h e i n f ra s t r u c t u r e

arrangement was discussed in the

meeting held on 12th December 2008,

payment to a tune of 499.69 Lakh was

made by the insurer during the year

2007-08 i.e. even prior to the meeting

date.

d. Further the other payout details (as

shown in the Annexure I) submitted by

the insurer were bifurcated into each line

of business. These payments together

R

with commission have crossed maximum

prescribed commission limits under each

line of business.

It is therefore evident from the above that

the payouts made in the form of

infrastructure services were linked to the

premium income generated by the

Corporate Agent. The charges are

therefore established that the payments

were received by the corporate agent

apart/over and above the permissible

commission rates in violation of Section

40A(3) of Insurance Act, 1938 read with

the prov i s ions of the c i rcu lars

033/IRDA/Brok-Comm/Dec-06 dated

04th Dec 2006 and 011/IRDA/Brok-

Comm/Aug-08 dated 25th August 2008.

Having regard to the facts of the case, the

Authority is of the considered view that a

suitable penalty be imposed upon your

company for each instance of violation as

discussed above.

Accordingly, on a judicious exercise of the

powers conferred upon it under Section

14(1) of the IRDA Act, 1999 read with

Section 102 of Insurance Act, 1938, a

penalty 5,00,000 each for financial years

2007-08, 2008-09 and 2009-10 totaling

of 15,00,000 (Rupees fifteen lakh) is

imposed.

The penalty amount shall be paid within a

period of 15 days from the date of receipt

of this order through a Cross Demand

Draft in favour of "Insurance Regulatory

and Development Authority" payable at

Hyderabad, which may be sent to

Mr. R.K.Sharma, Deputy Director (F&A) at

t h e I n s u ra n c e R e g u l a t o r y a n d

Development Authority, 3rd Floor,

Parishrama Bhavan, Basheer Bagh,

Hyderabad - 500004.

Sd/-

R

R

(R.K.Nair)

Annexure I

Class of Business Premium Commission on Premium Other pay-outs Total Payouts % allowed % paid / received

Total 3690.27 274.09 499.69 773.78 20.96

Total 9451.01 677.51 1189.59 1867.10 19.76

Total 18379.25 1355.80 2207.75 3562.85 19.39

Fire 199.76 19.48 24.52 44.00 10.00 22.03

Marine cargo 14.69 2.20 1.49 3.69 15.00 25.14

Motor 3201.37 213.16 442.79 655.95 10.00 20.49

Others 274.45 39.25 30.89 70.14 15.00 25.56

Fire 175.97 17.28 31.41 48.69 10.00 27.67

Marine Cargo 16.68 2.50 2.29 4.79 15.00 28.71

Motor 8436.75 536.80 1080.95 1617.75 10.00 19.18

Accident 575.17 86.26 38.45 124.72 15.00 21.68

Others 246.44 34.66 36.49 71.15 15.00 28.87

Fire 106.43 10.64 18.33 28.96 10.00 27.21

Marine Cargo 10.31 1.53 1.55 3.08 15.00 29.86

Motor 16245.66 1050.64 2013.00 3063.65 10.00 18.86

Accident 1138.01 169.26 51.74 221.00 15.00 19.42

Others 878.84 123.74 122.43 246.17 15.00 28.01

Year: 2007-08 ( in Lakh)

Year: 2008-09 ( in Lakh)

Year: 2009-10 ( in Lakh)

R

R

R
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vantage point

Providing the Vital Cover

‘To imagine the corporate world without the security of proper insurance and reinsurance in place

would be an exercise in futility, as they are an essential ingredient for businesses to function’ insists

U. Jawaharlal.

F
or a nation to develop, economic

activity is a vital prerequisite. The

level of development that a nation

demonstrates over a period of time is

directly proportional to the various

income-generating activities that its

constituents take up during that period.

But then, businesses are replete with an

element of risk; and it is this component of

risk that enterprises find most difficult to

manage. While there are several

a t t r ibutes assoc ia ted wi th r i sk

management, the most important one

among them is risk transfer whereby the

risk that is inherent to a business or an

individual is transferred to another – at a

price. Insurers are the ones who take over

the risks faced by individuals, corporate

entities etc. and in the process there is a

great accumulation of risks.

In order that the business of insurance

itself turns successful, insurers further

transfer their risks to reinsurers; and thus

the role of reinsurance in economic

development is itself one of great

importance. Reinsurance business is

global in nature; and reinsurers further

transfer a part of their risks to other

reinsurers and retrocessionaires who

operate in various geographies thus

e l i m i n a t i n g t h e p o s s i b i l i t y o f

concentration of large risks in one place or

domain. This form of distribution and re-

distribution of risks across several places

in the world is what enables the global

insurance business to run profitably.

The world has progressively observed a

great deal of technological advancement

in various fields, including forecasting the

impending arrival of natural catastrophes.

Despite that, nature's fury always had the

upper hand as regards the devastation

that is caused by the natural catastrophes.

The economic and insured losses also kept

mounting steadily; and it is the resilience

that is enabled by the reinsurers that kept

the business houses going. With the

availability of better models to map these

catastrophes as also the precautions

taken, it has always been hoped that

human effort would be able to keep these

losses in check. However, the large

'Reinsurance'
in the next issue...

- Role of Reinsurance

incidence of natural catastrophes,

especially in regions that were earlier not

affected, has put a severe strain on the

availability of reinsurance; and the market

has hardened – both in terms of

availability and rates.

Besides, the sudden increase in the

incidence of man-made disasters,

through terrorism, has also added to the

severe strain on the availability of

reinsurance. To consider any place totally

out of the purview of such terrorist attacks

would amount to being over-ambitious. A

few instances like the WTC attack have

also taught us the bitter lesson that there

is no limit to the type and amount of

losses that such attacks can perpetrate.

This has led to a further severe strain on

reinsurance; while putting the steadiness

associated with insurance business in

great jeopardy.

'Reinsurance' will be the focus of the next

issue of the ; and we will get to see

some experts discussing this vital topic in

detail.

Journal
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Re-Pricing Health Insurance Product

Priya Sharma Jyoti Ahluwaliaand opine that insurers should take a comprehensive assessment of all

the factors before finalizing the premium rates both in the fresh accounts as well as revision of the

existing premiums.

- A Practical Guide

Although data quality

has improved over the

years, it is still not

always correctly

captured and a lot of

work has to be done

to clean it and make it

ready for use.

T
his article primarily focuses on re-

pricing of a retail Health insurance

product already operational in the

Indian market. However, many of the

process steps discussed in the article are

also applicable for developing rates for

Group Health insurance product or Motor

product or a new Health insurance

product. Under re-pricing, the focus is on

rate revision, assuming there is no change

in the existing benefit structure of the

product. The rate revision may be

necessitated due to several reasons

including medical inflation and changes

in claims experience.

Since re-pricing is done for an existing

product, insurers usually have sufficient

claims experience for that product.

However, having data and having data

that is of reliable quality are two vastly

different things. Although data quality has

improved over the years, it is still not

always correctly captured and a lot of

work has to be done to clean it and make it

ready for use. The major steps involved

include cleaning and analysis of the past

data, applying adjustment values and the

calculation of pure and final premium.

1. Obtain and reconcile data for re-

pricing

Re-pricing has the support of experience

data to back up its future estimates. The

better the quality of data, the more

reliable are the new premium estimates.

Different insurers would have different

methods to obtain this data. Some

insurers may have a database

management system where all the data

of its various products is captured and

maintained - the required data can be

easily extracted from there. For others,

especially when claims processing is done

by the Third Party Administrators (TPAs),

the insurers would have to get the

required data from their TPAs.

To collect and collate

this data, there are some aspects that

need to be considered and followed to

ensure that data is transferred from the

TPA to the insurer in the most efficient and

effective manner and in correct formats;

and ensure that no data is lost, changed or

altered during this transfer. For example,

when data is transferred to excel files, the

date formats get changed making

mm/dd/yyyy as dd/mm/yyyy for all dates

with values less than 12. It is thus

important to check the dates before and

after the transfer. If there is an error due

to the transfer process, the data should be

transferred again using a "text" format

rather than a date format to keep the

original date value intact.

Due to regulatory data submission

requirements, every insurer is required to

maintain the Health insurance data in

Table A, B and C format. These reflect the

Collection of data:
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details of policy, membership and claims

respectively; and contain the detailed

level information required for pricing. An

important check before moving forward

with this data is to check whether all the

claims in Table C have policy details

recorded in Table A and B and whether

each table has the required unique key to

define and tie with each other.

There are other aspects that need to be

considered during transfer of data. The

following table lists some of these factors:

Table 1: Data transfer checklist

1 File format

2 CSV files

3 Date fields

4 Column sequence

and names

It is important to decide the correct file format for the transfer of

data. If the data is not very large, excel files may be used. If the

data is large, CSV files or other methods should be preferred.

When the data is large and more than what Access or Excel can

handle, CSV files may be used. These files should be

"~~"delimited for effective transfer of data.

It is important to check whether dates have been correctly

transferred as the date fields are captured differently by different

systems. This can be done by random checking of records in the

transferred file against the original file. Sometimes it is also helpful

to keep the date in text format during transfer to maintain the

original dateandconvert to date format in the final collated files.

It is important to collect data from different TPAs in the same table

and field formats, with the same column sequence and headings.

Data transfer checklist

Reconciliation of data: Data transfer is only

complete after it has been duly reconciled

against the original numbers. This is one

of the most important steps as it ensures

accuracy and sound pricing. There are

three aspects in the reconciliation process

that should be kept in mind -

Reconciliation of data should be carried

out on every step of data transfer

between different parties to avoid any

loss of data. This way it is easy to trace

back any source of discrepancy in the

numbers and correct it. For example if

the data is being collected from the TPA,

then as a first step in the reconciliation

Reconciliation of data at every stage

of data transfer from one database to

another

�

process, the TPAs should reconcile the

data in the files being sent with the data

present in their internal system. Next, it

should be reconciled when the insurer

receives the data from the TPAs, thus the

numbers should reconcile with insurer's

f inancia l s tatement . The f ina l

reconciliation should happen when the

data has been collated and combined

and ready to be used for re-pricing. At

each step the totals should be

reconciled.

It is also important to assess how

effectively the reconciliation process is

carried out at each step. The

Reconciliation of data on predefined

parameters and not just of mere tally

of number of records

�

reconciliation should not just be a mere

tally of the number of records in the

databases. Along with the count of

records, high level totals and measures

should also be calculated for the

purpose of reconciliation. For example

some of the measures can be -

- Total number of policies & lives

- Total premium received

- Total number of claims&amount paid

- Loss Ratio by year, age & sum insured.

More measures can be used depending

on the content of the data.

To avoid any chance of inaccurate

reconciliation of numbers, it is

imperative that each time reconciliation

is carried out, the method used is

consistent. Some of the following

aspects should be kept in mind while

calculating the above measures:

- Number of policies - Since policies are

sold during all months of the year and

policies starting in any one calendar

or financial year may continue during

the next calendar or financial year, it is

important to define how the policies

in each year are counted. For example

one way would be to count all policies

starting during a particular financial

year in that year's totals. Such clarity

and consistency in how data for each

f i e l d i s m e a s u r e d f o r t h e

reconciliation process is important.

- Total amount of claim - When

calculating the amount of claim it is

important to clarify whether the total

is being calculated on incurred claim

amount or paid claim amount.

Consistency in the methods of

reconciliation at every stage of data

transfer.

�
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- Loss ratio - The method of calculating

the exposure and earned premium

for arriving at loss ratios should be

consistent.

Another effective way of spotting any data

gaps is to construct lag tables and study

the pattern of claims at a high level. The

lag table summarizes the flow of claims

and gives us a glimpse of the data. For

example, if we spot any specific months

where there are no payments being made

by a TPA , the possible reasons could be

that the TPA had exhausted the float

amount due to which it could not make

any claim payments in those specific

months. Exhaustion of float amount

changes the trends and affects the

payment patterns of TPAs, thus affecting

any IBNR estimates. On the other hand it

could also mean that the data is

incomplete and the reasons for that can

be investigated further.

2.Clean and restructure the data

The next step after data collection and

reconciliation is data cleaning. At this

stage, the data is cleaned and corrected to

make it ready for analysis. Data may have

various types of errors.

The important aspect during any data

cleaning exercise is to understand how

the data is structured, what each field

represents and the processes followed

during sale of policy and during claims

administration. Once different data

aspects are understood, it becomes easy

to identify data errors and decide the

possible error correction methods. Some

of these errors can be identified and

corrected by following a simple error

correction checklist. The major usual data

issues can be grouped as:

- Logical errors in the data (e.g. date of

admission before policy start date or

amount paid more than amount

claimed)

- Standardization of data (e.g. name of

same city or hospital spelt in different

ways)

- Other data errors or omissions

( d u p l i c a t e re co rd s , m i s s i n g

enrollment records for claims,

mismatch in group size and member

count).

Apart from expected data errors, for each

new set of data, there can be additional

errors that get highlighted when data is

closely analyzed and researched. Hence,

all expected and unexpected errors

should be noted and carefully analyzed

during the data cleaning process.

The following table lists the different ways

in which each field can be recorded and

the possible errors.

Table 2: Aspects of data recording

Aspects of Data Recording

Some policy records are endorsement records. It is essential to study how endorsements are recorded.

Some endorsements may leave the premium unchanged; others may result in an increase or decrease

of premium. It is important to identify the endorsement records and select the unique record that is the

complete policy record.

The data should be checked and cleaned of any exact duplicate records. There may be duplicate records

present in the data due to various reasons, such as inclusion of the same record twice during data

transfer.

There are various aspects about the premium that need to be studied:

Depending on the policy, the premium may be for a family or individual. Although there are separate

fields for these, they may not be recorded consistently. Data should be properly analyzed to check

how premium is recorded for each policy.

If the premium is written under a no-discount bonus system, the discount may be applied to the

renewal premium if the policy holder made a zero claims in the previous year.

Subsidized premiums for specific population or discounts given by the insurer to family or any other

such discount

�

�

�

Data Fields Error examples, impact and corrections

1 Endorsement

2 Duplicate records

3 Premium
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Aspects of Data Recording

There may be records where no sum insured is captured. Such records should be examined further.

These can be classified as “Other” while creating sum insured bands.

For bonus sum insured, it is important to understand whether the value recorded represents only bonus

for no claims during the previous year or it is a cumulative bonus when no claim has been made for a

number of years.

Henceit is importanttoidentify if thesuminsuredisdifferent inanywayfromthosesoldandthereasonwhy.

If the data is present in the three TAC format tables, Table A (Policy), Table B (Membership) and Table C

(Claims), it should be checked how the three tables tie and whether they have a unique key to define and

tie with each other. If records of a particular TPA do not tie then the reasons for the mismatch should be

thoroughly investigated and corrected. If the data cannot be corrected then relevant assumptions

should be made. However caution should be exercised so that loss ratio and age benefit trend is not

significantly changed.

The product to be re-priced should be identified using the product and the policy type codes. It is

essential to identify if any other codes have been used to code the same product and include those

codes also to select this product’s data.

Policy dates are one of the essential fields. Appropriate assumptions should be made for missing policy

dates. It is essential to check that each year has consistent policy records before proceeding with any

adjustment.

One member ID should not have multiple policy numbers in the same period. Sometimes the same

member id may be used across different TPAs for different members. This is possible when serial number

is used to generate and allot a member ID.

Occasionally, due to data entry errors, some age records have very high values or other unusual figures

like decimal values. If Date of Birth field is mentioned, age should be calculated using it.

Important date fields such as - date of admission, date of payment, date of discharge, date of claim

intimation, date of member entry or exit, policy end date, policy start date may be missing or Null. Other

data errors may be :

• Loss Date lies outside of the policy period,

• Date of payment < Date of claim intimation,

• Date of payment < Date of Admission,

• Policy start date = Policy end date,

• Policy start date > Policy end date,

• Date of discharge < Date of admission,

• Membership entry date = Membership exit date

Adjustments to data for any date errors are only made if the error percentage is significant. Such

adjustments are based on assumptions such as assuming the policy has been in force for a complete one

year period.

It is essential that the claims data records have proper ICD 10 diagnosis and procedure codes recorded

for each patient. There are various levels of ICD codes and all data records of all TPAs should consistently

take the same level of the code for recording. If different TPAs have recorded data using different levels

of ICD codes, ICD code level mapping is used to bring all these to the same level.

Data Fields Error examples, impact and corrections

4 Sum Insured and

Bonus Sum Insured

5 Tie Policy

Membership and

Claims Tables

6 Product and

Policy type

7 Policy dates

8 Member

Reference Key

9 Age

10 Date errors

11 Diagnosis and

Procedure codes

i ------------------------i· 
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Aspects of Data Recording

There may be records where the claim paid amount is more than the sum insured. Such claims should be

studied further. Also, all individual service payment fields such as "room rent", "surgery cost", etc. should

add up to the total amount paid;- if such fields do not tie up, a percentage of the total paid should be

calculated for each field and used as an assumption for that fields value.

Data should be analyzed for multiple claims and checked how unpaid, partly paid, closed, open and

rejected claims are recorded. Two records of partly paid claims should be considered as one claim and

the amount paid should be added to get the total claim paid.

Some other common data recording errors are:

the value and may need to be trimmed

- Another significant error is when hospital names, city names or zip codes are

not correctly input or are differently spelled e.g. "Bangalore" and "Bengaluru". These errors make any

geographic analysis cumbersome and inaccurate. For such errors, a new field can be created to

replace the mis-spelt city names with single correct city names

-There may be records with entries/ codes other than "M -

Male"and"F - Female". If these records forma verysmall part of thewholedataset theycanbeexcluded.

Record fields may have spaces before and after

Differing city names

Incorrect entry for sex of policyholder

�

�

�

Data Fields Error examples, impact and corrections

12 Claims Paid

Amount

13 Claims Status

14 Other data

recording errors

3 Analyze data and apply assumptions

and adjustments

Once the data has been cleaned, the next

step is preparing the data for further

analysis. For this one should calculate the

total number of claims and amount of

claims paid, the number of lives insured,

total number of policies issued, etc. by

various parameters such as sum insured

bands, age bands, diseases, claims paid

bands, etc. This analysis helps to gain

insight into factors such as:

Size and distribution of the business,

Frequency and amount of claims paid

by location, age bands, ICD codes,

procedure codes, Group/Individuals,

sum insured bands,

Loss Ratio of the business by location,

age bands, ICD codes, procedure codes,

sum insured bands,

Claim amount distributions

Claims payment delay patterns

This analysis also provides an indication to

the quality of the data and if it can be used

�

�

�

�

�

for rating calculations. It is important to

understand that past claims experience

can only be taken as an indicator and not

an accurate predictor of future claims. So

analyzing the data at this stage helps to

decide the adjustments and assumptions

required to make the past data ready for

the rating exercise.

Subsequently we discuss some of the

important adjustment and assumptions

that we may need to consider:

- With experience data

to back up the analysis, both "Burning

Cos t " and "F requency-Sever i t y "

approaches can be applied for the re-

pricing exercise. Burning cost approach is

a simple method that calculates the risk

premium as actual cost of claims during a

past time period, expressed as an annual

rate, per unit of exposure. The

"Frequency-Severity" approach to pricing

calculates the risk premium as the

expected average claim cost multiplied by

the expected average number of claims in

the period. Since there is a possibility of

a) Rating Method

losing significant information on trends

by not considering frequency and severity

separately, the latter is considered the

preferred method. The advantages of

these elements being analyzed separately

are:

Distortions in the data can be identified

and allowed for using common

statistical analysis.

Trends in experience can be spotted and

projected into the future.

- According to draft

regulatory requirements, a minimum of

three years of claims and enrollment data

needs to be considered for any re-pricing

exercise. Since the product is already

operational, it may seem beneficial to

consider the data for a longer period

however going too far in the past years

may not provide the right cost and trends.

Usually, data for a period of three years is

considered to be appropriate to bring out

the data trends. It is also important to

check the data for credibility and size to

b) Period of Analysis

�

�
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ensure that it represents the population to

whom the policy is sold.

For the Frequency-Severity approach,

frequency and severity distributions

(usually by age) are fitted to the

developed loss data and normalized to

bring the overall expected averages close

to the actual averages. Hence it is essential

that the choice of base period allows for

the relevance and development of the

data.

-

Exposure is the risk that each policy

contributes towards a particular time

period. Depending on the availability of

data, there are various methods by which

exposure can be calculated. The policy

exposure can be calculated for each day of

the policy (called the 365 method) or for

each month (called the 24 method). The

24 method assumes that annual policies

are written evenly over each month of the

year and the 365 method assumes that

the risk is spread evenly over the 365 days

of a year of cover.

-

The completion factor is calculated to

make adjustments for claims that relate to

the following categories of claim:

Claims made under policies, whether

liability is admitted or not, which

remain partly or fully not settled by the

balance sheet date. These are

Outstanding (O/S ) Claims; and

Cases where an insured event has

occurred, but where no formal claim has

yet been lodged. These claims fall under

the category of Incurred But Not

Reported Claims (IBNR)

IBNP = IBNR + O/S Claims

Since there is an estimation involved in

c) Calculation of Lives Exposed to Risk

d) Calculation of Completion Factor or

Incurred But Not Paid (IBNP) values

th

th

th

th

�

�

this exercise, it can happen, depending

on the nature of the claim, that the

provision made proves inadequate.

Such under-provision for outstanding

claims is referred to as Incurred But Not

Enough Reported (IBNER) claims. Since

estimates can prove inadequate despite

the best judgment, provision is made

using mathematical techniques for

IBNER claims. An IBNP factor is

calculated to account for the claims with

reporting and payment delays and an

IBNER to cover the expected increase or

decrease in outstanding reported

amounts.

- Trending is applied to bring the

past data to the future period to make it

more relevant to the period when the

premium rates will apply. Hence trending

can be divided into the following two

stages:

Restate historical claims to current

values.

e) Adjustments for Trending and

Inflation

�

�

�

�

�

Project them to the future exposure

period.

For the Frequency-Severity approach,

separate frequency and severity trends

apply. Standard market indices may also

be used for trending.

- Large or

unexpected losses may require special

treatment. It may be essential in some

cases to exclude the large losses from the

overall analysis and apply adjustment

factors to load the rates for such expenses.

Adjustments for Service tax- There may

be other adjustments required to make

the data ready, for example adjustment

for service tax. For any historical period

where service tax was included in the

claims payment made to the hospital,

appropriate adjustments should be

made to exclude service tax from claim

amount for pricing purposes.

Claim payment terms - Insurers may

have agreements with TPAs to provide

float payment amounts for payment of

claim amounts. This may have a time

period lag before the next float

payment is due. It is important to

understand such contract terms

between the insurer and the TPAs or the

TPAs and the hospitals, as this may be

reflected in the lag tables prepared for

the completion factor analysis.

Entry age up to 65 years - If the current

policy has a restriction on the entry age

which is less than 65 years, the data

should be adjusted to ensure that the

new premium rates have entry age up

to 65 years.

The following table lists the major

assumption value that need to be

considered during data preparation.

f)Large or Catastrophic Losses

g) Other Possible Data Adjustments

Insurers may have

agreements with TPAs

to provide float

payment amounts for

payment of claim

amounts. This may

have a time period lag

before the next float

payment is due.
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Table 3: Adjustments and assumptions applied on claims data

Adjustments and assumptions on claims data

It is important to choose the right period for which the data is used for pricing as it forms the base period

to build the future rate. The period chosen should also ensure that it is complete for the exposed risk.

Large claims should be analyzed separately and if required an adjustment factor may be applied for

loading

Trends in claim experience need to be analyzed with care as the past data may be out of date by the time

the new rates are in service. Also there may be periods with unusually large or light claim experience in

the past that may need to be noted

Inflation between the date of the data and the date the policy will be in force needs to be applied to the

historic data to align it to the period the rates will be in service.

Data needs to be adjusted for any changes in technological, environmental, legislative factors – such as

service tax laws that may have occurred during the data period

Incomplete past data - Claims may not be fully developed and hence would need to be adjusted for IBNP

It is also important to note the distribution channel used (whether broker, agents, online) for selling the

policy as this may lead to higher or lower expenses loaded in the data.

1 Data Period

2 Large Claims Analysis

3 Trends

4 Inflation

5 Other Changes

6 Incomplete past data

7 Distribution Channels

4. Finalize metrics and build a pricing Model

After deciding on the rating method, the data needs to be put in a structured format and

the required metrics need to be calculated. Usually the following data (by age and sum

insured for the period chosen) is used in the model for analysis:

Number of exposed lives

Total number of claims

Total claim amount paid

Earned premium

The basic elements of the pure risk premium can be derived by the following formulae:

Total Claim Amount No. of claims Total Claim Amount
Pure Risk Premium = ---------------------- = ---------------- X -------------------------

Exposure Exposure No. of Claims

The pure risk premium can thus also be expressed in terms of average claim and frequency

as follows:

Pure Risk Premium rates = Average claim X frequency, where

Average claim = total claim amount paid / total number of claims

Frequency = total number of claims paid / total exposed lives

�

�

�

�

�

�

For example, if the expected claim

frequency is 5% per member and the

expected cost per claim is 12,000, then

the risk premium per member is 600 (i.e.

0.05 × 12,000). Pure premium is also

equal to total claim paid/total lives

exposed.

Once the rating method and the metrics

have been decided, it is easy to build a

model and automate the manual

processes. This helps to build scenarios

and study the impact of the various

assumptions and adjustment factors. This

model can be built using various software

available, however MS Excel® proves to be

the most efficient and easy to use.

Depending on whether the product is

retail or a group product, various input

and other model parameters can be used

such as credibility.

R

R

R
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An automated and customized model

helps to analyze the data in a considerable

level of detail and can be used to build

projections. The model may also include

separate analyses by various relevant

aspects of business - locations, claim type,

diseases, policy benefits, age bands, sum

insured levels, etc. The level of detail, or

granularity, built in to the model will

depend on the uses to which the model is

put. The model can be programmed to

include stress testing and scenario testing.

Models can also be built to include

stochastic methods as the tail end of an

insurer's claims distributions will be of

particular interest in determining

confidence levels.

It has been observed that the pure

premium values or even the average cost

and frequency values derived from the

c la ims data does not inc rease

monotonically with age and sum insured

values. So lower ages may have a very

high average cost or frequency and vice

versa due to the selected data at hand.

Hence, statistical smoothing techniques

are applied to adjust the distribution of

these values for various ages and sum

insured ranges, to make the pure

premium rates increase by age and sum

insured levels. Normalization techniques

are applied at this step to bring the overall

averages to their pre manual adjustment

values. All these aspects are usually

automated and made a part of the

modeling steps.

The premium calculated so far are pure

risk premiums based on expected claims

costs. To arrive at the final premium or the

actual market price for a policy, various

5. Apply statistical smoothing

techniques to the rates

6. Calculate Final Premium rates

administrative and other expenses are

loaded on to this expected claims costs.

The most common expense loadings used

for arriving at the final premium are:

Expected reinsurance costs and

recoveries

Expense loadings such as commission,

Policy administration and claim

handling costs,

Overheads and levies,

Loadings for profit,

Allowance for investment income.

These expense loadings on the pure risk

premium can be applied as a percentage

of the pure premium or as a percentage of

the final premium depending on how the

expense percentage has been defined.

�

�

�

�

�

�

7. Make final manual adjustments to

premium rates

After applying adjustments and loadings

to the pure risk premium, there are

various other aspects the insurer may

want to consider and make adjustments

before reaching the final rates. These

adjustments may be done manually to

ensure the rates are consistent with the

overall objectives of the insurer. The major

aspects to consider include:

Business objective: Different insurers

may have different reasons to have the

product in the market. The objectives for

the product may be to build the market

share, to cross subsidize some ages or

some sum insured bands, etc.

Market acceptability: The insurer may

want to keep the rates low or may want

to apply cross-subsidy between policies,

for example between new business and

renewals business.

Brand loyalty: The insurer may or may

not wish to increase the rates while

considering the brand loyalty of its

product amongst its target market

segment. The insurer may also wish to

consider the ease of the member

switching to policies of other insurers

before making any rate increase

decision.

Rate increase by age and sum insured:

The rates generally increase (typically

monotonically) as age/age-bands and

sum insured increase. The insurer may

have to adjust the rates to reflect the

impact of age and sum insured on

expected claims. There shouldn't be any

aberrations as it could lead to adverse

selection. For example: If the premium

for a family floater for a particular sum

insured is charged according to the age

�

�

�

�

The insurer may or

may not wish to

increase the rates

while considering the

brand loyalty of its

product amongst its

target market

segment.
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of the primary insured completely

ignoring the age of the spouse, in such

cases the premium charged can be

inappropriate if the age of the spouse is

significantly higher. Appropriate

adjustments should be made for such

anomalies.

8. Check and compare final premium

rates

The insurer may want to implement some

changes after comparing their rates with

competitor's rates. The insurer should

ensure that doing so doesn't violate their

overall business objective and the four

principles of pricing - adequacy,

reasonableness, competitiveness and

equity are followed while setting the

premium rates. So there may be a few

iterations between steps 6, 7 and 8 and

also a revisit to step 3 for a re-check of the

various assumption and adjustment

values.

The following aspects should be

considered when comparing revised

premium rates to competitor rates:

Table 4: Considerations for competitor rate comparisons

Comparison of final premium rates with competitor rates

When comparing with competitor's premium rates, it is important to choose insurers with

products having similar benefit structure.

It is important to note the geographical regions in which the competitor operates and

whether it is similar to the current product.

Information on any family discount etc. if more than one member is enrolled.

Check whether rates being compared are with or without service tax.

To have a fair comparison, the rates should be compared with companies that have revised

their rates recently.

1 Competitor's product

benefit structure

2 Geographical location

3 Discounts

4 With/without service tax

5 Competitor's latest rates

revision date

Conclusion

To monitor claims experience and medical

costs that warrant pricing adjustment, the

insurance companies would need to

create on-going mechanisms that require

continual monitoring of trends, IBNR and

expected vs. actual loss ratios. Such

regular analysis is critical for any insurer to

have real time status of portfolio

performance and adapt strategies to

optimize business success. In addition,

this data can be utilized to address

changes in claim experience and medical

costs and revise premium rates. Any such

revision should be carried out on

actuarially sound models. This can be a

complex and prolonged exercise which

requires significant planning. Hopefully,

The authors are Actuarial Analysts,

Milliman India Pvt. Ltd.

this ‘Practical Guide to Re-pricing' will help

you in that process.

■ 



ir
d

a
jo

u
rn

a
lJ

u
ly

2
0

1
2

27

Striking a Fine Balance
between Risk and Reward

MS Sreedhar comments that prices in the non-life domain should be based on the actual risk factors

and not on the basis of targeting top-line growth which will prove to be detrimental in the long run.

- Pricing in General Insurance

In a nascent

deregulated market

like ours the rate

cyclical trend is not on

account of excess

capital chasing

business

opportunities. The

scientific or actuarial

techniques take a

back-seat as

competition often

leads to 'grab what

comes the way'.

I
t is very evident that the rate reduction

in general insurance is not yet over.

The question before us is 'Did the

trends of the recent past indicate that rate

reductions were driven by technical

considerations or exposure changes or

frequency/severity trends or were they

driven by aspiration to grow the top-line?'

Nearly every market goes through hard

and soft market cycle but is it any different

here? In a nascent deregulated market

like ours the rate cyclical trend is not on

account of excess capital chasing business

opportunities. The scientific or actuarial

techniques take a back-seat as

competition often leads to 'grab what

comes the way'.

There is a clear skew in the risk-reward

relationship in pricing and this has been

witnessed in both retail (Motor, Accident

and Health) and the commercial property

lines of business. If you plot the growth vs.

profitability of key portfolio segments in

the Industry, in four quadrants, it is

apparent that growth has come at a cost

and in a few cases at an exorbitant cost! It

does not mean that rates have to go one

way up only; competition would have lost

its meaning if customers do not get the

benefit. What it really means is that the

interplay between actuarial and

underwriting and sales functions has to

improve. The optimisation between risk

and return in different lines of business

must be sought. The good, bad and ugly

must be rated accordingly.

Data mining and multivariate models that

can assess impact of different rating

factors must be vigorously applied. Pricing

segmentation tools will help achieve

correlation between price and risk rating

factors. Insurers cannot just charge any

exorbitant price as its business operations

will be at stake. At the same time it cannot

also be led by low prices that can threaten

its viability. Thus the relevance of pricing

in general insurance comes to the fore.

Pricing is basically the determination of

Pure Risk Premium, the amount of

premium that is required to exactly cover

the expected cost of claims alone. This is

very much dependent on how many

claims to occur and how much the insurer

will have to pay to settle them.

In order to compute the risk premium, one

has to estimate the future claims

distribution. Risk premium depends on

the frequency and severity distributions of

claims which in turn are dependent on

several risk factors. These risk factors can

be identified by Generalised Linear Models

Pricing in General Insurance

issue focus
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(GLMs) and Multivariate Analyses. If the

risk factors indicate high risk, then the

expected cost of claims shoots up

resulting into a higher premium.

But what the policyholder pays in the end

should be higher than Pure Risk Premium

calcu lated as i t inc ludes other

components like commission, profit as

well as other per policy and overhead

expenses.

A typical pricing structure should look like

this.

Pure Risk Premium xx

Add:

Expected Commission x

Expected Expenses x

Net Reinsurance Costs x

Profit x

Office Premium (amount paid by policyholder) xxx

The Pricing Flowchart

Generally, determination of pure risk premium goes through the following process:

Approaches To Pricing

1. Burning Cost Approach

There are several ways of pricing general

insurance products. They are:

It is historically a property insurance

technique, hence the name. Burning cost

is an experience rating approach which

can be defined as the average claim cost

per year, per unit of exposure. It is a very

simple and widely used method. It

ignores the number of claims.

Burning Cost Premium (BCP) = Total Claims

Amount/ Total Exposure to Risk

BCP can also be estimated through an

alternative formula:

Expected claim frequency per policy
×

Expected cost per claim

Average exposure per policy

This approach makes use of simple

regressive models, based entirely on

historical data. The historical data may be

adjusted for inflation, IBNR and so on.

This method requires very less data, but

sometimes it may prove to be a very crude

method of pricing. The user might find it

hard to spot trends.

Generally this approach is used to

compute pure risk premiums for

commercial lines of business.

Here the Pure Risk Premium is calculated

as follows:

Pure Risk premium = Frequency × Severity

Where,

Frequency = Ultimate Number of Losses

Exposure Measure

Severity = Ultimate Cost of Losses

Ultimate Number of Losses

2. Frequency - Severity Approach

PROCURING DATA
CHECKING DATA,
FILTERING DATA

(if required)
TRENDING

DEVELOPING
LOSSES

FITTING
DISTRIBUTIONS

This method can be used in case of

complex product structures. It helps to a

great extent in identifying trends.

However, this approach can't be used in

case data is very less.

The above mentioned approaches are

useful if the data size is significant. But

sometimes there will be need to price

products with sparse data available. Here

Original Curves Approach comes in handy.

Here different statistical curves are fitted

to the data available. Different fitting

methods like Maximum Likelihood

Estimation, Method of Least Squares or

Method of Moments can be applied. While

fitting the distribution one needs to be

aware of the underlying fitting algorithm.

The future claims distribution is estimated

based on the Statistical characteristics of

the fitted curves.

Rating factors are the risk factors that can

be used to determine the Pure Risk

premium. The objective behind using

ra t ing fac to rs i s to ca tegor i ze

policyholders into homogeneous risk

groups, so that premium rates charged to

each subgroup are commensurate with its

risk profile. Rating factors should define

the risks clearly, verifiable and factual in

nature. These factors also are easy to

obtain and record.

As mentioned earlier, Generalised Linear

Modelling is an important tool for

identification of critical risk factors. GLM is

a flexible generalization of ordinary linear

regression that allows for response

variables that have other than a normal

distribution. The GLM generalizes linear

3. Original Loss Curves Approach

Rating Factors

1. Rating Factors: Generalised Linear

Modelling (GLM)
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regression by allowing the linear model to

be related to the response variable via a

link function and by allowing the

magnitude of the variance of each

measurement to be a function of its

predicted value.

GLM can be used to model the behaviour

of a random variable that is believed to

depend on the values of several other

characteristics, e.g., age, sex, vehicle

group.

A GLM generally consists of:

a distribution for the data

a linear predictor

a link function

Multivariate analysis comprises a set of

techniques dedicated to the analysis of

data sets with more than one variable. The

techniques in this category can be

minimum bias methods, generalised

non-linear models or generalised additive

models.

These techniques generally involve

assessing the effect of one factor on a one-

way basis, and then assessing the effect of

a second factor having standardized for

the effect of the first factor.

In addition to the rating factors, there are

other factors affecting which should be

taken into consideration for pricing. They

are:

The entire

commercial line of business depends on

the level of economic activity. On the other

hand personal line of business is

dependent on the living standard and

income levels of the individuals. Pricing

needs to take into consideration this

aspect. In addition to it, if the investment

2. Rating Factors: Multivariate analysis

Other Factors Affecting Pricing

1. Economic Scenario:

�

�

�

scenario is conducive enough, the insurer

may go for less premium in a competitive

market.

Underwriting

cycle is a fait accompli for general insurers.

Most commonly known as insurance cycle,

it refers to the tendency of the industry to

swing between hard premium and soft

premium. Insurance premium rates vary

in ways that do not reflect the underlying

cost of providing the insurance. Pricing

indicate rates, but the market sets prices.

Factors like increasing

cost of medical treatment, prices of auto

spare parts, and fresh levy of excise duty

on automobiles, etc. impact the claims

severity. While determining the premium

to be charged, we should not only factor in

the trends of the past but also build in

estimated inflationary trends for future to

make the price forward looking.

2. Underwriting Cycle:

3. Claims Inflation:

4. Court Awards:

5. Insurer's business objective:

6. Availability of capital:

7. Availability of reinsurance:

8. Segment mix:

9. Competition in market:

Key Challenges in Indian General

Insurance Market

As there is no ceiling on

the TP claims which are mostly

determined by the MACTs and courts,

results in high awards and consequently

imbalances. Further specific cases like

Sarla Verma impact the compensations

being awarded to victims of accidents.

Hence a proper pricing should factor in

trends in court awards during the policy

exposure period. .

Whether

the insurer wants to capture a significant

market share or it wants to focus on

profitability.

An insurer's

ability to write insurance is limited by the

amount of capital that it holds. If it has a

large capital base it would allow it to write

riskier products or larger volumes of

business.

While

pricing, the insurer may also attempt to

allow for the risk of reinsurer default,

availability & cost of reinsurance coverage,

risk of failure to assess the coverage or

limit of reinsurance, inability to recover

losses from reinsurers etc.

Any change in the

parameters like region, age, type of

business (roll over, renewed) etc. have

different impact on pricing. One needs to

capture the changing trend.

Pricing can

only indicate the premium, but the market

determines it. Competition can take its toll

on pricing as well as profitability of

general insurance products.

The industry started off as a tariffed one,

wherein the premiums were fixed by Tariff

Factors like increasing

cost of medical

treatment, prices of

auto spare parts, and

fresh levy of excise

duty on automobiles,

etc. impact the claims

severity.

i ------------------------i• 
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COMMERCIAL LOSS RATIO
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Advisory Committee (TAC). It was a just-

judgement at that period of time as the

newly opened industry was at a very

nascent stage and lacked experience,

expertise and importantly its own

database required to price the products.

But the downside to the tariffed regime

was that, it acted as a deterrent to

penetration, growth and innovation of the

industry. This regime also witnessed a lot

of cross-subsidisation, which led to rise of

the premium in certain sectors, including

Fire and Engineering sector, while

reducing in others.

The de-tariffing of Indian general

insurance industry has occurred in three

phases, - in 1994 Marine Cargo, Personal

Accident, Health, Aviation etc.; in 2006 -

Marine Hull segment and in 2007 - Fire,

Engineering and Motor Own Damage (OD)

segments.

De-tarrifing intended to bring the pricing

of the insurance products in line with the

inherent claims experience. Insurers were

free to offer differential pricing, a different

set of premium rates based on their

perception of risks (risk-based pricing)

and segment customers by the nature of

their risk. It was articulated that de-

tarrifing will also develop many alternate

channels for distribution of products,

bring greater customer service and

satisfaction owing to more competitive

market.

Contrary to the beliefs, the benefits of de-

tarrifing remained constrained, with

growth in the industry at a steady rate but

weak state. Initially it led to drastic

reduction in the premium rates, with

blanket reduction in the insurance

premiums. This was done to increase the

appeal to the mass at large and hence

increase the demand for insurance. But

this model is economically unviable in the

long term, as the rates are too low to

sustain any business with added negative

impact on capital requirement and

solvency of an insurance company. This is

evident from the higher claims ratio in

both, the Fire and Motor segment as well

as the higher underwriting losses posted

by both the private as well as public sector

companies.

Portfolio Pricing: Commercial

Heavy discounting to grab the market

share

The past decade commercial lines has

benefitted from high economic activity of

India’s growth, which is relevant from

below. During tariffed regime, the

commercial portfolio witnessed healthy

profitability. However, de-tarrifing took a

toll on the commercial lines as insurers

faced virtual price-war by way of

providing insane level of discounts for

acquiring business. The discount rates vis-

à-vis the erstwhile tariff rates were

unreasonably high resulting in a steep

drop in the profitability.
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The author is Chief Operating Officer,

Royal Sundaram Alliance Insurance

Company Limited. The views and

opinions expressed in this article are

those of the author and do not

necessarily reflect any organisation or

employer. Analytical charts are sourced

from the IRDA website.

Cross Subsidisation of Group Health

Insurance

Portfolio Pricing: Private Motor

Portfolio Pricing: Commercial Motor

Post de-tarrifing, insurers had the

freedom to determine both the terms and

conditions of the coverage and the prices.

But still, the Group Health portfolio

witnessed losses because it was never

treated on a standalone basis. It has

always been sold along with other

insurance policies. Group Health insurance

became a victim of cross-subsidisation.

Further, increasing claims in this highly

subsidized Group Health portfolio has

made the s i tuat ion even more

challenging for the insurers.

The Motor insurance comprises of two

components - Own Damage (OD) and

Third Party Liability (TP). While all other

segments were liberalised, TP remained

under tariff.

Today, most of the insurers consider

several parameters like performance of

the vehicle, location, previous claims

history and the age of the vehicle.

However, purely in terms of risk-based-

pricing, it is important that insurers

capture more details and information

from the policyholders to arrive at the

right price.

It is necessary that the industry slowly

moves towards factoring in international

rating parameters like driver's age,

driver's experience, vehicle usage, etc as

well.

Post the formation of the Commercial

Vehicle (CV) TP pool from April 2007, the

industry has been ceding the TP

component of the comprehensive CV

motor cover to the Insurance Motor Third

Party Pool.

Hence the industry has become used to

analysing the profitability of CV risk on its

performance on OD segment only.

However things have changed from 1st

April 2012, with the introduction of

Declined Pool, wherein even the TP risk of

all comprehensive CV policies would now

be retained by the insurance company

itself. Hence it is now necessary for each

one of companies to look at the OD and TP

profitability together when determining

the pricing of a CV comprehensive cover.

In CV the inherent TP risk is more

compared to the private car segment.

Hence, if the ultimate cost of TP cover is

not determined scientifically through

proper actuarial methods, then the

comprehensive cover could be priced at

sub-optimal levels giving rise to losses in

the long term. TP claims being long tailed,

the actual losses would take time to show

up, by which time it would be difficult for

insurance companies to course correct.

Hence for Motor classes, especially

commercial lines, it is imperative that

pricing and reserving go hand in hand.

In general, from a regulated market to a

deregulated market, there is always a

steep cut in pricing. But pricing in Indian

General Insurance market has not reached

Conclusion

a level that is economically viable. The

industry is facing turbulence mainly

because Indian insurance companies

have been facing a long funds crunch.

Right from the time when the market was

opened to private players, the objective of

companies was to capture market share

on account of offering high discounts -

which in all possibility was a race to the

bottom. The prices by insurers, new or old

have been cut to such an extent that it

may make the business unviable.

Moreover, expenses on account of

techno logy, admin i s t ra t ion and

distribution network are huge. Today,

most of the general insurance companies

have reported underwriting losses, and

are sustaining businesses on the profits

made from their investments income.

While the long term scenario for the

general insurance sector appears to

present ample opportunities for growth,

the short term scenario is definitely

c h a l l e n g i n g . U n l e s s s t r i n g e n t

underwriting principles are practiced by

the players, the sector will continue to

bleed. The shift to de-tariffed regime will

be lived in its true spirit only when

premiums are arrived at after assessing

the actual risks based on its characteristics

and elimination of cross- subsidization, in

turn leading to independent pricing in

each line of business. Also, insurance

companies should aim at growing with

profitability by ensuring that the

combined ratios that they operate may be

between 90 - 95 per cent.

Right from the time

when the market was

opened to private

players, the objective

of companies was to

capture market share

on account of offering

high discounts -

which in all possibility

was a race to the

bottom.

i ------------------------i· 
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Challenges in Risk Based Pricing

YRC Bharadwaj laments that the non-life industry is indulging in a not-so-desirable price war that

might prove to be extremely risky for the players in the long run.

- Way Ahead for Indian Non-Life Market

A
t a time when India is touted as a

major emerging and happening

economy in all aspects (including

insurance), it may be of significance to

look at the scope and scenario of

underwriting in the Indian market; most

importantly, the challenges faced by

underwriters while pricing/underwriting

the risks.

Based upon its own experience, the Tariff

Advisory Committee had derived

insurance tariff rates which were followed

for decades, implementing them by

statutory guidelines. These guidelines are

now being revised to eliminate tariffs and

enable underwriters to use their own risk

analyses in setting prices.

As soon as the Indian insurance regulator-

IRDA, lifted the price tariff regime in

January 2007, there was a shake-up in the

general insurance industry. Why? -

Because major players were hungry about

the top line growth - Huge undercutting

of the prices even up to 80%, 90% down

the erstwhile or internal tariff rates has

generated a lot of interest in the

customers who are really surprised and

raised the question that in the tariff

regime the insurance companies have

charged very high prices for the same

risks; and tried to get the maximum

advantage on account of price war.

Risk Based underwriting - a big issue

• Within a few years, several companies

have faced the heat of the large losses

which have affected their balance sheet

and forced not only them but every

player in the market to rework their

underwriting practices. The scope for

underwriting and risk based rating is

not actually happening for majority

of the risks except for mega,

petrochemical and few other large risks.

Underwriters are given less time for

collecting more relevant data and less

choice for analysis and to arrive at

appropriate rate; and thus the whole

efficacy of underwriting is being

questioned. The underwriting losses

over the last few years are mentioned

hereunder to drive home the point.

- in the name of quick decision and

delivery, players are not hesitant to

sacrifice their accurate premiums to be

collected.

- The current trend of the risk pricing is in a

suicidal manner and focuses on the top

line in the short term and bottom line in

the long run. Pricing the risk correctly has

become the most challenging task to the

underwriters without adequate data base

and in an environment where the thrust

for procurement of the business is very

high.

In this environment of large underwriting

losses, all players should come together

and follow the discipline of risk based

underwriting and try to create a healthy

competitive environment to correct the

above prevailing situation.

- Lack of credible database and sharing of

the loss experience have become hurdles

in moving towards complete risk based

underwriting. Here all the players may

pursue an idea of starting a - Central Pool

of Underwriting Data Base (CPUDB), that

comprises of data base of similar

State Owned Insurers 4541.18 7549.5

Private Insurers 1402.48 2419.45

Growth over previous

year in per cent 7.43 66.24

Growth over previous year in per cent 27.86 72.51

Underwriting Losses -

Non Life Insurer

(In INR Crore)

Year

2009-10

Year

2010-11

Source : IRDA Annual Report
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proposals and loss experience, which can

be shared by all the players to assess the

claims history/moral hazard of the client.

Most importantly this helps the current

underwriters to transcend to risk based

underwriting. This may be operated by

the GI Council to safeguard the misuse of

data and to retain the trust levels of

stakeholders of the industry.

Risk based rating is a long journey. The

market needs to have credible data base

to price its products. Till that emerges,

pricing would be based either on the

earlier tariff base or on a trial and error

basis. Any risk based pricing can be done

only when the risk is properly understood

and measured quantitatively. Insurers are

putting in place several mechanisms to

address this requirement; however this is

likely to take some more time. Offering

lesser rates is not a crime, but offering

price based upon the probable exposure is

the key decision maker in finalizing the

pricing.

To substantiate the above idea of CPUDB,

Terrorism pool acts as a very good

instrument. Terrorism pool is a very

successful model which has supported all

the domestic insurance companies

through the time when the international

market was hard after the 09/11 attack.

Similar to the terrorism pool, more

common pools like AOG peril pool, natural

catastrophic (nat-cat) pool etc may be

formed which may be helpful to the

insurers as an underwriting support in

terms of adequate pricing and technical

knowhow of the risks as all insurance

companies have to furnish the technical

data to the pool and may be used as the

CPUDB for risk based underwriting.

Taking queue from China market's move

towards market based pricing will also be

a good idea in which insurers that are able

to manage their COR below 100% for two

consecutive years will be allowed to

expand the benefits offered beyond that

of the standard product subject to

approval from regulator. In addition,

insurers meeting certain criteria will be

allowed to use their own data to

determine their pure premium rates.

Insurance has been price sensitive in most

countries and India is no different. In

India, still many of the progressive

companies are not fully aware of their

insurance requirements. In most

companies this function is handled by

finance or procurement department

where the emphasis is on buying the

cheapest option. The competition among

insurers and brokers is fully utilized by the

buyers to get the cheapest, and not

necessarily the most appropriate cover.

Naturally, the pricing may not be as per

the exposure and this may result in

underwriting loss to insurers, in turn poor

service qualities, delays in claim

settlement, more litigations etc.

All players are pitching for the same

business accounts which are in the market

since considerable time and rather trying

for the new and unleashed/potential

premiums causing strain on the

underwriting, leading to price war to

retain / acquire the accounts.

Marketing Strategies:

Offering lesser rates

is not a crime, but

offering price based

upon the probable

exposure is the key

decision maker in

finalizing the

pricing.

There are new areas with a potential of

premiums like D&O, Commercial General

Liability, and other liability risks; and rural

based industrial risks, marine transit risk

etc. which are waiting for coverage; and

focusing on these risks will give leverage

to the players in making underwriting

profits.

Intermediaries are also contributing their

share to the on-going difficulty in arriving

at appropriate pricing by not providing

several details which have a bearing on

the premium fixation process. All

intermediaries should gear up towards

the intermediary global benchmark and

they should take on the mantle of an

Underwriter to collect all the relevant data

of the proposal to submit the same to the

insurer for appropriate pricing.

Most importantly intermediaries should

act as Risk Managers of their client's risks

and advise appropriate coverage and

prevention of loss/loss minimization

techniques, rather than acting merely as

liaison sources to get the lower quote

from insurers for their clients.

In India, many non life and life

companies are on JV basis with foreign

insurance players, but joint venture

partner’s chemistry is also causing a worry

to the underwriting environment. This

means, lack of clarity and proper

understanding between the partners

causing the strain on the Underwriting

Philosophy. Partners should be very clear

towards their area of operations and both

should appreciate the tools designed to

increase the profitable revenues on a long

term basis. Clarity in the areas of

intervention will also help in taking

judicious/prudent decisions. Foreign

partners need to customize the global

standard practices to reflect the practical

local understanding about the Indian

market's uniqueness, diversified and

vibrant nature of risks and people.

Corporate Marriages - Joint Venture's

Influence:
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Jointventureswillhaveabiginfluenceon

underwritingphilosophy.Ithastobevery

clearinthebeginningitselfwhatsortof

strategythecompanywillhaveand

whethertheaspirationsofthepartners

areinlinewiththat.Manyatimesithas

beenseenthatthepartnershave

diametricallyoppositeambitionsandthis

willforcetheorganizationtochangeits

underwritingphilosophymoreoften

dependingonwhogainstheupperhand

atthatperiod.

Companies

aregrowingextensivelyinthemarketand

hencethereisintenseneedforproper

infrastructureandeffectivecontrolswhich

arehardtocomeby.Playersshouldtryto

focusonfixingeffective,practicaland

resultorientedcontrolsbydevisingthe

infrastructurebytakingthehelpof

advancedITtoolstocontrolthefrauds.

Theissuanceofcovernoteintheabsence

ofpolicyisadecadelongpractice.Players

shouldgoforremovalofcovernotes

systembyissuingonlinepolicyatthe

pointofselling.InMarinetransit,the

policyisissuedbasedonthecustomers

declarationandhencetheremaybe

provisionforafacilitytopayonlineand

getasystemgeneratedinsurancepolicy

toavoidanygapininsuranceanddelayin

paymenttoinsurancecompany.

IntheHealthsegment,thethirdparty

claimadministrators(TPAs)areeffective,

notonlyinexpeditingtheclaim

settlementproceduresbutalso

maintainingthedatabaseofthe

particulargroups.Unfortunatelythedata

isnotmaintainedinstructuredmannerto

reflectthevarioustrendsandtypesof

claimseffectively.Inthisarea,insurersand

TPA’smaydeviseapracticalmethodology

toachievetheabovementionedkey

resultforprudentialandadequate

underwriting/pricing.

Globally,thenaturalcatastropheslike

flood,hurricane,tornadoetc;and

manmadecatastrophesliketerrorismare

amongthemajorchallengesfor

InfrastructureandControls:

underwriters.Insurersandthesole

reinsurer,GIChavetoadoptforward

movementtowardstheusageofeffective

modelsfordevelopinganypricing

structureordevelopinganyunderwriting

guidelines.Theinvolvementofreinsurer

fordevelopingscientificmodelingfor

suchriskswillhelpinunderstandingand

underwritinginamorescientificway.

Lackofeffectivetrainingatvariouslevels

causesseverepaintoalllevelsresultingin

improperpricingofrisksandwillaffectall

thestakeholdersinduecourseoftime.

Manyemployeesarestillnotfullyawareof

thecoveragedetails,notcollectingthe

requiredmaterialfacts,bearingontherisk

pricingandPML.

Companiesshoulddeviselocalneed

basedtrainingsforprovidinggripontheir

areasofoperationsinawaytosupportthe

underwritingphilosophyand

transformingtoriskbasedunderwriting.

Themostimportantandchallenging

issuefortheExpertiseUnderwriterswillbe

shapingtheunderwritersfrom

Generation"Y"tothechallengesahead.

Effectiveandresultorientedtrainingand

mentoringprogrammesonlywill

TechnicalTrainingmattersalot

generateateamofeffectiveunderwriters.

It’sveryinterestingtoseethetransition

fromtariffbasedunderwritingtotherisk

based/freeoftariffrating.Butthe

questionishowmanycompaniesare

lookingatthisdimensionandpreparing

GenerationYunderwriters?Companies

shoulddeviseinternallongtermtraining

programmestoaddresstheabove

alarmingsituationtogetreadytherisk

basedpracticalorientedunderwriters.

Mostimportantly,insurersshould

encouragetheiremployeestopursue

functionalprofessionalqualifications.

Playerscanredefinetheirapproachof

selectionofrisksandpricing

appropriatelyinconjunctionwiththe

Reinsurer'spricingapproachwillbring

backthecharismaonunderwriting

philosophyofdirectwriters.Allthe

developedmarketsincludingLondon

Markethaveundergonetheabove

challengessuccessfullyandemergedas

mostsuccessfulunderwritingmarket

globally.

Thefollowing4C'saregoingtobethevery

cruxofunderwritinginIndia:Credible

datacollection;ConsciousandComfort-

assuredUnderwritingJudgment;

Chargingappropriatepremiumbasedon

therisk;andConstantresultoriented

trainings.

Tosumup,theIndianinsurancemarketis

offullofpotentialandprofitablebusiness

andneedsmuchmoreorganized

penetrationthroughvariouschannels;

andtheonlythingtoberememberedis

ensuringtheabovementioned4C's

acrossalllevelsandforallproposals.

Companiesare

growingextensivelyin

themarketandhence

thereisintenseneed

forproper

infrastructureand

effectivecontrols

whicharehardto

comeby.

TheAuthorisCharteredInsurer(U.K.);

currentlyworkingasUnderwriterfor

IFFCO-TOKIOGeneralInsuranceCoLtd.,

India.Theviewsofauthorinthisarticle

arehispersonalanddonotrepresent

theauthor'semployer.
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Driver’s Liability under Statutory
Motor Third Party Insurance

H. Ananthakrishnan argues that the general understanding of vehicle owners as regards the Third

Party liability is nebulous and requires better clarity.

- Interpretation and Fulfilment

Motor Third Party insurance has been in

the focus of insurance industry and the

transport associations alike for quite some

time. The mandatory nature of this class of

insurance coupled with ceiling on the

premium not commensurate with the

claims experience makes this class of

insurance the Achilles Heel of the

insurance industry. As a result, pricing of

this class of insurance has been a major

issue. Being a statutory cover, there is not

much possibility of tinkering of this cover

either, by way of product innovation.

However, there is an area which this article

seeks to dwell upon, where the insurers

can innovate and also, in this author's

opinion, fulfil a major statutory obligation

cast by Section 146 of the Motor Vehicles

Act 1988 [referred as Act].

The thrust of this article's argument is that

just as license is mandatory under Section

3 of the Motor Vehicles Act 1988 [called

'Act'] for any person driving a vehicle in a

public place, the violation of which is

punishable under Section 5 of the Act;

similarly the requirement of third party

insurance is mandatory for any person

driving a vehicle in a public place under

Section 146 of the Act, the violation of

which is punishable under Section 196 of

the Act.

Section 146 of the Motor Vehicle Act reads

as under:

Necessity for insurance against third party

risk:

(1) No person shall use, except as a

passenger, or cause or allow any other

person to use, a motor vehicle in a public

place, unless there is in force in relation to

the use of the vehicle by that person or

that other person, as the case may be, a

policy of insurance complying with the

requirements of this chapter.

Explanation:

shall use or

cause or allow another person to

use

in relation to

the use of the vehicle

or

A person driving a motor

vehicle merely as a paid employee, while

there is in force in relation to the use of the

vehicle no such policy as is required by this

sub-section, shall not be deemed to act in

contravention of the sub-section unless

he knows or has reason to believe that

there is no such policy in force.

The above Explanation plays a very

important role in support of the

interpretation of Section 146 as will be

seen in the later part of this article.

A dissection of this section reveals two

aspects thereof:

(i) No person, (i.e. the owner of the vehicle

for all practical purposes),

a motor vehicle in a public place ...

The expression to be noted is 'cause or

allow another person to use ...'

(ii) ....unless there is in force

by that person

a policy of

insurance complying with the

requirements of this chapter....

This is a very important expression. The

use of the vehicle could be by the

owner or by that other person. In both

that other person

Pricing of this class

of insurance has

been a major issue.

Being a statutory

cover, there is not

much possibility of

tinkering of this

cover either, by way

of product

innovation.

end user section
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The general notion is

that it is the vehicle

which is being insured

against third party

and once it is so

insured by the owner,

there is no need to

take third party

insurance separately

in favour of other

persons driving the

vehicle.

cases it is the owner's responsibility to

check that the owner or the 'other

person' has a third party policy under

this Section before he authorizes such

other person to drive his vehicle.

The expression 'in relation to the use of

the vehicle' is the main culprit for the

mistaken interpretation that that it is

the vehicle which is insured against

the third party risks and not a person's

l iabi l i ty incurred through his

negligence. This is dealt with in the

later part of this article.

For the present, it is sufficient to say

that without discharging this

responsibility to ensure that the “other

person” driving his vehicle is also

equipped with a third party policy, no

owner can allow such other person to

use his motor vehicle in a public place.

It is not an excuse to say that in case of

third party liability, his own policy will

indemnify the third party. It is just that,

an excuse, but a feeble one to ward off

punishment under section 196. The

owner cannot become an 'insurer' to

anyone driving his vehicle.

Let us take a look at Section 196.

Whoever drives a motor vehicle or causes

or allows a motor vehicle to be driven in

contravention of the provisions of Section

1 4 6 s h a l l b e p u n i s h a b l e w i t h

imprisonment which may extend to three

months, or with fine which may extend to

one thousand rupees, or with both.

The point to be addressed is whether the

general understanding of section 146 is in

contravention of Section 196 of the Act.

The general notion is that it is the vehicle

which is being insured against third party

and once it is so insured by the owner,

there is no need to take third party

Section 196: Driving uninsured vehicle

insurance separately in favour of other

persons driving the vehicle. To illustrate,

'A' who has his own third party policy for

his own vehicle allows his friend 'B' to

drive his vehicle. 'B' meets with an

accident involving third party liability.

Which policy will cover the third party

liability? The popular, but in this author's

opinion, mistaken answer is “A's” policy as

he is the owner of the vehicle, though it is

“B” who is liable by his negligence. It is

“A's” job under section 146 to check and

ensure that “B” has a third party policy

before authorizing him to drive his

vehicle. Stating that 'A' will indemnify the

third party on behalf of “B” through his

own policy may allow 'A' to escape from

the compensation aspect to the third

party victim, but not from the clutches of

Section 196 read with Section 146 of the

Act.

In fact, if the mistaken interpretation is

accepted, any (rich?) owner can say with

impunity that he will not comply with

section 146 at all on the ground that he

has enough money to discharge every

liability to third parties! He can then drive

the vehicle and say NO to third party

insurance completely.

A corollary of the above mistaken notion is

that it is the vehicle which is insured

against third party risks and not person.

This argument is fallacious. If the

legislature had intended that it is the

vehicle which is required to be insured

against third party risks, [a concept

imported from the West], the language

used would have been plain and not the

expression '... in relation to the use of the

vehicle . No person

other than the Owner need to figure in

Section 146 in that case. The said section

would probably have started something

like “No vehicle shall ply in a public

place......”

Secondly, it is argued that the owner may

authorize anyone to drive for short period

of time and it is inconvenient, if not

impossible to keep taking third party

policies every now and then in favour of all

and sundry drivers. This is not at all

necessary for the following reason.

A harmonious reading of Section 3 of the

MV Act (which mandates licence to drive

the vehicle) and Section 146 of the Act

reveals that in both sections the

expression used is 'the vehicle'. However

as we know, Section 3 is not interpreted to

mean that licence to drive 'the' vehicle

implies licence to drive

A person is not required to hold

separate licence for each vehicle of same

class that he owns and drives, nor is a

licence holder required to be the owner of

the vehicle. Last but not the least, just

by that other person'

Implementation and implications in

practice

only the particular

vehicle, but to drive any similar class of

vehicle.

end user section
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Just as a licence to

drive can be obtained

without owning a

vehicle, so should a

third party insurance

be available without

being the owner of

the vehicle.

because an owner has licence to drive the

vehicle does not imply that any person he

authorizes to drive is exempt from

holding a licence – an analogy

unfortunately applied to the provisions of

Section 146 of the Act.

So, under the scheme of the MV Act, a

person is not required to hold a separate

third party policy for his vehicle and other

of vehicles that he may drive.

The MV Act envisages that just like a

licence, having a third party policy for one

vehicle is enough to drive any vehicle of

similar class with the same policy – since

the liability can be under a

only irrespective of the vehicle one

drives. The policy gets triggered the

moment liability arises in relation to the

use of the vehicle. MV Act envisages that

just as license is mandatory to drive a

vehicle, so is a third party policy in the

name of the person driving. The only

exception is the paid driver of the owner

of the vehicle, who, under certain

circumstances is not required to have a

third party policy.

What is the solution if the owner requires

someone (say his spouse, children or

friends) who may not have any third party

policy, to drive his vehicle on the ground

that they have the licence to drive? How

does he ensure compliance under section

146 that such other person has a third

party policy in relation to use of his

vehicle?

It is here that product innovation and

appropriate pricing by the insurers is

needed.

One approach could be to ask the vehicle

owner the number of named persons he

may authorize to drive his vehicle during

the policy period (say, 'x' number of

persons) and among them how many

already have a third party policy and how

many would require fresh policy to drive

similar class

particular

policy

his vehicle. The insurer may charge

appropriate premium for such fresh

policies and (may) factor a discount. This

author is not competent to suggest the

exact methodology that the insurer may

adopt for this purpose.

Another approach would be for any

person (except a paid driver) holding a

licence (irrespective of whether he owns a

vehicle or not) to get a third party policy

from an authorized insurer. Just as a

licence to drive can be obtained without

owning a vehicle, so should a third party

insurance be available without being the

owner of the vehicle. It is rather, a duty on

the part of the insurance company to

make it available. There could be a queue

lined up before the insurers for third party

insurance!

To drive this point, the need for every

person driving the vehicle to have a third

party policy (apart from licence) is

supported by Explanation to Section 146.

This explanation mandates that only a

paid driver is not required to have a policy

in relation to the vehicle he drives unless

he knows or has reason to believe that

there is no such policy in force [by the

owner]. What is he supposed to do if he

has such knowledge? Obviously take a

policy in his own name or force the owner

to take one so that he, as paid employee

under section 146, is duly exempt.

However, which paid driver is expected to

look into all these aspects and force his

employer to take third party insurance?

What about unpaid drivers such as

spouse, children, friends who may not

have any third party policy? There is no

such exemption similar to the one

granted to paid driver. They simply cannot

drive a vehicle without a third party policy

covering their liability. How many of them,

especially children while taking care to

have licence to drive their parents'

vehicles, care to check whether their

parents have ensured a third party policy

for their wards also to allow them to

drive?

It is this author's belief that the above

interpretation of Section 146 would also

help in greater consciousness among

owners of vehicles as to whom they

authorize to drive their vehicles – a child, a

drunken driver; or someone responsible

enough to shoulder his own liability by

having his own third party policy?

Perhaps, this would result in less accidents

involving third party?

Perhaps, this would also result in

converting a bleeding portfolio into a

much sought after one by the insurers?

The author is Officer on Special Duty

(Legal), IRDA. The opinions expressed in

the article are his own.
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statistics non-life insurance

Report Card: General
GROSS PREMIUM UNDERWRITTEN FOR AND UPTO THE MONTH OF MAY, 2012

INSURER
MAY APRIL - MAY

2012-13 2011-12* 2011-12*2012-13

GROWTH OVER THE
CORRESPONDING
PREVIOUS YEAR

Note: Compiled on the basis of data submitted by the Insurance companies
* Figures revised by insurance companies

( in Crores)M

Royal Sundaram 121.35 109.24 234.08 243.72 -3.95

Tata-AIG 160.80 128.78 419.03 334.35 25.33

Reliance General 154.60 156.59 387.96 367.23 5.64

IFFCO-Tokio 189.78 139.60 427.10 364.66 17.12

ICICI-lombard 358.24 329.26 1034.75 916.06 12.96

Bajaj Allianz 309.24 264.98 620.95 545.96 13.74

HDFC ERGO General 147.08 113.31 426.83 343.36 24.31

Cholamandalam 132.76 101.98 253.91 213.03 19.19

Future Generali 86.70 66.12 195.39 159.66 22.37

Universal Sompo 39.61 24.14 82.28 55.81 47.44

Shriram General 117.02 79.67 215.44 147.95 45.62

Bharti AXA General 88.00 58.12 211.95 144.62 46.56

Raheja QBE 2.70 1.01 4.78 2.39 100.09

SBI General 34.39 8.53 89.59 26.49 238.25

L&T General 12.00 7.17 35.68 18.91 88.66

Star Health & Allied Insurance 44.03 31.36 131.55 255.84 -48.58

Apollo MUNICH 32.29 20.36 68.37 51.05 33.92

Max BUPA 13.74 5.22 24.17 9.31 159.47

New India 707.07 576.50 1888.58 1579.10 19.60

National 684.85 584.47 1490.45 1245.61 19.66

United India 773.37 624.88 1685.08 1344.06 25.37

Oriental 536.68 456.37 1188.15 1037.14 14.56

ECGC 84.41 79.43 154.39 144.78 6.64

AIC 50.10 38.89 116.87 76.84 52.09

PRIVATE TOTAL 2044.32 1645.43 4863.80 4200.39 15.79

PUBLIC TOTAL 2836.49 2360.54 6523.52 5427.53 20.19

GRAND TOTAL 4880.81 4005.96 11387.32 9627.91 18.27

Premium underwritten by non-life insurers upto the month of May, 2012

Month
* Compiled on the basis of data submitted by the Insurance companies

2011-12
2012-13

April Total
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IRDA conducts a series of Annual Seminars on Policyholder Protection. As a part of this series, the 3rd

seminar on Policyholder Protection and Welfare was held in Kolkata on 2nd June, 2012.

The seminar consisted of four sessions. Apart from the inaugural session, there were three technical

sessions viz. i) Understanding Insurance - A Consumer Concern ii) Preventing Mis-selling in Life

Insurance and iii) Tying and Bundling Insurance with other goods and services.

The seminar was inaugurated by Mr. J Hari Narayan, Chairman, Insurance Regulatory and

Development Authority. He also launched IRDA s Consumer Education Website , an initiative under its

Bima Bemisaal campaign on consumer education.

The following publications of IRDA were also released during the seminar:

a. Volume-II of the comic book series Ranjan and his Tryst with Insurance

b. Animation Film on Volume-I of Ranjan and his Tryst with Insurance

c. Policyholder handbooks in 11 regional languages apart from English and Hindi.

d. The Consumer Affairs Department s Annual Booklet 2011-12.

During the seminar, prizes were distributed to winners of the Bima Bemisaal essay competition,

along with a certificate of merit.

Mr. R. Chandrasekaran, Secretary General,

General Insurance Council speaking at the

seminar. Also seen in the photograph are

(L to R): Mr. S. Roy Chowdhury, Member (Life),

IRDA; Mr. R.K. Nair, Member (F & A), IRDA;

Mr. J. Hari Narayan, Chairman, IRDA; and

Mr. M. Rama Prasad, Member (Non-Life), IRDA.

Mr. Tapan Singhel, CEO, Bajaj

Allianz General Insurance Co. Ltd.

making a presentation at the

seminar. Also seen in the picture

are (L to R): Mr. S. Kadel, President,

IBAI; Ms. Pushpa Girimaji,

Consumer Activist; and

Mr. M. Rama Prasad.
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round up

Dr. Nilima Bhadbade, Associate

Prof., ILS Law College, Pune

speaking about the use of plain

language in insurance contracts.

Mr. Sriram Taranikanti, ED (Adm.),

IRDA summing up the

deliberations of the day.

Mr. Devaraj Belke Mahadev,

National Insurance Academy,

Pune receiving the First Prize in

the essay competition from the

hands of Mr. J. Hari Narayan. Also

seen in the picture are (R to L):

Mr. R.K. Nair, Mr. S. Roy Chowdhury,

and Mr. U. Jawaharlal, Editor, IRDA

Journal.
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Statistical Supplement
(Monthly - May, 2012)



Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

BUSINESS FIGURES:

50

Name of the Insurer: Bajaj Allianz General Insurance Company Limited

* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)ir
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3152.98 8843.49 35771 61478 648.71 2097.98 52400320.00 139905271.00

2504.27 6745.51 34527 66296 269.64 1032.18 24953208.00 80614901.00

766.42 2114.76 14097 25091 68.44 -9.15 11297065.00 25000656.00

697.97 2123.90 14409 27970 190.24 452.51 7906262.00 20263555.00

0.00 3.67 0 1 -4.73 -26.87 0.00 50.00

4.73 30.54 10 25 -118.99 -150.34 202011.00 398435.00

766.42 2118.42 14097 25092 63.71 -36.02 11297065.00 25000706.00

702.70 2154.44 14419 27995 71.25 302.18 8108273.00 20661990.00

274.21 282.42 17 26 79.59 -346.20 1864608.00 2542720.00

194.63 628.62 43 69 137.62 220.99 2673357.00 4785773.00

1170.51 2025.51 1710 2967 209.31 -29.73 19240284.00 28761168.00

961.21 2055.24 1570 2857 335.88 636.89 13633218.00 26335100.00

12682.25 23833.23 328998 588699 1456.44 1987.43 877586.00 1583060.00

11225.81 21845.80 318067 678079 494.46 1362.03 785343.00 1613703.00

4980.67 9140.55 332379 594123 856.09 1673.53

4124.58 7467.03 318086 678098 679.52 445.30

17662.93 32973.78 332379 594123 2312.53 3660.96 877586.00 1583060.00

15350.39 29312.83 318086 678098 1173.97 1807.33 785343.00 1613703.00

281.52 565.86 1849 3342 12.61 -17.21 48459.00 109485.00

268.91 583.06 2000 3946 58.98 163.36 41415.00 93605.00

6.81 21.46 24 53 1.91 -2.04 21013.00 102836.00

4.90 23.50 15 55 3.15 1.68 14521.00 109599.00

148.02 540.69 77 136 -51.96 46.91 94330.00 219378.00

199.98 493.78 61 115 108.69 148.68 80812.00 149894.00

263.31 857.55 340 633 -123.28 -55.26 316122.00 547848.00

386.60 912.81 289 621 120.98 -30.60 244650.00 482343.00

699.66 1985.54 2290 4164 -160.73 -27.61 479924.00 979547.00

860.39 2013.15 2365 4737 291.81 283.12 381398.00 835441.00

510.34 903.22 5789 10812 160.93 88.44 2347731.00 4118805.00

349.40 814.78 5817 11887 49.42 -139.52 1658311.00 4092694.00

3976.95 7796.29 54695 97956 649.00 1439.84 3748939.00 5327797.00

3327.95 6356.44 66266 115548 1455.04 2106.36 5018243.00 7534561.00

995.97 2092.70 65920 113842 150.08 731.90 1517955.00 3159759.00

845.89 1360.81 56239 114692 207.49 53.13 2684222.00 2829188.00

4972.92 9888.99 120615 211798 799.08 2171.74 5266894.00 8487556.00

4173.84 7717.25 122505 230240 1662.53 2159.49 7702465.00 10363749.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

86.41 94.88 8 15 31.63 -56.08 286944.00 358585.00

54.79 150.96 23 40 -119.19 -151.71 379863.00 615163.00

1627.29 2979.08 48865 89792 280.52 -23.84 2401125.00 4121124.00

1346.77 3002.92 47107 90188 105.63 -600.97 2507479.00 5657562.00

30923.66 62095.35 561541 1000267 4425.28 7499.64 96462481.00 215858542.00

26498.38 54595.71 546462 1112407 3978.56 5549.97 62782915.00 155576076.00

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

51

ir
d

a
jo

u
rn

a
lJ

u
ly

2
0

1
2

51

FOR AND UP TO THE MONTH OF MAY, 2012

201.57 437.72 3062 4860 0.00 0.00 0.00 0.00

133.20 272.78 2782 5152 0.00 0.00 0.00 0.00

31.55 64.03 869 1474 0.00 0.00 0.00 0.00

18.95 57.22 697 1331 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

31.55 64.03 869 1474 0.00 0.00 0 0 0 0

18.95 57.22 697 1331 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

47.98 119.73 258 540 0.00 0.00 0.00 0.00

74.90 292.37 132 264 0.00 0.00 0.00 0.00

1052.06 1897.69 1461 2328 0.00 0.00 0.00 0.00

1396.11 1442.18 32168 33400 0.00 0.00 0.00 0.00

494.35 836.87 29798 54854 0.00 0.00 0.00 0.00

10.25 1197.07 358 30595 0.00 0.00 0.00 0.00

1546.41 2734.56 29798 54854 0.00 0.00 0 0 0 0

1406.36 2639.25 32168 33400 0.00 0.00 0 0 0 0

36.23 68.33 292 520 0.00 0.00 0.00 0.00

50.03 97.45 379 655 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 898 1657 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

37.47 129.61 0 0 0.00 0.00 0.00 0.00

30.16 146.82 20 40 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

66.39 215.16 312 560 0.00 0.00 0 0 0 0

87.50 227.06 1277 2312 0.00 0.00 0 0 0 0

48.83 103.89 3569 6510 8.68 13.75 19889.00 30536.00

57.97 93.52 4126 6104 3.39 7.56 8136.00 16193.00

161.07 277.86 2072 3784 0.00 0.00 0.00 0.00 96729.00 198714.00

93.32 182.26 1692 3246 0.00 0.00 0.00 0.00 89020.00 178596.00

67.61 128.15 2849 5230 0.00 0.00 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00 0.00 0.00

228.68 406.00 4921 9014 0.00 0.00 0 0 96729 198714

93.32 182.26 1692 3246 0.00 0.00 0 0 89020 178596

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

113.11 196.25 3840 7348 0.00 0.00 0.00 0.00

244.68 645.59 8871 16480 0.00 0.00 0.00 0.00

2284.52 4277.34 46629 85160 8.68 13.75 19889 30536 96729 198714

2116.88 4410.05 51745 68289 3.39 7.56 8136 16193 89020 178596
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Bharti Axa General Insurance Company Limited
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544.95 2224.74 1622 2839 544.95 1679.79 1621855.82 4984908.56

412.67 2099.80 1419 2565 412.67 1687.12 1229558.45 4496202.71

179.81 799.63 246 451 179.81 619.82 825424.77 2035576.04

155.75 750.24 239 471 155.75 594.48 576952.13 1979918.87

179.81 799.63 246 451 179.81 619.82 825424.77 2035576.04

155.75 750.24 239 471 155.75 594.48 576952.13 1979918.87

165.16 546.00 196 307 165.16 380.84 127381.38 175865.76

151.60 283.04 201 324 151.60 131.44 490697.11 1062431.99

4825.58 8866.22 68812 124861 4825.58 4040.64 264939.73 489510.90

3001.81 5859.96 52258 97119 3001.81 2858.15 180803.89 355278.25

1704.55 3098.54 68812 124861 1704.55 1393.99

1071.12 1906.55 52258 97119 1071.12 835.43

6530.14 11964.76 68812 124861 6530.14 5434.63 264939.73 489510.90

4072.94 7766.52 52258 97119 4072.94 3693.58 180803.89 355278.25

18.96 39 78 134 18.96 19.98 5481 10390

13.08 37 61 127 13.08 23.60 3849 8573

32 76 21 43 31.65 44.10 10384 19185

50 62 30 38 50.34 11.32 14831 16531

50.61 114.69 99 177 50.61 64.08 15864.44 29575.10

63.42 98.35 91 165 63.42 34.92 18680.00 25104.10

164.65 540.02 938 1680 164.65 375.37 273529.08 1494949.12

117.00 575.81 1912 3438 117.00 458.81 1029763.73 2844148.48

1055.22 4733.56 1691 3257 1055.22 3678.34 15364.26 28205.02

782.79 2771.70 2701 5250 782.79 1988.91 11909.00 928.71

1055.22 4733.56 1691 3257 1055.22 3678.34 15364.26 28205.02

782.79 2771.70 2701 5250 782.79 1988.91 11909.00 928.71

109.56 271.77 1278 2413 109.56 162.21 132270.08 326614.31

56.09 116.13 1416 2537 56.09 60.04 89894.33 204603.04

8800.10 21195.17 74882 135985 8800.10 12395.07 3276629.55 9565204.80

5812.26 14461.58 60237 111869 5812.26 8649.31 3628258.65 10968616.16
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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19.50 34.58 1227 2178

6.85 11.83 964 1716

0.07 0.09 1 3

0.12 0.18 3 5

0.07 0.09 1 3 0.00 0.00 0 0 0 0

0.12 0.18 3 5 0.00 0.00 0 0 0 0

2.91 4.36 7 7

2.52 4.32 9 16

290.89 702.80 5448 10799

99.40 187.87 2144 4287

139.35 139.35 0

49.46 79.04 0

430.24 842.15 5448 10799 0.00 0.00 0 0 0 0

148.86 266.91 2144 4287 0.00 0.00 0 0 0 0

1.47 2 3 4

0 3

0

0

1.47 1.75 3 4 0.00 0.00 0 0 0 0

0.00 0.23 0 3 0.00 0.00 0 0 0 0

40.64 56.25 67 120

19.59 34.79 96 187

79.80 118.19 35 81

10.73 14.21 73 135

79.80 118.19 35 81 0.00 0.00 0 0 0 0

10.73 14.21 73 135 0.00 0.00 0 0 0 0

20.21 41.75 919 1800

6.16 11.27 1059 1868

594.84 1099.13 7707 14992 0.00 0.00 0 0 0 0

194.83 343.74 4348 8217 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Cholamandalam Ms General Insurance Company Limited
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1,171.0 2,219.4 16,779 27,693 346.3 121.0 3,611,754 6,221,408

824.7 2,098.3 11,027 26,062 317.4 143.5 4,482,238 6,900,114

260.6 649.8 619 1,192 43.2 (356.1) 2,848,082 6,889,751

217.4 1,005.9 699 1,300 (184.1) 95.3 1,825,238 6,615,127

1.0 1.0 1 1 1.0 1.0 100 100

- - - - (1.1) (1.1) - 0

261.6 650.8 620 1,193 44.1 (355.2) 2,848,182 6,889,851

217.4 1,005.9 699 1,300 (185.2) 94.3 1,825,238 6,615,127

- - - - - - - -

- - - - - - - -

132.2 388.2 630 1,418 (69.4) (48.8) 26,692 404,775

201.5 437.1 956 1,743 (28.8) (85.7) 316,077 699,872

4,388.1 9,179.8 63,105 118,581 (896.7) 191.4 337,839 638,097

5,284.7 8,988.4 62,874 115,252 1,969.7 2,616.0 280,914 511,598

3,552.3 6,707.0 63,565 119,279 1,233.1 2,762.5 - -

2,319.2 3,944.5 63,008 115,487 864.4 1,148.0 - -

7,940.4 15,886.8 63,565 119,279 336.4 2,953.9 337,839 638,097

7,603.9 12,932.9 63,008 115,487 2,834.1 3,764.1 280,914 511,598

58.0 149.3 313 631 (65.2) 7.5 6,943 28,390

123.2 141.7 422 733 97.4 74.0 19,988 27,946

56.0 118.9 89 175 36.8 (61.5) 15,242 29,105

19.2 180.4 125 237 (58.4) (29.5) 11,007 43,349

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

114.0 268.2 402 806 (28.4) (53.9) 22,185 57,494

142.4 322.1 547 970 39.0 44.5 30,994 71,295

451.9 834.1 949 2,517 28.8 142.8 205,260 443,597

423.1 691.3 2,161 3,949 163.4 108.6 415,694 667,793

2,989.8 4,761.3 2,723 5,343 2,002.0 1,393.1 36,228 55,435

987.7 3,368.3 2,118 3,538 113.7 757.3 240,681 362,940

81.7 137.3 2,647 4,265 81.7 137.3 4,252 6,693

- - - - - - - -

3,071.5 4,898.6 5,370 9,608 2,083.8 1,530.3 40,480 62,128

987.7 3,368.3 2,118 3,538 113.7 757.3 240,681 362,940

31.2 37.7 8 12 31.2 37.7 394 477

- - - - - - - -

- - - - - - - -

- - - - - - - -

101.9 206.9 3,974 8,116 304.8 (239.7) 451,719 848,876

(202.9) 446.6 8,276 17,348 (555.7) (182.7) 390,285 876,684

13,275.6 25,390.6 92,297 170,642 3,077.6 4,088.1 7,544,506 15,566,702

10,197.9 21,302.5 88,792 170,397 2,697.9 4,643.8 7,982,122 16,705,422
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.3 0.8 3 14 611.6 1,229.4 16,245 26,075

- - - - - - - 1,025

- - - - - - -

- - - - - - -

- - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

0.1 0.6 3 8 38.1 60.0 440 891

- - - - - - - -

482.4 881.5 10,469 19,369 - - - -

250.7 456.3 5,604 10,297 - - - -

258.9 450.7 10,548 19,480 - - - -

126.1 200.0 5,625 10,327 - - - -

741.3 1,332.2 10,548 19,480 - - - -

376.7 656.3 5,625 10,327 - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

1,962.3 3,226.6 9 18 - 905,655 1,593,936

596.8 2,086.1 - - - - 353,604 1,451,775

- - - - - - - -

- - - - - - - -

1,962.3 3,226.6 9 18 - - 905,655 1,593,936

596.8 2,086.1 - - - - 353,604 1,451,775

31.2 37.7 8 12 - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

44.0 79.4 2,007 3,359 45.0 83.2 1,741 3,611

29.0 55.2 1,486 2,780 - - - -

2,779.0 4,677.2 12,578 22,891 694.7 1,372.7 924,081 1,624,513 - -

1,002.6 2,797.6 7,111 13,107 - - 353,604 1,452,800 - -
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

56

Name of the Insurer: Future General India Insurance Company Limited
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1010.50 3349.84 2995 5410 301.42 727.24 1491126.80 4384056.19

709.08 2622.60 2255 4081 119.39 479.46 1205132.32 4771561.11

649.16 1617.66 942 1886 329.10 588.52 891145.52 3896942.01

320.05 1029.13 767 1531 -9.23 251.15 1002445.67 2954003.74

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

649.16 1617.66 942 1886 329.10 588.52 891145.52 3896942.01

320.05 1029.13 767 1531 -9.23 251.15 1002445.67 2954003.74

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

255.04 839.75 516 1051 73.33 302.00 98637.70 260102.97

181.71 537.76 435 808 52.07 155.79 95502.35 337599.49

3428.35 6247.66 49781 90364 821.14 1243.15 274063.23 494518.77

2607.21 5004.51 44344 85130 846.16 1608.35 234336.20 444008.34

1737.96 3122.80 42 79 398.47 854.09

1339.50 2268.71 36 93 677.51 972.81

5166.32 9370.45 49781 90364 1219.61 2097.24 274063.23 494518.77

3946.71 7273.22 44344 85130 1523.67 2581.17 234336.20 444008.34

149.34 273.83 681 1326 43.12 58.39 14578.93 45332.16

106.22 215.44 432 855 80 132 11122.49 30675.75

0.00 0.00

0.00 0.00 0 0 0 0 0.00 0.00

101.28 203.01 143 268 37.83 19.67 23617.80 53637.58

63.45 183.33 115 226 25 66 15871.72 36498.81

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00

250.62 476.83 824 1594 80.95 78.06 38196.73 98969.73

169.67 398.77 547 1081 105.43 198.22 26994.21 67174.56

313.04 804.99 7329 11843 34.21 -62.82 330918.12 1404276.99

278.82 867.82 3299 6446 146.76 485.85 261335.98 1451184.78

483.00 1917.15 1312 2643 -131.84 -545.85 12448.95 22453.20

614.84 2463.00 1180 2332 -4.35 21.84 17036.90 33258.27

148.60 274.34 8488 15956 9.56 33.46 15941.81 57997.01

139.04 240.87 8808 14959 25.60 36.35 11216.35 20290.85

631.61 2191.49 9800 18599 -122.28 -512.39 28390.76 80450.21

753.89 2703.88 9988 17291 21.25 58.19 28253.25 53549.12

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

394.06 887.49 4645 9158 142.03 354.47 552602.07 1050582.18

252.02 533.02 2417 4380 137.80 215.08 239197.70 618870.47

8670.33 19538.51 76832 139905 2058.38 3572.32 3705080.94 11669899.04

6611.95 15966.19 64052 120748 2097.14 4424.91 3093197.69 10697951.62

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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157.90 236.47 299 516

64.74 272.59 240 444

60.22 249.09 79 164

46.10 112.04 49 97

60.22 249.09 79 164 0.00 0.00 0 0

46.10 112.04 49 97 0.00 0.00 0 0

13.49 36.97 51 113

9.81 43.60 28 67

298.12 537.36 4470 8025

249.68 488.52 4392 8857

186.31 325.12

144.17 254.15

484.43 862.47 4470 8025 0.00 0.00 0 0

393.85 742.67 4392 8857 0.00 0.00 0 0

31.97 38.40 52 99

36.52 42.67 25 46

1.75 7.75 1 2

3.46 7

33.72 46.15 53 101 0.00 0.00 0 0

36.52 46.13 25 53 0.00 0.00 0 0

7.32 11.97 456 807 1.47 2.77 9437 15642

23.49 31.62 245 541

5.14 11.96 110 186 22725 64495

4.68 70.73 56 129 1314 2758

7.42 13.21 416 777

6.23 10.85 391 694

12.56 25.16 526 963 0.00 0.00 0 0 22725 64495

10.90 81.58 447 823 0.00 0.00 0 0 1314 2758

29.74 210.27 502 3621

36.99 68.68 653 1438

799.37 1678.54 6436 14310 1.47 2.77 9437 15642 22725 64495

622.42 1398.92 6079 12320 0.00 0.00 0 0 1314 2758
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: HDFC ERGO General Insurance Company Limited
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1,339.57 10,478.56 4,159 7,269 340.84 2,936.66 3,026,311.70 24,978,290.70

998.74 7,541.89 4,005 7,451 (26.46) 2,382.03 2,920,636.71 21,203,247.75

362.07 2,074.85 268 587 170.26 870.39 965,604.50 7,115,483.52

191.81 1,204.46 164 340 (11.01) 543.53 672,319.58 5,753,726.37

105.68 261.43 24 103 8.50 96.78 42,366.80 94,055.18

97.17 164.65 8 87 55.47 (34.22) 12,992.30 48,988.00

467.74 2,336.28 292 690 178.76 967.17 1,007,971.31 7,209,538.70

288.99 1,369.11 172 427 44.46 509.31 685,311.88 5,802,714.37

147.24 712.81 6 13 (178.29) 178.43 40,659.97 1,475,592.31

325.53 534.38 8 11 218.19 (272.14) 1,304,022.10 1,347,178.51

572.90 1,892.20 426 782 51.06 (20.95) 210,991.51 643,735.40

521.85 1,913.15 368 611 377.87 515.37 262,574.20 1,151,633.79

3,736.03 6,595.72 51,486 92,689 719.30 1,355.05 230,989.80 402,725.78

3,016.73 5,240.67 43,694 81,344 733.40 1,477.68 198,638.70 354,641.00

1,925.76 3,428.70 106,775 189,924 554.50 792.90

1,371.25 2,635.80 75,593 146,415 530.19 1,125.07

5,661.79 10,024.42 106,775 189,924 1,273.81 2,147.95 230,989.80 402,725.78

4,387.98 7,876.47 75,593 146,415 1,263.59 2,602.75 198,638.70 354,641.00

58.30 170.25 91 160 32.52 65.00 26,781.21 61,076.88

25.78 105.25 57 120 13.22 63.30 53,357.05 133,177.28

27.31 55.42 18 47 11.91 (32.23) 13,189.35 36,712.44

15.40 87.64 13 39 8.79 69.58 7,713.00 40,212.70

7.53 11.46 6 8 11.12 (6.45) 4,490.00 6,490.00

(3.59) 17.91 1 7 (8.35) 5.03 (1,198.53) 5,232.60

306.44 2,393.61 96 269 (112.18) 210.16 126,531.14 668,353.95

418.62 2,183.45 89 233 220.51 284.08 125,368.02 477,635.16

399.58 2,630.74 211 484 (56.62) 236.49 170,991.69 772,633.27

456.20 2,394.26 160 399 234.17 421.99 185,239.54 656,257.74

1,977.19 4,191.37 114,823 214,194 710.54 1,107.82 4,206,345.10 7,858,809.59

1,266.65 3,083.55 85,839 156,288 433.70 1,182.85 4,222,041.94 6,793,200.26

3,927.68 9,073.05 41,774 73,536 1,136.46 (70.03) 156,659.51 304,325.72

2,791.22 9,143.08 35,254 63,228 1,045.98 3,143.46 134,318.41 283,895.34

131.20 1,125.10 1,452 2,294 (118.75) 773.54 1,615,284.68 3,509,046.76

249.96 351.56 702 1,269 174.06 205.80 1,400,475.77 3,736,683.83

4,058.88 10,198.15 43,226 75,830 1,017.71 703.51 1,771,944.19 3,813,372.48

3,041.18 9,494.64 35,956 64,497 1,220.05 3,349.26 1,534,794.18 4,020,579.17

4.37 8.93 - - 4.37 8.93 308.81 754.62

- - - - - - - -

- - - - -

- - - - - - - -

78.63 209.65 526 766 34.36 81.11 513,147.23 1,442,289.63

44.27 128.55 155 269 18.74 52.13 249,711.61 876,062.60

14,707.89 42,683.10 270,444 489,952 3,376.52 8,347.11 11,179,661.31 48,597,742.48

11,331.38 34,335.99 202,256 376,368 3,784.30 10,743.55 11,562,970.87 42,205,515.19
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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38.43 273.91 281 464 - - - -

12.42 228.11 177 303 - - - -

8.87 75.36 21 59 - - - -

16.39 31.59 19 38 - - - -

1.28 1.64 5 5 - - - -

- - - - - - - -

10.15 77.01 26 64 - - - - - -

16.39 31.59 19 38 - - - - - -

- - - - - - - -

- - - - - - - -

41.59 104.53 45 85 - - - -

12.79 67.20 39 69 - - - -

286.24 483.23 4,249 7,290 - - - -

290.81 614.18 4,398 8,562 - - - -

276.80 473.95 14,567 23,962 - - - -

219.23 291.36 10,284 20,199 - - - -

563.04 957.18 14,567 23,962 - - - - - -

510.04 905.53 10,284 20,199 - - - - - -

11.08 13.87 5 6 - - - -

0.62 1.14 2 4 - - - -

0.13 0.13 1 1 - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

14.11 24.27 5 8 - - - -

39.99 41.85 4 5 - - - -

25.32 38.27 11 15 - - - - - -

40.61 42.99 6 9 - - - - - -

149.42 273.67 10,605 18,587 - - - -

117.67 216.29 7,973 13,818 - - - -

616.90 708.35 2,358 3,819 - - - - 100,129 342,315

87.83 1,082.67 1,951 3,443 - - - - 76,245 261,761

0.83 1.28 31 50 - - - - 67,202 81,788

2.18 2.73 19 29 - - - - 11,819 23,489

617.72 709.63 2,389 3,869 - - - - 167,331 424,103

90.01 1,085.40 1,970 3,472 - - - - 88,064 285,250

4.37 5.18 - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

6.63 25.79 34 44 - - - -

1.03 4.88 10 19 - - - -

1,456.69 2,465.16 27,958 47,090 - - - - 167,331 424,103

800.97 2,581.99 20,478 37,927 - - - - 88,064 285,250
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: ICICI Lombard General Insurance Company Limited
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1,662.45 16,339.71 2,218 4,941 (157.87) 6,632.59 3,255,263 23,015,635

1,820.32 9,707.12 2,387 5,026 1,010.91 953.80 4,246,212 20,807,548

962.08 4,959.03 1,072 2,309 34.13 981.66 3,275,647 17,920,531

927.95 3,977.37 1,169 2,476 431.72 1,271.52 3,115,819 16,295,669

124.12 1,004.98 1 32 (59.46) (339.44) 4,713 343,691

183.58 1,344.42 9 40 74.26 362.40 231,153 508,811

1086.20 5964.01 1073 2341 -25.33 642.22 3280359.71 18264221.58

1111.53 5321.78 1178 2516 505.98 1633.92 3346972.48 16804480.35

311.97 1,839.45 20 43 79.44 (1,382.60) 363,198 1,033,244

232.53 3,222.05 10 36 (4.02) 1,400.78 177,730 866,843

1,077.74 3,301.91 670 1,280 (260.18) (410.32) 547,246 2,981,826

1,337.92 3,712.22 699 1,526 342.85 (280.45) 1,421,730 3,313,814

13,998.42 28,315.98 541,227 1,080,506 3,187.27 6,473.03 1,781,659 3,643,960

10,811.15 21,842.94 411,402 798,657 2,375.79 5,342.16 1,411,833 2,949,073

5,844.88 11,660.42 549,457 1,096,446 1,467.25 3,679.80

4,377.63 7,980.62 418,297 813,096 1,345.05 1,856.98

19843.29 39976.39 549457 1096446 4654.52 10152.83 1781658.73 3643959.89

15188.77 29823.56 418297 813096 3720.84 7199.14 1411833.34 2949072.93

204.15 619.23 646 1,489 36.89 127.67 75,125 158,934

167.25 491.56 540 1,178 59.86 191.90 20,725 82,484

6.22 24.96 13 57 (1.69) 5.92 7,605 35,225

7.91 19.04 19 44 3.67 (5.70) 11,660 26,160

13.16 30.20 5 14 9.55 5.28 2,675 6,175

3.61 24.92 4 14 (8.04) (6.48) 426 3,751

255.30 2,750.57 196 461 (46.08) 254.60 174,501 597,538

301.37 2,495.96 191 335 (145.82) 468.44 94,875 282,719

478.82 3424.96 860 2021 -1.32 393.47 259905.45 797870.98

480.15 3031.48 754 1571 -90.34 648.16 127685.99 395114.30

1,035.92 3,433.20 58,802 110,261 82.13 794.65 1,239,984 7,000,254

953.79 2,638.55 38,176 86,007 298.71 451.10 1,609,446 7,568,996

8,331.17 24,919.26 33,766 64,122 (1,553.88) (4,671.56) 468,548 976,252

9,885.05 29,590.81 27,132 51,900 2,638.79 6,127.02 369,433 1,202,083

870.66 1,510.89 84,578 158,375 72.41 127.01 2,417,416 4,005,203

798.25 1,383.89 58,515 101,749 10.70 64.75 1,574,014.65 2,720,443

9201.83 26430.15 118344 222497 -1481.47 -4544.55 2885964.08 4981455.70

10683.30 30974.70 85647 153649 2649.49 6191.78 1943447.37 3922526.52

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

128.30 444.08 4 15 104.55 141.90 4,458 29,882

23.76 302.17 2 6 (38.05) (35.52) 592 2,369

997.34 2,320.94 9,745 15,255 (96.47) (551.52) 2,874,786 4,294,209

1,093.81 2,872.46 6,061 12,448 434.41 552.36 651,126 1,996,046

35823.86 103474.78 741193 1455100 2897.98 11868.68 16492822.91 66042559.44

32925.88 91606.10 553211 1075881 8830.78 18715.07 14936775.05 58626810.17
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

0.00 0.00 - - - 0.00 - -

0.00 0.27 - 1 0.00 0.00 - -

1059.55 2,196.18 - - - 0.00 - -

1,073.14 2,145.25 - - 0.00 0.00 - -

746.12 1,500.95 28,247 57,925 - 0.00 - -

803.92 1,332.59 28,787 55,366 0.00 0.00 - -

1805.67 3697.13 28247 57925 0.00 0.00 0 0 0 0

1877.05 3477.84 28787 55366 0.00 0.00 0 0 0 0

0.00 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

- 0.00 - - - 0.00 - -

0.00 139.98 - - 0.00 0.00 - -

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 139.98 0 0 0.00 0.00 0 0 0 0

0.00 0.00 - - - 0.00 - -

0.00 0.00 - - 0.00 0.00 - -

999.59 1,610.85 281 547 0.00 104.79 - 47,574 893,499 3,434,894

3,440.02 7,041.23 281 538 2.23 109.45 492 47,561 1,398,180 4,117,961

21.88 36.26 433 702 - 0.00 - - 84,578 158,375

7.09 14.98 197 418 0.00 0.00 - - 58,515 101,749

1021.47 1647.11 714 1249 0.00 104.79 0 47574 978077 3593269

3447.10 7056.21 478 956 2.23 109.45 492 47561 1456695 4219710

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

148 242 81 143 - - - -

2 5 28 61 - - - -

2975.52 5586.70 29042 59317 0.00 104.79 0 47574 978077 3593269

5325.81 10679.22 29293 56384 2.23 109.45 492 47561 1456695 4219710
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Iffco Tokio General Insurance Company Limited
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2161.22 10600.53 4889 5983 -6278.10 2161.22 6270618.53 16053324.90

1176.25 9786.47 6871 13387 -7433.97 1176.25 1248796.49 10390065.22

1031.80 1841.45 758 1117 222.15 1031.80 2475576.93 6364414.85

835.25 2153.17 741 1419 -482.67 835.25 1287433.35 3318839.71

24.49 45.19 45 77 3.79 24.49 12838.98 17531.03

90.01 124.95 39 59 55.08 90.01 997955.82 1385269.03

1056.29 1886.64 803 1194 225.94 1056.29 2488415.90 6381945.88

925.26 2278.12 780 1478 -427.59 925.26 2285389.17 4704108.74

37.57 60.87 17 21 14.26 37.57 39124.42 63395.92

195.02 320.28 47 67 69.75 195.02 1081424.30 1776041.03

557.75 917.59 476 716 197.90 557.75 206317.43 254184.71

544.80 967.56 453 704 122.03 544.80 43106.89 76558.04

8102.24 13378.14 326892 627947 2826.35 8102.24 619993.93 1023712.05

5892.33 10101.83 280383 607882 1682.83 5892.33 35764090.73 61314056.05

4381.34 8130.03 576 1068 632.65 4381.34

2669.07 5421.02 5800 11840 -82.89 2669.07

12483.58 21508.17 326892 627947 3459.00 12483.58 619993.93 1023712.05

8561.39 15522.84 280383 607882 1599.95 8561.39 35764090.73 61314056.05

124.91 224.68 1003 1816 25.15 124.91 2507.50 4540.00

132 248 893 1831 16 132.17 77575 145530

50.06 127.88 13 20 -27.76 50.06 5531.85 14131.85

54 210 24 44 -102 53.76 12194 47614

11.35 52.51 6 15 -29.81 11.35 992.46 4592.46

37 48 2 28 26 37.07 17196 22237

105.01 311.50 48 77 -101.48 105.01 6829.04 20257.57

81 273 293 425 -111 81.03 37394 126055

291.33 716.56 1070 1928 -133.91 291.33 15860.85 43521.88

304.03 778.96 1212 2328 -170.89 304.03 144358.41 341436.46

307.19 497.57 2134 3319 116.80 307.19 73142.76 118475.00

178.22 391.82 2104 4217 -35.38 178.22 4150327.11 9124497.38

939.61 2630.70 1981 3342 -751.48 939.61 32944.10 92236.05

1348.91 4663.88 2427 5077 -1966.05 1348.91 8909.54 30804.81

48.99 69.28 5414 7456 28.70 48.99 6260.25 8852.55

38.67 63.68 5294 8434 13.67 38.67 605311.65 996690.48

988.60 2699.98 7395 10798 -722.77 988.60 39204.35 101088.60

1387.59 4727.56 7721 13511 -1952.39 1387.59 614221.19 1027495.29

1094.63 3822.00 29300 53223 -1632.74 1094.63 859397.35 3000660.12

686.96 1692.60 8702 18087 -318.68 686.96 26178597.68 64501406.69

18978.15 42709.92 372976 705129 -4753.61 18978.15 10612075.52 27040309.06

13959.52 36466.20 308273 661661 -8547.16 13959.52 71510311.96 153255664.90

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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26.53 26.78 538 548

24.81 48.65 1083 1755

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

1.80 1.81 11 12

0.33 0.34 4 6

880.20 1156.99 66803 77333

408.23 906.04 18258 38513

768.71 945.75 0 0

225.53 425.88 0 0

1648.91 2102.74 66803 77333 0.00 0.00 0 0

633.76 1331.92 18258 38513 0.00 0.00 0 0

2 3 32 58

2 2 3 6

0 0 0 1

0 0 0 0

0 0 0 0

0 0 0 0

1 1 51 52

0 0 2 8

3.52 4.44 83 111 0.00 0.00 0 0

1.78 2.00 5 14 0.00 0.00 0 0

112.22 125.55 783 1179 5.17 13.89 128275 138737

57.09 79.97 490 807 3.15 4.40 62110 86996

25.88 876.71 101 131 21.62 871.71 65704 579958

589.01 2385.35 35 104 -0.13 0.00 -40 0

0.00 0.00 0 0

0.00 0.00 0 0

25.88 876.71 101 131 21.62 871.71 65704 579958 0 0

589.01 2385.35 35 104 -0.13 0.00 -40 0 0 0

181.61 1112.59 4340 5765 31.61 623.40 5011 51837

61.24 122.23 3025 6954 0.25 17.26 452 6028

2000.47 4250.62 72659 85079 58.40 1509.00 198990 770532 0 0

1368.02 3970.46 22900 48153 3.27 21.66 62522 93024 0 0

i 
l!!!l!lml!I -----------------------irm 

■ 



* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: National Insurance Company Limited
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7054.83 16167.14 53501 100490 2164.93 4705.41 153744789 196049887

4889.90 11461.73 47806 94223 773.76 1009.96 32527630 53400845

1492.81 4034.74 13451 26100 217.81 629.81 5874806 18554499

1275.00 3404.93 9436 18430 109.87 494.44 6437381 20390995

677.73 808.61 195 435 346.87 73.09 434189 661060

330.86 735.52 143 278 38.94 261.41 254171 532903

2170.54 4843.35 13646 26535 564.68 702.91 6308995 19215559

1605.86 4140.44 9579 18708 148.81 755.84 6691552 20923897

643.77 1410.35 9 39 575.42 829.68 12676 3339075

68.35 580.67 8 45 26.19 122.51 12177 1774696

2185.47 5002.67 2709 5807 345.04 571.92 4687424 5817291

1840.43 4430.75 2965 6403 576.27 1269.76 14981048 18545807

16438.65 33756.42 435052 855139 1862.33 5773.21 646287 1299342

14576.32 27983.21 399285 790953 1569.15 2739.26 574863 1166133

18724.45 38615.95 653222 1282872 3135.98 9933.82 645498 1297203

15588.47 28682.13 592217 1197969 3153.47 4502.21 574000 1164758

35163.10 72372.37 653222 1282872 4998.31 15707.03 1291785 2596545

30164.79 56665.34 592217 1197969 4722.62 7241.47 1148864 2330891

538.57 1337.01 4681 9369 22.10 117.67 119418 218225

516.47 1219.34 4325 9231 180.57 364.68 41843 102895

6.17 23.59 105 259 1.16 2.11 800 8300

5.01 21.48 65 170 0.45 -0.23 1500 5500

36.33 114.77 15 34 5.27 28.13 10453 56593

31.06 86.64 16 35 24.19 54.84 7006 35313

227.41 524.16 725 1449 116.81 145.67 244777 444878

110.60 378.49 564 1173 37.09 112.35 107837 277029

808.48 1999.53 5526 11111 145.34 293.58 375448 727996

663.14 1705.95 4970 10609 242.30 531.64 158186 420737

842.98 2149.96 28705 56046 172.63 164.75 2086779 7505548

670.35 1985.21 26693 54387 -113.18 -35.71 1710314 8574074

15855.81 36954.27 107074 217360 1079.55 1702.39 1627620 3950868

14776.26 35251.88 95277 197777 5065.33 10113.94 1887650 3803673

323.61 704.64 2416 5087 238.52 537.89 0 255

85.09 166.75 2676 5130 -1.91 -11.12 0 74

16179.42 37658.91 109490 222447 1318.06 2240.28 1627620 3951123

14861.36 35418.63 97953 202907 5063.42 10102.82 1887650 3803747

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 -7.66 0 0

3436.41 7440.72 80812 150661 -246.41 -731.56 22033036 35270942

3682.82 8172.28 79692 153905 837.78 1460.38 4824401 84916803

68485.00 149045.00 947620 1856008 10038.00 24484.00 192168551.99 274473965.66

58447.00 124561.00 861883 1739156 12277.97 22451.01 63941821.72 194691495.63

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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396.94 1323.14 6642 12242 451.68 1851.75 0 0 0 0

434.00 1120.44 7427 13986 382.12 1162.38 0 0 0 0

100.57 197.29 425 903 85.15 293.86 0 0 0 0

60.33 142.56 399 898 70.10 150.61 0 0 0 0

16.46 34.23 48 118 14.11 26.49 0 0 0 0

13.38 26.55 41 80 7.46 12.97 0 0 0 0

117.03 231.52 473 1021 99.26 320.35 0 0 0 0

73.71 169.11 440 978 77.56 163.58 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

25.60 832.07 324 713 438.93 1292.44 0 0 0 0

48.63 774.01 312 814 144.84 767.70 0 0 0 0

1157.77 2292.44 69705 134265 679.46 1421.05 0 0 0 0

1166.49 2267.03 68437 133006 515.56 1043.46 0 0 0 0

1743.73 3477.54 104401 204038 873.40 1824.93 0 0 0 0

1546.79 2779.65 104165 207775 629.08 1181.77 0 0 0 0

2901.50 5769.99 104401 204038 1552.86 3245.98 0 0 0 0

2713.28 5046.68 104165 207775 1144.64 2225.23 0 0 0 0

55.15 140.09 747 1528 56.10 155.89 0 0 0 0

58.28 127.57 745 1545 43.63 101.26 0 0 0 0

0.08 0.47 4 8 0.21 0.73 0 0 0 0

0.15 0.35 12 18 0.17 0.50 0 0 0 0

0.00 0.00 0 0 0.74 12.92 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

2.35 5.94 39 85 3.41 44.95 0 0 0 0

1.09 3.28 30 61 6.84 19.47 0 0 0 0

57.58 146.51 790 1621 60.46 214.49 0 0 0 0

59.52 131.19 787 1624 50.64 121.23 0 0 0 0

63.92 98.50 3447 6772 45.12 136.04 16969 32965 185379 344994

35.38 67.53 4132 8096 38.73 106.96 13958 24840 152613 306076

1417.33 1762.09 7785 15995 763.69 2243.14 232718 317229 283292 575670

881.03 1292.31 7187 15369 1026.10 2480.92 101757 176671 261090 541484

1.03 3.09 42 138 6.32 14.32 163 407 2416 4925

2.30 5.39 70 167 6.83 11.71 188 348 2725 5229

1418.36 1765.18 7827 16133 770.01 2257.46 232881 317636 285708 580595

883.33 1297.69 7257 15536 1032.94 2492.64 101945 177019 263815 546713

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

411.42 805.00 17731 32763 195.34 424.79 2708 4253 30911 136471

357.42 803.29 19586 37635 218.20 493.87 11078 14386 48118 133927

5392.35 10971.91 141635 275303 3613.66 9743.30 252558 354854 501998 1062060

4605.27 9409.94 144106 286444 3089.67 7533.59 126981 216245 464546 986716
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Raheja QBE General Insurance Company Limited
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3.12 61.92 3 6 3.12 61.92 28420.00 28420.00

30.43 62.84 8 15 30.43 62.84 17003.74 17003.74

0.60 0.60 1 1 0.60 0.60 0.00 0.00

-2.90 -2.71 0 0 -2.90 -2.71 419.73 419.73

0.00 0.00

0.00 0.00

0.60 0.60 1 1 0.60 0.60 0.00 0.00

-2.90 -2.71 0 0 -2.90 -2.71 419.73 419.73

1.32 1.32 3 3 1.32 1.32 0.00 0.00

0.36 0.72 1 3 0.36 0.72 68.00 68.00

0.00 0.13 1 0.00 0.13 12.53 12.53

0.00 0.39 0 8 0.00 0.39 69.34 69.34

0.00 0.01 0 0 0.00 0.01 0.00 0.00

0.21 1.44 41 184 0.21 1.44 0.00 0.00

0.00 0.15 0 1 0.00 0.15 12.53 12.53

0.21 1.83 41 184 0.21 1.83 69.34 69.34

0.26 0.36 1 2 0.26 0.36 9.72 9.72

2.12 2.12 4 4 2.12 2.12 0.00 0.00

3.37 5.67 1 4 3.37 5.67 1050.00 1050.00

0.00 0.70 0 1 0.00 0.70 500.00 500.00

0.00

0.00

224.77 370.21 24 48 224.77 370.21 97089.55 97089.55

70.37 166.66 20 35 70.37 166.66 47280 47280

228.39 376.24 26 54 228.39 376.24 98149.27 98149.27

72.50 169.48 24 40 72.50 169.48 47780.00 47780.00

0.18 -0.06 4 5 0.18 -0.06 -1976.00 -1976.00

0.12 6.06 2 8 0.12 6.06 5918.10 5918.10

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

36 37.55 4 6 36.04 37.55 1523 1523

0.28 0.53 5 7 0.28 0.53 500.50 500.50

269.65 477.71 41 76 269.65 477.71 126128.35 126128.35

101.00 238.75 81 257 101.00 238.75 71759.42 71759.42

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.20 0.20 1 1 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.20 0.20 1 1 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

1.32 1.32 3 3 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 1 2 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0 0 0 0

0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.11 0.11 1 2 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 0 0

0 0 0 0

0 0 0 0

0 0 0 0

1.47 2.83 2 3 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

3.10 4.46 7 9 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Reliance General Insurance Company Limited
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1036.84 5719.32 3248 6530 90.04 1843.86 1988966.56 15048026.87

946.80 3875.46 3368 6645 277.30 945.61 19811033.40 24069637.08

236.43 1060.20 2528 4745 -581.93 -342.64 828831.41 3821824.58

818.36 1402.84 2422 4429 511.09 696.54 1649942.50 3402519.84

10.91 10.91 0 0 -12.06 0.94 0.00 0.00

22.97 9.97 1 0 -163.89 -195.00 1613.63 0.00

247.34 1071.11 2528 4745 -593.99 -341.69 828831.41 3821824.58

841.33 1412.80 2423 4429 347.20 501.55 1651556.14 3402519.84

40.91 94.32 12 16 2.55 40.53 1425.00 13121.68

38.36 53.79 13 21 4.19 -1648.64 1550.00 4852.60

686.65 3028.60 286 699 270.68 149.60 208067.34 786883.81

415.97 2879.00 433 900 -156.03 3511.40 246100.09 2488485.06

5641.90 11327.87 122897 244160 -1090.01 -2085.10 363281.89 738553.02

6731.92 13412.97 144326 290225 1238.30 3545.95 421434.58 850335.66

4396.84 8612.17 129479 254109 518.86 1654.35

3877.98 6957.83 147143 297406 1365.48 2314.83

10038.74 19940.04 129479 254109 -571.16 -430.76 363281.89 738553.02

10609.90 20370.80 147143 297406 2603.78 5860.78 421434.58 850335.66

69.14 150.02 264 463 20.14 -0.44 7325.38 30061.16

49.00 150.46 244 426 2.66 60.68 3456.43 18029.36

7.71 66.83 54 162 -0.61 25.69 4232.24 49482.92

8.33 41.15 69 203 1.18 1.44 9400.36 29300.24

2.06 2.06 2 2 -1.25 -1.25 1150.00 1150.00

3.31 3.31 4 4 0.55 0.55 1710.00 1710.00

126.80 414.18 622 1061 91.03 302.31 24468.05 63549.25

35.77 111.88 566 876 -563.69 -559.07 16387.50 29097.50

205.71 633.10 942 1688 109.31 326.31 37175.67 144243.33

96.41 306.79 883 1509 -559.31 -496.40 30954.29 78137.10

415.81 894.00 1362 2626 153.11 122.52 449441.27 1622002.81

262.69 771.48 2513 6193 -197.82 -197.82 330993.46 1741743.15

1782.08 5606.49 8015 16621 393.80 338.16 122414.14 371361.88

1388.29 5268.33 8620 18725 550.21 550.21 113044.85 184950.04

376.10 694.48 63847 130835 2.92 21.02 3190043.35 5523862.94

373.17 673.45 54817 107895 6.29 6.29 2914338.84 5016008.29

2158.18 6300.96 71862 147456 396.72 359.18 3312457.50 5895224.82

1761.46 5941.78 63437 126620 556.50 556.50 3027383.69 5200958.33

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00

630.10 1114.34 4631 9138 -56.08 2.86 258306.23 1010859.33

686.18 1111.47 4623 9041 -76.60 -76.60 743420.21 1651055.66

15460.27 38795.79 214350 427007 -198.82 2072.41 7447952.86 29080740.24

15659.09 36723.38 224836 452764 2799.20 8956.38 26264425.86 39487724.50

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

87.86 410.59 492 967

0.00 0.00 0 0 0.00 0.00 0.00 0.00

45.87 78.16 276 521

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

45.87 78.16 276 521 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0

20.34 96.97 21 80 0.00 0.00 0.00 0.00

106.34 234.60 49 119

607.66 1176.65 12123 24296 0.00 0.00 0.00 0.00

708.11 1513.93 15343 34614

495.56 959.87 575 730 0.00 0.00 0.00 0.00

429.63 819.19 435 771

1103.21 2136.52 12123 24296 0.00 0.00 0 0 0 0

1137.74 2333.12 15343 34614 0.00 0.00 0 0 0 0

2.67 8.20 19 41 0.00 0.00 0.00 0.00

4.01 61.85 24 46

0.67 3.10 13 28 0.00 0.00 0.00 0.00

0.46 5.13 5 16

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.17 0.17 1 1

0.47 23.88 26 67 0.00 0.00 0.00 0.00

1.80 5.43 119 168

3.82 35.18 58 136 0.00 0.00 0 0 0 0

6.44 72.58 149 231 0.00 0.00 0 0 0 0

2.86 65.87 158 231 0.00 0.00 0.00 0.00

7.27 53.73 115 335

203.03 1019.31 242 493 0.00 0.00 0.00 0.00 389073 1998018

63.54 255.65 1076 2548

35.27 62.58 4577 9359 0.00 0.00 0.00 0.00 11507 18987

32.32 68.23 4902 10783

238.29 1081.89 4819 9852 0.00 0.00 0 0 400580 2017005

95.86 323.89 5978 13331 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

17.48 34.51 727 1453 8.51 20.77 262.00 1228.00

364.00 388.68 797 1657 4.06 60.35 287.00 185799.00

1386.00 3450.95 17906 36048 8.51 20.77 262 1228 400580 2017005

1851.38 3895.34 23199 51775 4.06 60.35 287 185799 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Royal Sundaram Alliance Insurance Company Limited
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712.95 1738.70 2205 4127 221.79 321.37 1724060.15 3049883.86

491.16 1417.33 1670 4864 201.52 148.83 857533.73 2424187.18

627.18 833.24 3011 5219 225.93 272.92 1429095.91 2141519.79

401.25 560.31 2311 4539 134.96 115.56 1270906.17 1751457.87

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

627.18 833.24 3011 5219 225.93 272.92 1429095.91 2141519.79

401.25 560.31 2311 4539 134.96 115.56 1270906.17 1751457.87

0.00

0.00

257.62 663.88 114 197 49.12 -89.86 132505.18 198400.72

208.50 753.75 60 181 -4.54 175.66 30401.59 167179.94

6502.90 12105.98 84120 152300 719.41 987.96 315087.32 560054.02

5783.49 11118.02 73946 149829 1653.18 2926.43 278742.43 565870.81

2158.59 3777.64 857 1569 267.05 487.82

1891.54 3289.82 580 1065 807.60 1046.86

8661.49 15883.63 84120 152300 986.46 1475.78 315087.32 560054.02

7675.03 14407.85 73946 149829 2460.78 3973.29 278742.43 565870.81

25.98 57.30 64 111 6.33 7.55 4853.05 9612.41

19.65 49.75 38 88 -14.14 -0.40 1496.59 2795.45

56.61 139.40 38 78 20.85 65.82 22489.29 39795.53

35.75 73.58 33 93 4.55 1.12 16534.25 41483.15

1.14 3.45 0 2 0.07 -5.22 666.97 2144.19

1.07 8.67 1 5 -1.61 0.24 200.00 5787.40

83.73 200.15 102 191 27.25 68.15 28009.31 51552.13

56.47 132.00 72 186 -11.20 0.96 18230.84 50066.00

326.67 733.16 11263 22961 63.61 97.67 1997894.89 4107731.68

263.06 635.49 9017 21854 -51.27 47.87 2011493.86 4263066.11

1257.63 2920.80 19700 35035 -504.35 -3400.42 736380.69 1994447.99

1761.98 6321.22 18078 38759 392.30 3227.65 1376322.26 6257500.41

1257.63 2920.80 19700 35035 -504.35 -3400.42 736380.69 1994447.99

1761.98 6321.22 18078 38759 392.30 3227.65 1376322.26 6257500.41

207.24 434.40 1403 2080 141.12 290.68 238547.88 319297.92

66.11 143.72 966 1819 -314.84 -440.32 61145.66 296579.57

12134.50 23407.96 121918 222110 1210.93 -963.71 6601581.31 12422888.10

10923.57 24371.67 106120 222031 2807.70 7249.51 5904776.53 15775907.89

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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2.97 5.16 85 125

4.73 7.41 209 394

0.00 0.00 0 0

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.34 0.34 2 2

0.00 0.35 0 5

408.23 765.15 4702 7621

571.28 793.53 5359 8179

408.23 765.15 4702 7621 0.00 0.00 0 0

571.28 793.53 5359 8179 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

31.17 55.40 5907 7160 0.00 0.02 0.00 63.00

17.65 33.42 4231 10477 0.69 0.69 2660.00 2660.00

304.60 552.44 4814 5836 235.87 311.08 192098.00 257185.00 341049.50 688900.50

566.03 3564.94 4185 10677 308.31 396.15 72164.00 154976.00 293054.50 612388.50

304.60 552.44 4814 5836 235.87 311.08 192098 257185 341050 688901

566.03 3564.94 4185 10677 308.31 396.15 72164 154976 293055 612389

399.86 715.15 4844 9616 0.00 0.00 0.00 0.00

150.11 251.44 2229 3631 0.00 0.00 0.00 0.00

1147.17 2093.64 20354 30360 235.87 311.10 192098 257248 341050 688901

1309.79 4651.09 16213 33363 309.00 396.84 74824 157636 293055 612389
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: SBI General Insurance Company Limited
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1788.82 4598.07 20354 37061 1080.18 2911.17 1407724.26 5438196.66

708.64 1686.90 8636 14702 681.55 1507.11 325812.25 1158195.04

27.09 179.79 85 168 7.04 158.83 82762.12 491379.63

20.05 20.96 1 3 20.05 20.96 40621.50 44185.52

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

27.09 179.79 85 168 7.04 158.83 82762.12 491379.63

20.05 20.96 1 3 20.05 20.96 40621.50 44185.52

40.85 614.27 4 25 40.85 147.65 0.00 51627.64

0.00 466.62 0 11 0.00 19.76 0.00 51627.64

145.01 446.86 124 264 71.17 287.68 122238.83 262007.19

73.84 159.18 39 84 -660.39 -1141.35 105198.33 136015.43

734.23 1300.53 12177 22021 721.21 1283.72 50251.63 88085.62

13.02 16.81 171 222 -436.92 -775.62 613.34 845.33

449.94 792.43 31 76 448.00 789.94

1.94 2.49 0 0 -1182.23 -2090.47

1184.17 2092.96 12177 22021 1169.21 2073.66 50251.63 88085.62

14.96 19.30 171 222 -1619.15 -2866.09 613.34 845.33

7.30 11.72 12 19 7.30 11.72 484.66 1252.34

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.13 0.13 1 1 0.13 0.13 1200.00 1200.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

1.48 3.83 8 19 1.48 3.83 16188.50 17258.50

0.00 0.00 0 0 0.00 0.00 0.00 0.00

8.91 15.68 21 39 8.91 15.68 17873.16 19710.84

0.00 0.00 0 0 0.00 0.00 0.00 0.00

62.20 91.40 12 30 59.77 80.11 325433.50 388440.24

2.43 11.29 1 3 -34.87 -156.09 71250.00 73322.00

37.30 167.38 164 174 18.29 36.68 720.00 5514.80

19.01 130.70 1 5 19.01 130.70 611.03 3541.87

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

37.30 167.38 164 174 18.29 36.68 720.00 5514.80

19.01 130.70 1 5 19.01 130.70 611.03 3541.87

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

145.01 752.27 6067 11431 130.76 598.70 540170.64 13525080.94

14.25 153.57 230 374 -3425.11 -8805.11 154627.57 1100861.95

3439.36 8958.68 39008 71213 2586.18 6310.15 2547174.14 20270043.56

853.18 2648.53 9079 15404 -5018.91 -11290.10 698734.02 2568594.78
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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571.03 1104.90 8038 16280 0.00 0.00 0 0

109.17 207.11 2226 3744 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

28.99 52.96 41 71 0.00 0.00 0 0

1.99 6.61 8 24 0.00 0.00 0 0

248.54 445.10 5054 9432 0.00 0.00 0 0

1.20 1.32 21 24 0.00 0.00 0 0

211.42 391.57 0 0 0.00 0.00 0 0

0.02 0.02 3 3 0.00 0.00 0 0

459.96 836.67 5054 9432 0.00 0.00 0 0

1.22 1.34 21 24 0.00 0.00 0 0

3.16 6.86 2 5 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.13 0.13 1 1 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.74 0 2 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

3.29 7.73 3 8 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 654 1932

0.00 0.00 0 0 0.00 0.00 0 0 430 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 654 1932

0.00 0.00 0 0 0.00 0.00 0 0 430 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

18.79 48.16 600 3386 0.00 0.00 0 0

2.38 3.29 65 89 0.00 0.00 0 0

1082.06 2050.42 13736 29177 0.00 0.00 0 0 654 1932

114.76 218.35 2320 3881 0.00 0.00 0 0 430 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Shriram General Insurance Company Limited
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69.98 114.42 190 292 -19.27 -26.38 98582.07 196336.56

89.25 140.80 213 359 57.46 66.08 102184.88 210346.02

7.79 11.89 115 179 5.67 8.68 17924.68 24924.30

2.12 3.22 91 155 0.54 0.82 2352.19 3746.83

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

7.79 11.89 115 179 5.67 8.68 17924.68 24924.30

2.12 3.22 91 155 0.54 0.82 2352.19 3746.83

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

18.91 59.41 34 69 -7.92 17.24 32186.13 48453.27

26.83 42.17 71 107 19.42 23.81 17441.88 22734.59

4526.55 8341.90 133480 248339 1091.39 1412.98 421484.83 806877.02

3435.16 6928.92 109671 212076 1004.96 2343.25 346333.64 707869.54

7061.07 12964.43 134013 249280 2662.34 5327.29

4398.73 7637.13 109878 212570 2113.24 3321.78 0.00 0.00

11587.62 21306.33 134013 249280 3753.73 6740.28 421484.83 806877.02

7833.89 14566.05 109878 212570 3118.20 5665.03 346333.64 707869.54

2.05 3.87 28 43 0.49 0.68 36.83 63.77

1.56 3.19 20 27 -0.47 0.90 41.05 58.95

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.28 9.01 12 23 -0.42 1.05 205.00 10416.00

0.70 7.96 14 23 0.42 2.41 217.41 5236.41

2.33 12.88 40 66 0.07 1.73 241.83 10479.77

2.26 11.15 34 50 -0.05 3.31 258.46 5295.36

8.70 18.27 599 1774 0.90 3.47 6777.90 13063.31

7.80 14.80 1058 1569 -0.23 3.71 6196.76 12483.22

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

6.67 20.99 205 258 2.29 4.27 12979.60 24089.49

4.38 16.72 206 265 1.66 9.72 10664.26 54695.76

11701.99 21544.19 135196 251918 3735.46 6749.29 590177.03 1124223.72

7966.53 14794.91 111551 215075 3197.00 5772.48 485432.07 1017171.32
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

273.91 540.73 10516 17985 0.00 0.00 0 0

217.50 411.87 7333 13802 0.00 0.00 0 0

344.26 712.63 10549 18044 0.00 0.00 0 0

222.33 379.17 7345 13823 0.00 0.00 0 0

618.17 1253.36 10549 18044 0.00 0.00 0 0

439.83 791.04 7345 13823 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

618.17 1253.36 10549 18044 0.00 0.00 0 0 0 0

439.83 791.04 6078 8108 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Tata AIG General Insurance Company Limited
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2,838 9,621 4,127 9,761 - 8,112,983 31,028,209

1,448 8,360 2,619 11,049 - - 7,632,385 28,682,159

1,747 4,662 3,701 7,175 - 453,364 978,807

1,480 4,041 2,333 4,652 - - 359,976 814,247

- - - - - - -

- - - - - - - -

1,747 4,662 3,701 7,175 - - 453,364 978,807

1,480 4,041 2,333 4,652 - - 359,976 814,247

- - - - - -

- - - - - - - -

(469) 2,632 106 207 - 1,871,586 6,031,736

183 1,737 74 152 - - 871,153 1,927,671

5,727 11,900 127,047 260,776 - 287,939 583,778

4,728 8,710 132,111 233,850 - - 315,574 530,161

1,739 2,781 127,047 260,776 - -

833 1,530 132,111 132,111 - - - -

7,466 14,680 127,047 260,776 - - 287,939 583,778

5,561 10,240 132,111 233,850 - - 315,574 530,161

274 385 35 78 - 182,467 223,974

155 349 27 62 - - 64,993 200,411

6 728 49 145 - 1,884,737 2,700,354

140 595 45 119 - - 1,074,393 2,120,862

52 99 7 13 - 256,847 309,643

117 176 13 23 - - 317,566 453,660

975 2,652 706 1,436 - 350,225 864,819

751 2,408 614 1,294 - - 232,828 663,875

1,308 3,864 797 1,672 - - 2,674,277 4,098,790

1,163 3,527 699 1,498 - - 1,689,780 3,438,808

1,099 2,569 13,799 32,489 - 1,336,616 3,419,469

1,122 2,416 12,176 20,105 - - 1,203,790 1,885,238

576 1,375 4 5 - 105,895 168,769

- - - - - - - -

1,205 1,825 40,392 61,949 - 4,495,187 6,794,526

1,273 2,268 37,124 68,700 - - 4,699,446 8,336,489

1,781 3,199 40,396 61,954 - - 4,601,082 6,963,295

1,273 2,268 37,124 68,700 - - 4,699,446 8,336,489

- - - - - - -

- - - - - - - -

- - - - - - -

- - - - - - - -

310 676 5,239 13,828 - 10,909 24,167

648 845 7,462 15,818 - - 14,149 31,805

16,080 41,903 195,212 387,862 - - 19,348,754 53,128,251

12,878 33,435 194,598 355,824 - - 16,786,252 45,646,578

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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188 288 485 1,141 - -

643 758 104 213 - - - -

357 622 100 268 - -

477 628 80 185 - - - -

- - - - - -

- - - - - - - -

357 622 100 268 - - - - - -

477 628 80 185 - - - - - -

- - - - - -

- - - - - - - -

18 21 5 5 - -

14 18 1 6 - - - -

1,000 2,172 29,577 62,610 - -

690 1,236 21,150 37,442 - - - -

- - - - - -

- - - - - - - -

1,000 2,172 29,577 62,610 - - - - - -

690 1,236 21,150 37,442 - - - - - -

20 38 4 7 - -

1 17 2 5 - - - -

47 168 60 146 - -

105 189 55 117 - - - -

- - - - - -

- - - - - - - -

- - - - - -

- - - - - - - -

67 206 64 153 - - - - - -

106 207 57 122 - - - - - -

40 94 1,647 3,396

56 104 1,432 2,620 - 165 - 41,102

575 1,260 4 5 811 1,375 604,939 1,023,649

- - - - - - - -

40 61 849 949 - -

159 325 25 85 - - - -

615 1,321 853 954 811 1,375 604,939 1,023,649 - -

159 325 25 85 - - - - - -

- - - - - -

- - - - - - - -

- - - - - -

- - - - - - - -

107 296 4,128 12,214 - -

90 220 5,089 12,539 - - - -

2,392 5,020 36,859 80,741 811 1,375 604,939 1,023,649 - -

2,235 3,496 27,938 53,212 - 165 - 41,102 - -
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:
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Name of the Insurer: The New India Assurance Company Limited

13255.89 32966.76 81723 142217 3964.26 1715.89 70738617.32 156159089.34

9291.63 31250.87 63380 129740 39000607.55 63853235.50

2090.16 6511.54 23795 46266 236.25 1229.98 7545369.77 79673794.23

1853.91 5281.56 20141 35167 9397567.38 15860707.64

671.63 4202.50 759 1415 -120.60 993.96 20525478.75 27528801.69

792.23 3208.54 346 526 1027797.50 1838246.33

2761.79 10714.04 24554 47681 115.65 2223.94 28070848.52 107202595.92

2646.14 8490.10 20487 35693 0.00 0.00 10425364.88 17698953.97

97.86 1072.45 51 118 -757.37 -772.98 1536554.74 2238064.48

855.23 1845.43 96 130 41398002.42 42966441.54

3585.62 6786.58 7125 12340 120.95 129.00 11712596.91 21114880.38

3464.67 6657.58 5358 10724 3716294.82 8712582.15

15846.33 29382.17 599277 1112747 3957.75 6611.30 1976944.62 3627902.40

11888.58 22770.87 424780 772280 2790806.75 3202471.84

15006.04 28853.29 585948 1147466 4139.86 10008.93

10866.18 18844.36 481542 871080

30852.37 58235.46 585948 1147466 8097.61 16620.23 1976944.62 3627902.40

22754.76 41615.23 481542 871080 0.00 0.00 2790806.75 3202471.84

474 1184 13547 20480 -58.10 270.37 3788 197382

532 913 5684 11246 50462 95000

27 108 49 284 0.56 77.71 -3457 1363

26 30 197 302 -406 2914

9 51 -8 12 -49.80 -27.64 227 475

59 79 3 7 63275 63802

1813 3058 5745 12839 1042.26 1317.94 229422 445134

771 1740 4363 8977 461234 1332464

2322.29 4400.85 19333 33615 934.92 1638.38 229980.22 644354.45

1387.37 2762.47 10247 20532 0.00 0.00 574564.50 1494180.00

1158.63 2882.36 50268 90864 433.68 1143.25 1202089.73 36810155.51

724.95 1739.11 38633 82371 -113516.43 2688190.83

12713.73 62912.68 120270 234101 -278.41 10623.25 5307052.16 23215454.55

12992.14 52289.43 73318 165499 4339162.46 6664824.24

107.42 202.29 3777 6847 -45.71 -8.29 113712.66 720995.84

153.13 210.58 1823 3423 110811.79 146351.46

12821.15 63114.97 124047 240948 -324.12 10614.96 5420764.82 23936450.39

13145.27 52500.01 75141 168922 0.00 0.00 4449974.25 6811175.70

0 0 0 0 0.00 0.00 0.00 0

0 0 0 0 0.00 0

0 0 0 0 0.00 -0.55 0.00 0

0 1 0 16 0.00 275025

3851.64 8684.15 111284 155645 471.38 -2364.62 23745046.52 36015008.35

3380.26 11048.77 96421 196264 20345366.77 34329504.80

70707.24 188857.62 1004333 1870894 13056.96 30947.50 144633443.40 387748501.22

57650.28 157910.12 791305 1515472 0.00 0.00 122587465.51 182031761.61
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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1402.00 2889.88 7130 15370 78.46 581.35 0.00 0.00

582.90 1596.51 9296 16285 431.44 793.13 0.00 0.00

321.64 700.60 1720 3175 -5.38 132.87 0.00 0.00

166.37 348.85 1557 2282 101.90 218.35 0.00 0.00

33.44 43.27 42 76 4.04 7.84 0.00 0.00

4.19 6.99 10 19 -1.22 4.74 0.00 0.00

355.08 743.87 1762 3251 -1.34 140.71 0 0

170.56 355.84 1567 2301 100.68 223.09 0 0

0.46 10.59 0 0 0.00 0.00 0.00 0.00

-0.12 11.94 0 0 0.00 0.00 0.00 0.00

240.13 485.34 1083 1714 67.33 188.66 0.00 0.00

125.38 277.41 -577 2 117.25 158.65 0.00 0.00

2975.22 6355.49 53053 107375 525.98 1164.67 5943.00 10698.00

-199.54 2989.34 9976 50376 1056.29 1654.56 31617.00 62811.00

3189.04 7025.69 61936 116752 617.67 1323.99 5936.00 11587.00

1442.68 2614.13 1106 95860 949.37 1908.81 41357.00 80872.00

6164.26 13381.18 61936 116752 1143.65 2488.66 11879 22285

1243.14 5603.47 1106 95860 2005.66 3563.37 72974 143683

107 263 4436 4805 23 81 2258 5122

61 145 306 682 66 119 1965 4970

6 6 188 190 -7 0 0 0

1 1 -1 5 0 0 0 0

1 4 4 5 1 1 0 0

0 0 0 0 0 0 0 0

170 410 1457 2948 136 193 2375 3485

107 259 530 1153 23 53 12 13

283.60 682.74 6085 7948 153.03 274.78 4633 8607

169.51 405.59 835 1840 89.15 172.30 1977 4983

82.59 299.32 3550 8437 62.31 264.70 19333 198908

60.14 161.24 4298 8824 88.25 141.99 26906 61649

946.95 3991.38 6007 12189 901.23 2424.48 1091789 2443262 862652 3119607

417.97 1354.02 3943 14869 880.82 1706.28 62756 1351983 138239 1617333

1.55 10.29 238 366 -3.61 2.57 493 993 1705 4000

8.74 14.57 338 840 4.91 9.02 977 1593 1467 2986

948.50 4001.67 6245 12555 897.62 2427.05 1092282 2444255 864357 3123607

426.71 1368.59 4281 15709 885.73 1715.30 63733 1353576 139706 1620319

0 0 35 35 1 1 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

965.73 2086.53 13235 38668 -392.44 713.84 28378 2920041

997.20 1566.44 63327 81317 218.31 691.76 14635 32087

10442.35 24581.12 101061 204730 2009.42 7080.55 1156505 5594096

3775.42 11347.03 84133 222138 3936.47 7459.59 180225 1595978
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: The Oriental Insurance Company Limited
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7126.26 24336.40 49465 94522 1085.82 4861.00 14840818.08 49847888.95

6040.44 19475.40 45266 90870

2881.25 6278.64 16094 30581 816.49 1164.40 11692346.34 24163259.44

2064.76 5114.24 14876 28991

1272.75 2477.09 218 617 91.03 119.06 201441.46 997331.54

1181.72 2358.03 249 635

4154.00 8755.73 16312 31198 907.52 1283.46 11893787.80 25160590.98

3246.48 7472.27 15125 29626

1203.32 1306.72 34 54 80.47 10.72 4735316.72 4744495.17

1122.85 1296.00 43 70

2204.85 6827.62 3588 7477 9.49 1334.74 3839958.73 7042422.77

2195.36 5492.88 3252 7379

9214.42 18107.20 463979 899580 1096.77 1821.96 611697.60 1216875.13

8117.65 16285.24 424686 833427

10530.79 20674.91 622592 1209885 1842.97 4813.49 0.00 0.00

8687.82 15861.42 581670 1157864

19745.21 38782.11 622592 1209885 2939.74 6635.45 611697.60 1216875.13

16805.47 32146.66 581670 1157864

725.56 1473.86 5580 11420 82.88 96.78 14199.97 24809.28

642.68 1377.08 5181 11159

9.33 30.84 51 111 1.53 -6.98 379888.60 2022922.06

7.80 37.82 47 111

38.96 75.58 5 14 -33.32 -20.52 270217.09 406406.99

72.28 96.10 10 22

368.64 633.95 3024 6154 -55.17 -28.12 4426714.52 5378008.56

423.81 662.07 2915 5630

1142.49 2214.23 8660 17699 -4.08 41.16 5091020.18 7832146.89

1146.57 2173.07 8153 16922

1103.61 2243.52 68809 135471 529.41 345.65 1428962.82 2958143.37

574.20 1897.87 70341 145871

12129.44 24570.61 76215 152663 1951.29 763.44 426576.55 800483.00

10178.15 23807.17 63771 131255

76.71 159.11 2560 5177 -9.61 -20.06 268167.14 531150.79

86.32 179.17 2853 5775

12206.15 24729.72 78775 157840 1941.68 743.38 694743.69 1331633.79

10264.47 23986.34 66624 137030

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0

4782.50 9619.08 76723 143467 541.20 -154.03 5856263.31 12485641.69

4241.30 9773.11 77934 153214

53668.39 118815.13 924958 1797613 8031.25 15101.53 48992568.93 112619838.74

45637.14 103713.60 868408 1738846 0.00 0.00

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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945.99 1630.98 9463 17214 0.00 0.00 0 0 0 0

684.43 1249.20 8236 15669 0.00 0.00 0 0 0 0

107.51 190.38 783 1547 0.00 0.00 0 0 0 0

70.52 156.86 864 1612 0.00 0.00 0 0 0 0

8.95 20.69 65 187 0.00 0.00 0 0 0 0

12.21 30.63 62 175 0.00 0.00 0 0 0 0

116.46 211.07 848 1709 0.00 0.00 0 0 0 0

82.73 187.49 926 1787 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

106.86 217.00 554 1113 0.00 0.00 0 0 0 0

93.11 256.44 396 893 0.00 0.00 0 0 0 0

1767.09 3465.15 91560 175075 0.00 0.00 0 0 0 0

1560.35 3139.40 79441 154974 0.00 0.00 0 0 0 0

2284.22 4466.00 126397 242445 0.00 0.00 188 24506 114699 161366

1857.96 3364.40 113471 225557 0.00 0.00 108495 1109156 457673 1607342

4051.31 7931.15 126397 242445 0.00 0.00 188 24506 114699 161366

3418.31 6503.80 113471 225557 0.00 0.00 108495 1109156 457673 1607342

102.89 219.78 902 1908 227.68 344.57 0 0 0 0

89.33 189.45 854 197 146.37 328.82 57 410 304 1092

0.02 0.39 1 3 0.00 0.00 0 0 0 0

0.02 0.31 1 3 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

29.66 53.47 282 525 0.00 0.00 0 0 0 0

23.49 52.47 314 540 0.00 0.00 0 0 0 0

132.57 273.64 1185 2436 227.68 344.57 0 0 0 0

112.84 242.23 1169 740 146.37 328.82 57 410 304 1092

57.34 122.96 13246 28747 405.89 606.83 105 206 1229 2473

173.87 240.53 14636 30036 321.69 532.16 1444 168787 42111 214693

402.53 674.30 4521 9243 2186.70 3863.35 32 65 121 247

257.82 480.40 3628 7983 1780.29 3892.08 4660 130663 27480 166061

3.15 7.26 101 186 0.00 0.00 0 0 0 0

4.67 8.59 138 243 0.00 0.00 0 0 0 0

405.68 681.56 4622 9429 2186.70 3863.35 32 65 121 247

262.49 488.99 3766 8226 1780.29 3892.08 4660 130663 27480 166061

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

877.76 1630.71 24576 45016 1584.69 3535.56 173 14016 23 14076

641.34 1228.36 27086 52306 784.86 1856.29 4872 369436 29771 462983

6693.97 12699.07 180891 348109 4404.96 8350.31 498 38793 116072 178162

5469.12 10397.04 169686 335214 3033.21 6609.35 119528 1778452 557339 2452171
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: United India Insurance Company Limited
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8734.13 25559.43 75545 148420 1689.13 6084.43 9462763 27691690

7045.00 19475.00 74703 142080 1402.00 2535.00 11262990 31135092

2256.00 6765.60 23931 51710 -249.00 216.60 4784730 14349099

2505.00 6549.00 21175 47733 -373.00 112.00 5312831 13889714

5854.84 7493.13 1036 2123 1150.84 1978.13 2106058 2695371

4704.00 5515.00 1745 3293 592.00 498.00 1692086 1983813

8110.84 14258.73 24967 53833 901.84 2194.73 6890787 17044469

7209.00 12064.00 22920 51026 219.00 610.00 7004918 15873527

138.00 281.94 130 132 92.00 235.94 20705 42301

46.00 46.00 163 163 17.50 4.58 6902 6902

3670.43 8157.91 10524 20017 422.43 779.91 1582082 3516341

3248.00 7378.00 9844 18647 138.00 881.00 1400000 3180172

13790.16 26695.03 572883 1057514 3314.16 6503.03 1956750 3787883

10476.00 20192.00 466685 884724 2030.00 2907.00 1486489 2865138

13737.51 27387.62 1109443 1906997 3290.51 8192.62 0

10447.00 19195.00 755271 1552433 3518.00 4497.00 0 0

27527.67 54082.65 1109443 1906997 6604.67 14695.65 1956750 3787883

20923.00 39387.00 755271 1552433 5548.00 7404.00 1486489 2865138

708.07 1670.59 7509 14874 205.86 598.38 0

502.21 1072.21 6021 13230 55.17 144.15 0 0

86.96 276.07 306 825 -32.96 -3.17 14739 46792

119.92 279.24 653 2099 7.58 45.32 20325 47329

137.78 208.30 187 396 104.31 99.16 27413 41444

33.47 109.14 166 370 -26.90 -19.60 6659 21715

192.51 446.95 4050 5630 18.11 -132.46 58569 135979

174.40 579.41 2995 5685 -29.77 49.04 53059 176279

1125.32 2601.91 12052 21725 295.32 561.91 100721.30 224215.30

830.00 2040.00 9835 21384 6.08 218.91 80043.91 245322.40

935.76 3005.12 38507 76251 158.76 648.12 3081199 9895028

777.00 2357.00 35389 73541 -105.75 312.36 2558446 7760948

21580.36 46279.07 309979 487601 5839.72 10648.43 2981011 6392777

15740.64 35630.64 246557 362415 4045.99 9423.99 2174339 4921852

108.08 288.42 215 956 -1231.28 -2070.94 31798 84855

1339.36 2359.36 21457 31116 424.01 680.01 394045 694134

21688.44 46567.49 310194 488557 4608.44 8577.49 3012809 6477632

17080.00 37990.00 268014 393531 4470.00 10104.00 2568385 5615986

0.00 0.00 0 0 0.00 0.00 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0

0.00 0.00 0 0 0.00 0.00 0 0

5406.42 14011.59 221239 419445 76.42 342.59 1042201 2701029

5330.00 13669.00 208156 400065 1101.17 2852.15 1027470 2634988

77337.01 168526.77 1802601 3135377 14849.01 34120.77 27150018 71380589

62488.00 134406.00 1384295 2652870 12796.00 24922.00 27395642 69318075
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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875.92 1564.73 19534 31840 0.00 0.00 0 0

733.54 1389.55 18618 30338 0.00 0.00 0 0 0 0

81.93 194.80 1957 4131 0.00 0.00 0 0

77.21 180.76 1821 3952 0.00 0.00 0 0 0 0

2.95 15.62 61 266 0.00 0.00 0 0

2.64 13.75 58 259 0.00 0.00 0 0 0 0

84.88 210.42 2018 4397 0.00 0.00 0 0

79.85 194.51 1879 4211 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

134.70 309.45 916 2394 0.00 0.00 0 0

117.21 277.53 892 2094 0.00 0.00 0 0 0 0

5131.99 6842.57 88006 173295 0.00 0.00 0 0

3777.97 5319.03 71732 147209 0.00 0.00 0 0 0 0

4677.76 6141.94 126970 267533 0.00 0.00 0 0

4397.15 5523.44 109597 235100 0.00 0.00 0 0 0 0

9809.75 12984.51 126970 267533 0.00 0.00 0 0

8175.12 10842.47 109597 235100 0.00 0.00 0 0

91.31 147.52 1801 2890 26.05 49.87 136 166

71.28 116.25 1721 2644 22.89 41.07 118 147 0 0

7.03 15.96 209 306 0.00 0.00 0 0

6.51 15.01 203 298 0.00 0.00 0 0 0 0

0.00 0.00 0 0 1.90 1.90 0 0

0.00 3.05 0 21 0.00 0.00 0 0 0 0

29.04 45.00 397 793 0.00 0.00 0 0

27.54 41.92 371 707 7.78 7.78 0 0 0 0

127.38 208.48 2407 3989 27.95 51.77 136 166

105.33 176.23 2295 3670 30.67 48.85 118 147

282.47 544.89 4846 11947 71.93 387.29 218660 756937

701.89 926.18 4314 10598 33.18 295.98 192458 203383 0 0

1027.27 1881.95 27036 45765 2060.94 9831.10 79868 5912717 101894 6007048

690.96 1208.95 17646 31024 235.48 2733.95 1074137 3029266 2199573 4188973

7.80 26.84 23 888 0.00 0.00 0 0 1328 2593

48.26 65.57 489 1276 0.00 0.00 109 109 1068 103168

1035.07 1908.79 27059 46653 2060.94 9831.10 79868 5912717 103222 6009641

739.22 1274.52 18135 32300 235.48 2733.95 1074246 3029375 2200641 4292141

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

3724.66 5011.11 29918 74293 2154.27 2608.31 6866 13233

3590.72 4815.91 28983 72488 2019.56 2382.79 5813 11601 0 0

16074.83 22742.38 213668 443046 4315.09 12878.47 305530 6683053 103222 6009641

14242.89 19896.90 184713 390799 2318.89 5461.57 1272635 3244506 2200641 4292141
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Universal Sompo General Insurance Company Limited

84

744.21 1584.05 10453 16374 263.78 405.60 1364965.75 2480693.65

480.43 1178.45 7843 14566 119.56 392.16 802090.39 1671665.00

124.06 364.06 197 332 70.51 155.71 1062871.24 2803390.69

53.55 208.35 128 253 32.56 70.49 665454.69 1756874.64

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

124.06 364.06 197 332 70.51 155.71 1062871.24 2803390.69

53.55 208.35 128 253 32.56 70.49 665454.69 1756874.64

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

73.10 321.42 171 334 27.96 120.73 72529.71 154618.11

45.13 200.69 115 281 23.63 26.34 92088.35 141081.82

947.97 1669.22 34452 57457 44.25 -32.70 83725.45 134157.34

903.72 1701.92 25031 48472 39.39 -134.81 44133.45 87715.11

1059.97 1680.80 0 0 819.74 1202.15

240.23 478.65 0 0 -205.77 -308.52

2007.94 3350.02 34452 57457 863.99 1169.45 83725.45 134157.34

1143.95 2180.57 25031 48472 -166.38 -443.33 44133.45 87715.11

22.38 43 121 251 11.15 22.60 3194 5827

11.24 20.73 79 159 1.81 8.14 1615.24 3543.45

1.17 1.45 5 7 0.23 -3.63 2100 2600

0.94 5.08 3 8 -0.06 0.81 1335.00 3535.00

2.20 4.67 1 4 1.57 4.04 0.00 475.25

0.63 0.63 1 1 0.63 0.63 240.00 240.00

3 51 14 51 -20.32 14.07 1132 9147

23 37 15 28 19 20 5288 8384

28.54 100.93 141 313 -7.37 37.09 6426.09 18048.76

35.91 63.85 98 196 21.76 29.57 8477.74 15701.95

13.69 81.93 582 830 4.68 -12.59 116949.41 598644.91

9.02 94.52 510 935 3.89 29.95 26968.65 518150.65

506.97 1296.15 3302 5841 160.51 221.89 18260.40 67123.10

346.46 1074.26 2004 4170 131.00 358.64 10894.85 55945.55

1.36 3.05 64 263 0.20 1.89 13202.63 67214.39

1.16 1.16 46 46 1.16 1.16 14083.78 14083.78

508.32 1299.20 3366 6104 160.71 223.79 31463.03 134337.49

347.61 1075.42 2050 4216 132.15 359.80 24978.63 70029.33

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

461.37 1126.47 14750 21757 162.97 547.68 237947.51 547961.69

298.39 578.79 11014 19992 43.66 111.97 180886.44 436212.62

3961.22 8228.08 64112 103501 1547.23 2647.44 2976878.19 6871852.65

2413.99 5580.64 46789 88911 210.84 576.94 1845078.33 4697431.10

84

ir
d

a
jo

u
rn

a
l J

u
ly

2
0

1
2

non-life insurance

84■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

85

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

0.00 0.00 0 0 0 0 0 0

216.84 332.09 5892 8306 0 0.00 0 0

120.25 208.29 3687 6585 0 0.00 0 0

216.84 332.09 5892 8306 0.00 0.00 0 0 0 0

120.25 208.29 3687 6585 0.00 0.00 0 0 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Agriculture Insurance Company of India Limited
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5010.49 11687.11 34145 59134 1121.98 4002.84 275273.12 437623.83

3888.51 7684.27 28651 55512 -1171.27 -1960.84 170185.50 291057.94

5010.49 11687.11 34145 59134 1121.98 4002.84 275273.12 437623.83

3888.51 7684.27 28651 55512 -1171.27 -1960.84 170185.50 291057.94
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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5010.49 11687.11 34145 59134 NA NA NA NA 1137428 1896455

3888.51 7684.27 28651 55512 NA NA NA NA 705548 1234734

5010.49 11687.11 34145 59134 NA NA NA NA 1137428 1896455

3888.51 7684.27 28651 55512 NA NA NA NA 705548 1234734
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Apollo Munich Health Insurance Company Limited
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

76.62 125.81 2595 4046 76.62 125.81 49412.25 77818.38

58.01 97.88 2822 4622 58.01 97.88 35742.63 57990.00

3030.31 6417.03 18537 34178 3030.31 6417.03 70176.20 131460.27

1840.74 4707.72 47187 84350 1840.74 4707.72 50183.07 107483.94

57.15 124.13 3135 5405 57.15 124.13 314134.50 662490.00

55.01 118.01 3634 6672 55.01 118.01 286526.83 529599.68

3087.46 6541.16 21672 39583 3087.46 6541.16 384310.70 793950.27

1895.75 4825.73 50821 91022 1895.75 4825.73 336709.89 637083.62

64.44 169.69 0 2 64.44 169.69 326710.00 853705.00

82.18 181.40 0 0 82.18 181.40 403640.00 707520.00

3228.53 6836.67 24267 43631 3228.53 6836.67 760432.95 1725473.64

2035.93 5105.01 53643 95644 2035.93 5105.01 776092.52 1402593.62

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.43 0.62 635 924 0 0.00 0 0

4.19 7.50 739 1721 0.02 0.08 186 751

122.67 350.60 23620 74029 116 340.00 27398 77508 98928 235507

236.99 345.90 16737 19005 0.00 0.00 0 0 89940 231737

0.00 0.00 0 0 0.00 0.00 0.00 0 4243 7595

0.00 0.00 0 0 0.00 0.00 0.00 0 3634 6672

122.67 350.60 23620 74029 115.93 340.00 27398 77508 103171 243102

236.99 345.90 16737 19005 0.00 0.00 0 0 93574 238409

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

123.10 351.22 24255 74953 115.93 340.00 27398 77508 103171 243102

241.17 353.40 17476 20726 0.02 0.08 186 751 93574 238409
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Export Credit Guarantee Corporation of India Limited
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

8441 15439 707 1367 498 962 291967 656098

7943 14478 955 1660 1114 1114 300785 478777

8440.98 15439.39 707 1367 498.09 961.62 291967.17 656098.12

7942.89 14477.77 955 1660 1114.04 1114.04 300784.72 478776.65

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0 0 0 0 0 0 0 0

0 0 0 0 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Max Bupa Health Insurance Company Limited
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

1,374.15 2,416.81 10281 19072 1,374.15 2,416.81 27299 55085.60049

521.75 931.42 4310 8099 502.41 894.13 13447.5 32824.5

1374.15 2416.81 10281 19072 1374.15 2416.81 27299.00 55085.60

521.75 931.42 4310 8099 502.41 894.13 13447.50 32824.50

1374.15 2416.81 10281 19072 1374.15 2416.81 27299.00 55085.60

521.75 931.42 4310 8099 502.41 894.13 13447.50 32824.50

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

0.00 0.00 0 0 0.00 0.00 0 0

7.97355 15.39047 90 172 0.76949 1.95547 8 12 29819 72768

2.60 4.92 28 67 0.00 0.00 0 0 8716 15537

7.97 15.39 90 172 0.77 1.96 8 12 29819 72768

2.60 4.92 28 67 0.00 0.00 0 0 8716 15537

7.97 15.39 90 172 0.77 1.96 8 12 29819 72768

2.60 4.92 28 67 0.00 0.00 0 0 8716 15537
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* Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: Star Health and Allied Insurance Company Limited
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0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

0.00 0.00 0 0 0.00 0.00 0.00 0.00

98.08 183.60 9674 16820 13.78 34.40 452661.21 586282.33

84.30 149.20 9053 17558 28.26 -8437.28 329162.20 481046.63

4125.24 12655.68 81565 148763 1277.23 -12404.47 328277.90 586707.25

2848.01 25060.15 70855 135695 1277.66 23353.40 212143.50 10181652.90

179.30 315.70 5919 10490 7.24 4.50 673820.28 1167644.59

172.06 311.20 5985 10068 21.56 -8506.14 634823.28 1066293.95

4304.54 12971.38 87484 159253 1284.47 -12399.97 1002098.18 1754351.84

3020.07 25371.35 76840 145763 1299.22 14847.26 846966.78 11247946.85

0.00 0.00 0 0 -31.14 -63.18 0 0.00

31.14 63.18 11209 22603 -8.44 -4.02 112090 226030.00

4402.62 13154.98 97158 176073 1267.11 -12428.75 1454759.39 2340634.17

3135.51 25583.73 97102 185924 1319.04 6405.96 1288218.98 11955023.48

■ 



No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M
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0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

0.00 0.00 0 0 0.00 0.00 0 0 0 0

51.61 103.46 4755 15181 12.36 19.06 4572 5863

48.48 81.61 4060 7721 48.53 85.72 18187 31495

1445.75 6273.31 27945 51098 990.93 3296.43 398893 416642 477497 558543

1005.53 14666.40 24530 45983 1538.10 9687.67 42073 6875397 87678 22824767

44.23 76.42 1049 2197 53.11 93.44 2056 3496 5919 10490

2.13 34.57 989 1864 85.38 149.14 3005 5108 5969 10052

1489.98 6349.73 28994 53295 1044.04 3389.87 400949 420138 483416 569033

1007.66 14700.97 25519 47847 1623.48 9836.81 45078 6880505 93647 22834819

0.00 0.00 0 0

0.00 0

1541.59 6453.19 33749 68476 1056.40 3408.93 405521 426001 483416 569033

1056.14 14782.58 29579 55568 1672.01 9922.53 63265 6912000 93647 22834819
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96 * Wherever applicable

LINE OF BUSINESS

Fire

Previous year

Marine Cargo

Previous year

Total Premium u/w
Total No. of

Policies Issued
Accretions during

the month (premium)
Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

For the
month

Up to
the month

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

Previous year

Previous year

Credit Guarantee

All Other Miscellaneous

Previous year

Grand Total

Previous year (Total)

BUSINESS FIGURES:

Name of the Insurer: L&T General Insurance Co. Ltd.

94

196.02 800.35 188 390 11.88 405.56 501,293 3,908,146.79

184.14 394.79 130 226 184.14 394.79 640,605.69 2,326,620.34

50.58 166.48 274 527 33.40 64.26 305,326 1,031,982.17

17.18 102.23 115 203 17.18 102.23 48,100.91 373,673.02

- - - - - - - -

- - - - - - - -

50.58 166.48 274 527 33.40 64.26 305,325.72 1,031,982.17

17.18 102.23 115 203 17.18 102.23 48,100.91 373,673.02

- - - - - - - -

- - - - - - - -

77.17 137.72 219 392 16.52 (0.62) 43,687 80,751.96

60.65 138.34 139 203 60.65 138.34 49,323.04 111,084.84

458.85 1,014.55 5246 11391 174.63 471.90 35,022 89,216.75

284.21 542.65 3252 6081 284.21 542.65 25,394.40 47,914.28

248.66 645.17 146 271 106.99 399.92 - -

141.67 245.25 - - 141.67 245.25 - -

707.51 1,659.72 5246 11391 281.62 871.82 35,022 89,216.75

425.88 787.90 3252 6081 425.88 787.90 25,394.40 47,914.28

37.56 95.04 272 455 16.08 56.71 6,373 19,302.23

21.47 38.33 69 154 21.47 38.33 8,763.01 11,389.17

- - - - - - - -

- - - - - - - -

6.24 21.61 13 21 3.82 7.71 3,260 8,221.77

2.42 13.90 11 18 13,901.45 16,751.45

43.79 116.66 285 476 19.91 64.42 9,633 27,524.00

23.89 52.23 80 172 23.89 52.23 22,664.46 28,140.62

5.54 224.22 372 500 5.54 72.84 4,546.71 1,136,890.56

- 151.38 - 1 - 515,902.82

102.01 359.16 192 253 102.01 359.16 1,524.07 15,528.36

- - - - - - - -

- - - - - - - -

- - - - - - - -

102.01 359.16 192 253 102.01 359.16 1,524 15,528.36

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

17.54 103.97 80 211 12.66 (160.50) 70,678.11 179,299.62

4.88 264.47 73 314 4.88 264.47 48,708.03 180,862.25

1,200.16 3,568.27 6,856 14,140 483.53 1,676.93 971,708.54 6,469,340.20

716.62 1,891.34 3,789 7,200 716.62 1,739.96 834,796.54 3,584,198.17
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No. of Lives covered
in Social Sector

Amount of Premium
u/w in Social Sector

No. of Policies
in Rural Areas

For the
month

For the
month

For the
month

Up to
the month

For the
month

FOR AND UP TO THE MONTH OF MAY, 2012

Amount of Premium
u/w in Rural Areas

No. of
Lives covered *

Up to
the month

Up to
the month

Up to
the month

For the
month

Up to
the month

(Premium in Lakhs)M

95

21.18 35.59 15 32 - - - -

2.10 3.36 16 27 - - - -

0.74 0.94 24 30 - - - -

0.13 0.13 3 3 - - - -

- - - - - - - -

- - - - - - - -

0.74 0.94 24 30 - - - -

0.13 0.13 3 3 - - - -

- - - - - - - -

- - - - - - - -

8.29 9.48 31 36 - - - -

3.39 4.45 4 9 - - - -

65.38 133.48 809 1604 - - - -

32.82 62.40 445 779 - - - -

32.47 74.29 0 0 - - - -

12.96 22.88 0 0 - - - -

97.85 207.76 809 1604 - - - -

45.78 85.29 445 779 - - - -

1.85 1.85 21 21 - - - -

1.10 1.34 2 4 - - - -

- - - - - - -

- - - - - - - -

0.07 1.20 2 9 - - - -

0.05 0.05 1 1 - - - -

1.92 3.05 23 30 - - - -

1.15 1.39 3 5 - - - -

0.09 0.13 24 34 0.08 0.09 187 210

- - - - - - - -

- - - - 0.50 0.63 136 177

- - - - - -

- - - - - - - -

- - - - - - - -

- - - - 0.50 0.63 136 177

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

- - - - - - - -

0.82 1.18 3 8 - - - -

0.08 0.26 6 8 - - - -

130.88 258.14 929 1,774 0.59 0.73 323 387 - -

52.63 94.89 477 831 - - - - - -
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IRDA Does Not Sell Insurance! 
The public are hereby cautioned regarding the following: 

• There are certain fraudulent telephone calls by persons claiming to be employees of 
Insurance Regulatory and DevelopmentAuthority (IRDA), trying to sell insurance policies. 

• IRDA or its employees do not sell or promote any insurance product. 

• If any person approaches you claiming to be IRDA employee for sale of insurance products, 
please report it to the nearest Police Station. 

• IRDA regulates the activities of insurance companies to protect the interests of the general 
public and insurance policyholders. 

Issued in public interest 

""1:rl fit f.ie41qcfi afu ~chm ~ 
INSURANCE REGULATORY AND 
DEVELOPMENT AUTHORITY 
Promoting insurance. Protecting insured. 

You may contact IRDA Call Centre at 155255 or e-mail us at complaints@irda.gov.in 

if your grievance has not been attended to by the insurance company. 



events

19 - 20 Jul 2012

Beijing By Asia Insurance Review, Singapore.

19 - 21 Jul 2012

NIA, Pune By National Insurance Academy.

23 - 28 Jul 2012

NIA, Pune By National Insurance Academy.

24 - 25 Jul 2012

Manila, Philippines By Asia Insurance Review, Singapore.

26 - 28 Jul 2012

NIA, Pune By National Insurance Academy.

09 - 11 Aug 2012

NIA, Pune By National Insurance Academy.

03 - 04 Sep 2012

Shanghai By Asia Insurance Review, Singapore.

06 - 08 Sep 2012

NIA, Pune By National Insurance Academy.

17 - 18 Sep 2012

Dubai, UAE By Middle East Insurance Review, Singapore.

19 - 20 Sep 2012

Dubai, UAE By Middle East Insurance Review, Singapore.

10th Conference on Catastrophe Insurance in Asia

Reinsurance Management

Risk Based Underwriting (Non-Life)

6th Asia Conference on Microinsurance

Motor Underwriting and Claims (OD)

Workshop on Distribution Channel Management

2nd Asia Conference on Training and HR Development in Insurance

Programme on Management of Petro-Chemical Risks

1st Middle East Life & Family Takaful Summit

Middle East Motor Insurance & Claims Conference

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:

Venue:
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RNI No: APBIL/2002/9589

view point

If undelivered please return to:

IRDA, Parishram Bhavan, 3 Floor, Basheer Bagh, Hyderabad - 500 004. Ph: +91-40-23381100
rd

The potential for systemic risk within the insurance sector needs to be considered where

insurers deviate from the traditional insurance business model and more particularly where

they enter into non-traditional insurance or non-insurance activities.

Chair of the IAIS Executive Committee.

As international insurance markets continue to develop, it is crucial to assemble global thought

leaders to discuss emerging issues. Coordination across borders will enhance our individual

regulatory regimes, and better prepare us for the challenges and opportunities ahead.

NAIC Chief Executive Officer.

The clear and present danger to all financial activity, including Islamic finance, is the risk of

contagion from an escalation of the Eurozone crisis. Islamic finance is closely intertwined with

underlying economic activity and will be affected by the impact of slower global growth.

Managing Director, Monetary Authority of Singapore.

Supervision based on assumptions that governance failures are indicative of fraud would

require considerably more intrusive supervision and stronger regulatory powers.

Deputy Chairman, Australian Prudential Regulation Authority.

What we have learnt from the past is that things go wrong when business models are not

based on a sound foundation of fair treatment of consumers, and a strong culture that supports

this; leading to products being sold that are not suitable for those buying them.

Director of Supervision, Conduct Business Unit, FSA UK.

When designing a product, assumptions need to be made by the insurance companies on the

likely lapse rates for the entire duration of the policy term. If the assumed lapsation rate is less

than the actual observed rate, it could lead to lapsation income.

Chairman, Insurance Regulatory & Development Authority, India.

Mr. Peter Braumüller

Ms. Therese M. (Terri) Vaughan

Mr. Ravi Menon

Mr. Ross Jones

Mr. Clive Adamson

Mr. J. Hari Narayan
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